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 Secretary]
 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I  am
 directed  to  return  herewith  the  Appro-
 priaticn  Bill,  1969,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held
 on  the  9th  March,  1969,  and  trans-
 mitted  to  the  Rajya  Sabha  for  its
 recommendations  and  to  state  that
 this  House  has  no  recommendations
 to  make  to  the  Lok  Sabha  in  regard
 to  the  said  Bill.”

 iv)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  186,  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,  I  am
 directed  to  return  herewith  the  Appro-
 priation  (No.  2)  Bill,  1969,  which
 was  passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  9th  March,  1969,
 and  transmitted  to  the  Rajya  Sabha
 for  its  recommendations  and  to  state
 that  this  House  has  no  recommenda-
 tions  to  make  to  the  Lok  Sabha  in
 regard  to  the  said  Bill.”

 ESTIMATES  COMMITTEE

 Sixty-fifth  Report
 SHRI  P.  VENKATASUBBAIAH  (Nand-

 yal)  :  I  beg  to  present  the  Sixty-fifth
 Report  of  the  Estimates  Committee  regar-
 ding  action  taken  by  Government  on  the
 recommendations  contained  in  the  Forty-
 eighth  Report  of  the  committee  on  the
 Ministry  of  Petroleum  and  Chemicals.

 PUBLIC  ACCOUNTS  COMMITTEE
 Forty-Fourth  Report

 SHRI  DATTATRAYA  KUNTE  (Ko-
 Jaba)  :  I  begto  present  the  Forty-fourth
 Report  of  the  Public  Accounts  Committee  on
 action  taken  by  Government  on  he  recom-
 ‘mendations  of  the  Public  Accounts  Committee
 ontained  in  their  Eighteenth  Report  on
 Audit  Report  (Civil)  967  relating  to  the
 Border  Roads  Organisation.
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 GOVERNMENT  (LIABILITY  IN
 TORT)  BILL

 (i)  Report  of  Joint  Committee

 SHRI  N.C.  CHATTERJEE  (Burdwan)  ४
 I  beg  to  present  the  Report  of  the  Joint
 Committec  on  the  Bill  to  define  and  amend
 the  law  with  respect  to  the  liabilty  of  the
 Government  in  tort  and  to  provide  for  cere
 tain  matters  connected  there  with.

 (li)  Evidence

 SHRI  N.  C.  CHATTERJEE  :I  beg  to
 lay  onthe  Table  a  copy  of  the  Evidence
 given  before  the  Joint  Committee  on  the  Bill
 to  define  and  amend  the  law  with  respect
 to  the  liability  of  the  Government  in  tort
 and  to  provide  for  certain  matters  conne-
 cted  therewith.

 (iii)  Memoranda

 SHRI  N.  ron  CHATTERJEE  :  I  beg  to
 lay  on  the  Table  copies  of  the  Memoranda
 received  by  the  Joint  Committee  on  the
 Bill  to  define  and  amend  the  law  with
 respect  to  the  liability  of  the  Government
 in  tort  and  to  provide  for  certain  matters
 connected  therewith,

 2.50  brs.
 CONSTITUTION  (  TWENTY-SECOND

 AMENDMENT  )  BILL-Contd.

 MR,  SPEAKER:  The  House  now  take
 up  for  further  consideration  the  Constitu-
 tion  (Twenty  second  Amendment)  Bill.  Shri
 O.  P.  Tyagi  was  speaking  yesterday  when
 the  house  adjourned  and  he  had  taken
 about  fifteen  minutes.  He  may  conclude  in
 a  few  minutes,  now.

 This  Bill  will  have  to  be  passed  today  and
 voting  will  take  place  around  5  or  5.30,
 because  there  is  a  small  Bill  after  this  Bill
 whice  will  have  to  be  referred  to  the  Select
 Committee.

 SHRI  S.M.  BANERJEE  (Kanpur):  Voting
 will  have  to  take  place  at  various  stages.
 We  should  like  to  know  when  voting  will
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 take  place  at  the  first  reading  stage.  Will
 that  be  at  4  O’  clock  or  5  O  ‘clock  ?

 MR.  SPEAKER:  That  is  why  I  was
 taking  the  sense  of  the  House  about  the  time
 at  which  voting  should  take  place  so  that  all
 may  know  about  it.

 sit  झील  बिहारी  वाजपेयी  (बलरामपुर)  :
 इस  पर  बहस  पांच  बजे  तक  चलने  दी  जाय

 अर्थात्‌  पांच  बजे  वोटिंग  ली  जाय  |

 MR.  SPEAKER:  All  right.  At  5O'’clock
 we  shall  take  up  voting  so  that  by 6  or  6.  30
 we  shall  have  passed  this  Bill  and  taken
 up  the  other  Bill.  The  hon.  Minister  will
 take  about  half  an  hour  for  reply  and  he
 may  begin  his  reply  around  4.  30  P.M.  Now
 Shri  O.  P.  Tyagi.

 et  श्रोम  प्रकाश  त्यागी  (मुरादाबाद):
 प्रत्यक्ष  महोदय,  कल  मैं  संविधान  (बाईसवां
 संशोधन)  विधेयक  पर  बोलते  समय  अपना  खेद
 प्रकट  कर  रहा  था  कि  गवर्नमेंट  जो  यह  बिल
 ला  रही  है  उस  से  भारतवर्ष  की  समस्या प्र ों  में
 कौर  उलभन  पैदा  होगी  ।

 पिछले  21  वर्षों  में  इस  सरकार  के
 झा चर णा  से  यह  सिद्ध  हुआ  है  कि भारत  सरकार
 के  सामने  कोई  भ्र पनी  योजना  नहीं  है  ।  बह
 परिस्थितियों  से  विवश  होकर  समय  समय  पर
 अपनी  योजनाश्रों  में  परिवर्तन  १रती  श्री  रही  है।
 इस  की  भ्र स्थिरता,  इस  की  योजनाके  की
 चरिव्तंनशीलता  ने  तमाम  भारतवर्ष  को  आज
 अशान्ति  और  अस्थिरता  में  डाल  दिया  है।
 भारत  सरकार  की  नीति  रही  है  कि  जहां
 एजिटेशन  हु,  बहीं  उसने  सिर  झुकाया  कौर
 उस  के  समाधानाथं  कोई  हल  निकाला  ।  उन्होंने
 उस  के  लिए  कोई  न  कोई  कांस्टीट्यूशनल  में
 परिवर्तन  ि  या  या  कोई  योजना  के  सामने  सिर
 झुकाया  ।  इसी  प्रकार  से  यह  असम  की  स्थिति
 आज  आकर  खड़ी  हो  गई  है  ।  मैं  कह  देना

 चाहता  है  कि  राज  मारत  सरकार  देश  में  वहीं
 भयंकर  भूल  करने  जा  रही  है  जोकि  उस  ने  उस
 दिनः  कि.  थी  जिस  दिन  कि  भाषा  के  आधार  पर
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 प्रान्तों  के  रिभ्रार्गनाइजे शन  का  सिद्धान्त  मारत
 सरकार  ने  स्वीकार  किया  था  जिसने  तमाम
 भारतवर्ष  में  एक  नई  बीमारी  पैदा  कर  दी  थी  +
 ध्रसम  में  इस  रिश्रार्गनाइजेशन  को  स्वीकार
 करने  के  पश्चात्‌  भ्रर्थात्‌  वहां  पर  प्रान्त  के  अन्दर
 प्रान्त  की  भावना  को  स्वीकार  करने  के  पश्चात्‌
 भारत  सरकार  कौर  नये  प्रान्तों  को  अर्थात्‌  इस
 प्रकार  की  चीज  को  जन्म  देगी  जिससे  की
 दूसरे  प्रान्तों में  मी  इस  प्रकार  की  बीमारी  फैलेगी  ॥
 कब  जिस  भ्राघार  पर  भारत  सरकार  ने  वहां
 भ्रम  में  एक  प्रान्त  के  इन्दर  एक  नये  प्रान्त  की
 भावना  को  उत्पन्न  किया  है  उसी  प्रकार  से
 झारखंड  शौर  भ्र भी  कल,  परसों  तेलंगाना  का
 नारा  पाया  है  कि  उस  आंध्र  प्रदेश  में  तेलगांना
 को  इस  प्रकार  से  प्राधिकार  देकर  प्रान्त  के  इन्दर
 प्रान्त  बना  दिया  जाय  जिस  प्रकार  कि  असम  का
 पुनर्गठन  हो  रहा  है  ।  यह  भारतवर्ष  में  एक  नई
 परम्परा  को  जन्म  देगा  ऐसा  मेरा  श्राप  से
 निवेदन  है  ।

 इस  संशोधन  विधेयक  को  विरोध  करने
 का  मेरा  भ्र भि प्राय  यह  कदापि  नहीं  कि  मेरी
 सहानुभूति  या  मेरी  पार्टी  की  सहानुभूति  भ्रम
 के  उस  पहाड़ी  राज्य  के  बनने  के  साथ  नहीं  है  +
 हम  उनके  साथ  पूरी  सहानुभूति  रखते  हैं  ॥
 उनका  उद्धार  होना  चाहिए  यह  भी  हमारी
 भावना  है  परन्तु  हमारी  प्रार्थना  केवल  एक  ही
 है  कि  जो  सरकार  जो  वहां  का  इन  टुकड़ों  में
 हल  करने  की  बात  सोच  रही  है  ऐसा  उसे  नहीं
 करना  चाहिए  क्‍योंकि  इस  से  हां  अर्थात्‌  असम
 की  समस्या  शोर  उलट  जायगी  |  हमारा  सुझाव
 यह  है  कि  गवर्नमेंट  उस  प्रान्त  में  भ्रम  के
 पहाड़ी  त्षेत्रों  की समस्या  को  सुलझाने  के  लिए
 एक  उच्चाधिकारी  प्राप्त  आयोग  की  स्थापना
 करे  ।  वह  सुरक्षा  भौर  पहाड़ी  जनता  की
 झ्ाकांशामों  का  ध्यान  रखते  हुए  इस  प्रकार  का

 सुझाव  रक्खे  जिससे  नेफा,  मणिपुर  ,  मिजो  हिल्स
 झकझोर  मिकिर  हिल्स  इन  समी  का  एक  सामूहिक
 हल  निकाले  ताकि  कल  को  फिर  कोई  नई  समस्या



 >it  Constitution

 किसी  रोम  प्रकाश  त्यागी]

 उत्पन्न  न  हो  ।  वर्तमान  में  जो  केवल  गारो  हिल्स
 और  युनाईटेड  खासी  फ्लोर  जिउतिया  हिल्स  को
 लेकर  इस  समस्या  का  एक  हल  निकाला  जा
 रहा  है  वह  एक  छोटा  हल  है  शौर  वह  टुकड़ों
 में  हल  है  1  इससे  वहां  की  समस्या  का  समाधान
 नहीं  हो  सकेगा  ।  वहां  की  समस्याएं  इस  से
 उलमभेंगीं  ।

 मेरा  सुझाव  यह  है  कि  जब  तक  यह  आयोग
 अपनी  रिपोर्ट  दे  तब  तक  गवर्नमेंट  को  चाहिए
 कि  जो  डिस्ट्रिक्ट  कौटिल्य  हैं  उन्हीं  को  वह  और
 कुछ  झचधिकार  दे  जिससे  कि  वहां  की  डिस्ट्रिक्ट
 कौंसिल  भ्रपना  तब  तक  कार्य  चलायें  ।  सभी
 टद्राइव्स  को  अपनी  श्राकांक्षा  के  प्रनुसार  चलने
 का  मौका  मिले  श्रौर  तब  तक  गवनंमेंट  समस्त
 पहाड़ी  क्षेत्रों  की सामूहिक  समस्या  को  सामने
 लाकर  उस  का  समाधान  करे

 मैं  एक  विशेष  बात  खास  तौर  पर  गवर्नमेंट
 से  कहना  चाहता  हूं  कि  उस  ने  इस  असम  के
 रिश्रागनाइजे शन  के  पीछे  दलील  देते  हुए  एक
 बहुत  मयंकर  भूल  की  है  कौर  वह  यह  कि
 उन  का  विचार  है  कि  प्रथम  में  भिन्न-भिन्न
 संस्कृतियां  हैं  वहां  की  संस्कृति  कौर  मैदान  की
 संस्कृति  भ्र लग  हैं  ।मेरी  तथा  मेरी  पार्टी  की  यह
 मान्यता  है  कि  'मारतव्ष  की  संस्कृति  एक  है,.
 सभ्यता  में  भिन्नता  है  मारते  के  किसी  भी
 कोने  में  चले  जाइये,  उन  के  रहन  सहन  का,  उन
 के  कपड़ों  के  पहनने  का  ढंग  मले  ही  मिन्नत  है
 'परन्तु  उनकी  जो  संस्कृति  है  वह  समूचे  भारतवर्ष
 की  प्रस्थान  हिमालय  से  लेकर  कन्याकुमारी  तक
 झोर  पूर्व  से  लेकर  पश्चिम  तक  एक  है  ।  सारे
 देश  की  संस्कृति  एक  है।  भारतीय  संस्कृति  के
 मूलाधार  हैं  :

 “पगहिया,  सत्य,  भस्तेंयं,  ब्रह्म चय  भ्र परि ग्रह  ।
 शौच,  संतोष  तप:  स्वाध्याय  ईश्वरप्रणिधान  a

 यह  जो  हमारी  संस्कृति  के  मौलिक  झाधघार
 हैं  वह  भारतवर्ष  की  सारी  जनता  में  समान  रूप
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 से  पाये  जाते  हैं।  मेरा  निवेदन  है  कि  झगर
 भारत  सरकार  ने  संस्कृति  की  भिन्‍नता  को
 स्वीकार  करके  इस  देश  में  भिन्न-भिन्न  प्रान्तों
 का  आयोजन  करना  प्रारम्भ  किया  तो  इस  से
 देश  के  नेशनल  इंप्रेशन न  को  एक  बहुत  बड़ा
 खतरा  पैदा  हो  जायगा।  i  wa:  मेरी  सरकार  से
 विशेष  प्रार्थन।  यह  है  कि  देश  के  श्रमिक  ढांचे,
 देश  की  सुरक्षा  कौर  वहां  के  सामाजिक  पिछड़ेपन
 का  ध्यान  करके  ही  इसे  कोई  योजना  बनानी
 चाहिए।

 मैं  अन्त  में  एक  ही  बात  कहना  चाहता  हूँ
 शौर  वह  यह  कि  असम  के  पहाड़ी  त्षेत्रों  के

 बुरों  क ेसाथ  अन्याय  हुमा  है  ।  आर्थिक  दृष्टि-
 कोटा  से  भी  और  राजनैतिक  दृष्टिकोण  से  भी
 उनको  जानबूझकर  पिछड़ेपन  में  रक्खा  गया  है  ।
 जैसे  कि  ईस्ट  अफ्रीका  में  वहां  की  ब्रिटिश
 गवर्नमेंट  ने  कुछ  श्रादित्रासी  लोगों  को  म्युजियम
 बना  कर  रक्खा  उसी  प्रकार  से  ब्रिटिश  गवर्नमेंट
 ने  इन  पहाड़ी  त्षेत्रों  की  जोर  ध्यान  नहीं  दिया
 और  न  ही  उस  के  वाद  हमारी  गवर्नमेंट  ने  इन
 पहाड़ी  क्षेत्रों  के  उत्थान  के  लिए  कोई  काम
 किया  ।  मैं  इस  संदर्भ  में  कहना  चाहता  हूं  कि
 असम  के  पहाड़ी  बंधुभ्रों  की  समस्या  का
 समाधान  करते  हुए  यह  नहीं  भूलना  चाहिए  कि
 यही  बेचैनी,  यही  पिछड़ापन  शौर  यही  अधिक
 गरीबी  भारतवर्ष  के  अन्य  पहाड़ी  ज्षेत्रों  में  भी

 है  ।  अगर  आप  ने  उन  की  जोर  ध्यान  नहीं  किया
 तो  यही  बेचैनी  कौर  आन्दोलन  अन्य  क्षेत्रों
 में  भी  पैदा  होगा  ।  इसलिए  गवर्नमेंट  को  एक
 पर्ण  योजना  समूचे  भारतवर्ष  के  लिए  और
 विशेष  रूप  से  असम  के  पहाड़ी  क्षेत्र  के  लिए
 बनानी  चाहिए  जहां  कि  चीन  और  पाकिस्तान
 आदि  पत्र  बैठे  हैं।  वहां  की  समस्याओं  के
 समान  के  लिऐ  हलकेपन  और  खिलवाड़  से  काम

 नहीं  चलने  वाला  है  1  सामूहिक  रूप  से  उन  का
 विचार  कीजिये  शौर  इस  के  लिए  इस  प्रकार  का

 एक  उच्चाधिकार  प्राप्त  आयोग  स्थापित  कीजिए
 जिससे  की  वह  इन  सब  बातों  का  ध्यान  करके
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 यहां  की  समस्या  का  कोई  एक  स्थायी  समाधान
 निकाल  सके  ।  इन  शब्दों  के  साथ  मैं  आप  का
 धन्यवाद  करता  हूं  जो  मुझे  आप  ने  इस  पर
 बोलने  का  अवसर  दिया  ।

 SHRI  BISWANARAYAN  SHASTRI
 (Lakhimpur):  Mr.  Speaker,  Sir,  the  cons-
 titution  (22nd  Amendment)  Bill  has  come
 before  us  as  reported  by  the  Joint
 ‘Committe.  It  is  an  enabling  Bill  and  when
 it  is  passed  it  will  enable  the  Government
 of  India  to  bring  in  another  Bill  by  which
 they  will  create  an  autonomous  State  of
 Certain  hill  areas  within  the  State  of  Assam.
 This  Bill  is  the  result  of  negotiations  and
 discussions  for  the  last  1S.  years.  During
 this  period  of  5  years,  a  number  of  for-
 mulae  were  talked  about,  beginning  from
 the  federal  scheme,  Scottish  pattern,  the
 Pataskar  Committee  and  thenthe  Mehta
 Committee,  etc.  etc.  This  is  a  compromise
 formula,  and  as  all  the  compromise  formulae
 have  some  dcfects  and  weak  points,  this
 Bill  also  has  some  defects  and  weak  points
 which  I  will  refer  to  later  on.

 MR.  SPEAKER:  Mr.  Shashtri  may
 continue  his  speech  after  Lunch.

 3.00  hrs.
 The  Lok  Sabha  adjourned  for  Lunch  till

 Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after  Lunch
 at  two  minutes  past  Fourteen  of  the  Clock.

 [  MR.  DEPUTY-SPEAKER  in  the  Chair  }
 CONSTITUTION  (  TWENTY-SECOND

 AMENDMENT  )  BILL—Contd.

 MR.  DEPUTY-SPEAKER  :  Mr.  Shastri
 may  continue.

 SHRI  BISWANARAYAN  SHASTRI  :
 Sir,  as  I  said,  this  is  an  enabling  Bill  which
 will  enable  the  Government  of  India  to
 create  an  autonomous  State.  Therefore,  it
 has  been  provided  in  the  Bill  that,

 “Parliament  may,  by  law,  from  within
 the  State  of  Assam  an  autonomous

 CHAITRA  4,  89]  (SAKA)  (22nd  Amdt.)  Bill  234

 State  comprising  (whether  wholly  or
 in  part)  all  or  any  of  the  tribal  areas
 specified  in  Part  A  of  the  Table
 appended  to  paragraph  20  of  the
 Sixth  Schedule”

 In  Part  A  of  the  Sixth  Schedule,  there,
 are  now  four  Hill  Districts  and  seven  Dis
 trict  Councils,  out  of  which  now  the  United
 Kasi-Jaintia  Hills  and  Garo  Hills  are  going
 to  be  united  to  make  an  Autonomous  State,
 within  the  State  of  Assam.  So  far  we  have
 had  States  and  Union  Territories.  This
 is  a  new  provision  for  an  Autonomous  State
 within  a  State,  with  a  Cabinet  with  limited
 jurisdiction  and  with  an  Assembly  with
 limited  jurisdiction  within  the  framework
 of  the  Constitution.  If  we  try  to  havea
 mental  picture  of  this  image,  it  stands  like
 a  she  kangaroo  with  a  young  kangaroo  in
 her  bosom  !  Let  us  hope  for  better.

 Though  the  idea  of  an  Autonomous
 State  is  a  new  one,  the  concept  is  not
 altogether  strange.  It  may  be  news  to  many
 members  and  outsiders  that  the  power  of
 the  District  Council  mentioned  in  the  Sixth
 Schedule  is  far  superior  to  that  of  a  State.
 For  instance,  a  District  Council  can  impose
 a  tax  on  non-tribal  people  who  do  not
 belong  to  that  tribe  and  not  an  inhabitant
 of  the  area.

 A  parallel  of  this  can  be  traced  in
 history  where  Aurangazeb  and  some  other
 Muslim  rulers  used  to  impose  the  jazia  tax
 on  non-Muslim  subects.  The  Indian  citizens
 cannot  have  title  of  any  land  in  the  Hill
 District  areas  without  their  permission.

 The  arm  of  the  Income-tax  Act  is  too
 short  to  tax  the  people  of  that  area.  These
 are  the  provisions  there.  I  do  not  say
 these  things  are  bad  or  these  things  are
 good.  That  is  a  different  matter  to  be
 discussed  differently.  What  I  mean  to  say
 is  that  such  special  provisions  are  already
 there  and  therefore  the  provision  which  is
 going  to  be  made  for  this  autonomous
 district  is  not  altogether  strange.

 There  is  also  a  provision  in  the  Sixth
 Schedule  that  two  or  more  hill  districts  cam
 unite  together  and  function  for  the  better-
 ment  of  the  people.  But  so  far,  during  the



 235  Constitution

 [  Shri  Biswanarayan  Shastri]

 1  years  arfter  their  inception,  no  two  district
 councils  have  united.  However,  now  the
 two  hill  districts  are  going  to  be  united
 though  the  District  Councils  will  function
 separately.

 Therefore,  there  will  be  three-tier
 administration.  One  is  the  District  Council
 Administration,  the  other  is  the  Autonomous
 State  Administration  and  the  third  is  the
 administration  of  the  State  of  Assam.  There
 is  some  apprehension  in  the  mind  ofa
 section  of  the  people  that  this  three-tier
 administration  may  not  work  properly  and
 there  may  be  clash  and  there  may  be
 constitutional  deadlock.  This  apprehension
 may  be  right  or  wrong.  If  there  is  a  will
 to  work,  it  will  work  and  if  there  is  an
 intention  to  creare  deadlock  then  deadlock
 will  come.  Therefore,  it  all  depends  on
 the  willingness  of  the  people  living  in  that
 region.  We  hope  the  pcople  of  the  hills
 and  plains  will  work  together  for  peace  and
 amity  and  for  the  prosperity  of  their  region.
 Therefore,  this  Bill  is  welcome  though,  as
 I  said,  it  is  a  comprise  formula.

 The  demand  for  a  hill  State  can  be
 traced  to  the  date  of  thc  SRC.  At  that
 time  there  was  a  demand  for  the  creation
 of  a  separate  hill  State.  Ido  not  want  to
 go  into  the  details  of  the  past  history.  But
 I  would  like  to  point  out  that  the  people
 outside  Assam,  it  is  a  matter  of  great
 regret,  do  not  know  Assam  and  her  people.
 There  is  a  wrong  and  perverted  notion  that
 the  hill  people  of  Assam  are  backward,  they
 are  exploited  and  so  on.  But,  Sir,  it  will
 be  news  to  the  other  people  that  the  hill
 people  in  Assam,  by  and  large,  are  far  more
 advanced  than  the  people  of  the  plains,  nay
 the  people  of  the  rest  of  the  country.  The
 percentage  of  literacy  among  the  Khasis,  I
 think  is  the  highest  in  Assam  and  that  of
 the  Mizo  people  is  perhaps  the  highest  in
 India.  Therefore,  this  is  not  an  economic
 question,  this  is  not  a  cultural  question
 and  this  is  not  a  linguistic  question.  The
 question  is  entirely  a  political  one  for  which
 the  sclution  must  be  achieved  through
 political  approach.  I  am  sure  this  Bill
 provides  some  political  solution.
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 Though  it  is  a  belated  one  and  though
 it  has  some  defects  I  think  it  will  serve  the
 purpose.  There  is  an  old  saying.

 “एक.  सर्वानून  रं जयति”

 Onc  cannot  satisfy  one  and  all.  There-
 fore,  this  Bill,  as  I  know,  does  not  satisfy
 all  the  aspirations  of  the  .  extreme  sections
 of  the  hill  people.  It  also  does  not  satisfy
 the  demands  of  certain  sections  of  the
 people  of  the  plains  of  Assam.  But,  by
 and  large,  it  is  an  acceptable  Bill  to  the
 entire  population  of  the  State  of  Assam.

 Coming  to  the  Bill  itself,  I  would  like
 to  refer  to  the  provisions  in  sub-clause  3
 which  read  :

 “(3)  An  amendment  of  any  such  law
 as  aforesaid  in  so  far  as  such  amend-
 ment  relates  to  any  of  the  matters
 specified  in  sub-clause  (a)  or  sub-
 clause  (b)  of  clause  (2)  shall  have  no
 effect  unless  the  amendment  is  passed
 in  each  House  of  Parliament  by  not
 less  than  two-  thirds  of  the  members
 present  and  voting.”

 The  Bill  provides  that  by  an  cnactment
 the  Parliament  will  transfer  certain  subjects
 from  the  State  List  and  the  Concurrent  List
 to  the  Autonomous  State  and  also  the
 executive  powers  of  the  State  to  the
 Autonomous  State.  Therefore,  this  is  an
 amendment  of  the  Constitution  and  the
 procedure  laid  down  in  article  368  of  the
 Constitution  has  been  followed  and  will  be
 followed  for  this  Bill  and  not  for  the  coming
 Bill  for  the  reorganisation  of  Assam.  In
 clause  (3)  here  it  has  been  provided  that
 for  any  future  amendment  that  procedure
 will  not  be  followed.  It  is  a  difficult  posi-
 tion.  Legally  this  and  sub-clause  4  may  be
 right,  beeause  there  is  such  provision  in  the
 Constitution.  For  instance,  the  article  4
 of  the  Constitution  regarding  representation
 of  the  number  of  Members  to  the  Parlia-
 ment  from  a  particular  State.  It  says  that
 it  can  be  amended  without  following  the
 procedure  laid  down  in  article  368.  There-
 fore,  there  is  no  legal  point  ar  constitutional.
 point.  But,  Sir,  from  the  consensus  point,
 from  the  point  of  propriety  and  naturat
 justice  I  would  like  to  say  that  this  is  not  a
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 peoper  provision  which  is  incorporated  in
 sub-clause  (4)  on  page  2  of  the  Bill.

 Sub-ciause  (4)  reads  like  this  :

 “(ay  Any  such  law  as  is  referred  to
 in  this  article  shall  not  be  deemed
 to  be  an  amendment  of  this  Constitu-
 tion  for  the  purposes:  of  article  368
 notwithstanding  that  it  contains  any
 provision  which  amends  or  has  the
 effect  of  amending  this  Constitution.”

 This  is  the  wording  of  the  provision  under
 article  239  A  (2)  which  refers  to  the  list  of
 Union  Territorics.  Therefore,  by  implica-
 tion,  the  status  of  Assam  is  going  to  be
 lowered  down  if  not  by  explicit  provision—
 it  is  going  to  be  placed  along  with  the  Terri-
 tories  of  the  Union  of  India.  Uptodate  Assam
 is  a  State  at  par  with  others,  but  if  this  pro-
 vision  is  applicd  to  the  status  of  Assam  by
 implication  will  be  placed  along  with  other
 Union  Territories  which  will  be  a  cause  for
 resentment  to  the  pcople  of  Assam.

 Lastly,  I  would  like  to  say  that  by  and
 large  all  the  pcople  of  Assam  have  accepted
 the  main  provisions  of  the  Bill  and  the
 content  and  concept  of  the  Bill.  Therefore,
 I  would  appeal  to  the  Government  of  India
 not  to  hurt  the  sentiments  of  the  people  of
 Assam  unnecessarily  on  the  minor  procedural
 method.  This  is  only  a  procedural  matter.  It
 will  not  create  any  difference,  it  will  only  hurt
 the  sentiments  and  feelings  of  the  people  of
 Assam.  I  would  appeal  to  the  Government
 of  India  to  reconsider  this  provision  so  that
 there  is  no  apprehension  in  the  mind  of  the
 people  that  by  this  provision  the  status
 that  Assam  enjoyed  so  far  has  been  lowered
 down  even  in  conception

 With  these  words,  I  support  the  Bill
 and  I  hope  that  the  people  of  hills  and
 plains  will  work  for  the  proper  functioning
 of  this  provision.  I  also  hope  that  this
 region  and  its  people  will  prove  to  be  the
 best  sentinel  of  the  eastren  region  of  our
 country.

 SHRI  BASUMATARI  (Kokrajhar)  :
 Sir,  the  Members  from  Assam  are  much
 more  concerned  with  this  Bill.  I  would
 request  you  to  give  them  more  time.
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 MR.  DEPUTY-SPEAKER:  I  would
 like  to  accommodate  as  many  hon.  Members
 from  Assam  as  possible.  But  the  hon.
 Members  must  bear  in  mind  that  we  have  got
 to  conclude  the  consideration  stage  by  5.00
 today.  I  would  therefore,  request  them
 to  confine  their  remarks  to  ten  minutes.

 SHRI  GANESH  GHOSH  (  Calcutta
 South  )  :  By  introducing  this  Bill,  Gover-
 ment  are  trying  to  create  a  false  impression
 that  they  are  very  keen  on  devieoping  the
 hill  regions  of  Assam  and  to  meet  the
 aspirations  of  the  people  of  those  areas.  In
 reality,  however,  it  only  reflects  the  most
 reactionary  policy  -of  divide-and-rule  so
 disastrously  pursued  by  the  imperialist  rulers
 in  our  country.

 The  Bill  has  not  only  made  a  mockery
 of  the  entire  concept  of  provincial  autonomy
 but  it  is  going  to  create  a  new  category  of
 second  class  citizenship  for  the  hill  people
 in  Assam.

 The  powerful  movement  launched  by
 the  hill  people  of  Assam  against  the  delibe-
 rate  policy  of  the  Central  Government  to
 keep  those  areas  perpetually  backward  and
 a  happy  hunting-ground  for  the  vested
 interests  of  the  plains  has  compelled  this
 Government  to  make  some  show  of  gener-
 osity.  However,  the  ugly  face  of  their  anti-
 people  policy  could  not  be  effectively
 concealed  by  this  Bill.  It  is  a  shrewd  attempt
 at  throwing  some  minor  concessions  to  the
 hill  people  while  keeping  the  real  power  to
 exploit  and  suppress  them,  intact  in  the
 hands  of  the  Centre  and  in  the  hands  of  the
 vested  interests

 SHRI  RANGA  (Srikakulam)  :
 exploiting  them  ?

 Who  is

 SHRI  GANESH  GHOSH  :  The  vested
 interests  of  the  plains  and  other  areas.

 SHRI  BASUMATARL  :  Who  are  the
 vested  interests  ?  He  is  himself  a  vested
 interest.

 SHRI  GANESH  GHOSH  :  Aad  this
 has  been  done  in  order  to  suit  the  require-
 ments  of  the  dangcrous  policy  of  ‘divide-
 and-rule’.  This  Bill  naturally  will  not  at
 all  meet  the  requirements  of  the  hill  people
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 who  will  be  compelled  to  carry  forward
 their  struggle  for  a  genuine  autonomous
 State  within  the  Indian  Union,

 The  claim  of  the  Government  that  they
 are  going  to  constitute  an  autonomous  State
 within  the  State  of  Assam  comprising  of  the
 autonomous  districts  of  the  Garo  Hills,  the
 Khasi  Hills  and  the  Zcai  hills  is  fictitious.
 The  experience  of  the  last  twenty-two  years
 of  Congress  rule  has  left  no  doubt  what-
 soever  that  provincial  autonomy  is  a  thing
 virtually  non-existent  in  our  country.  The
 toppling  down  of  the  various  ron-Congress
 Governments  in  our  country  by  the  Centre
 has  highlighted  the  crudest  interference  in
 State  administration  perpetrated  by  the
 Central  Government  to  keep  the  Congress
 Party  in  those  States.  Moreover,  the  finan-
 cial  powers  of  the  State  Governments  have
 been  contrived  to  be  so  meagre  that  they  are
 made  subservient  to  the  Central  Congress
 Government,  with  the  result  that  no  State
 Government  can  do  anything  to  improve  the
 basic  condition  of  the  people.

 The  question  of  Centre-State  relations
 bas  been  Several  times  raised  in  this  House,
 and  most  of  the  State  Chief  Ministers  are
 extremely  dissatisfied  at  the  dictating  attit-
 ude  of  the  Central  Government.  When  pow-
 erful  and  bigger  States  like  West  Bengal,
 Tamil  Nadu  and  Kerala  complain  of  the
 lack  of  enough  powers  to  deal  with  the  pro-
 blems  of  their  own  States,  how  can  one  im-
 agine  that  the  little  hills  of  Assam  will  be
 able  to  assert  their  autonomy  through  the
 Super-State  of  Assam  vis-a-vis  the  Steam-rol]
 er  of  the  Central  Government  ?

 Therefore,  unless  the  policy  of  reducing
 the  provincial  autonomy  into  a  farce  be  giv-
 en  up,  no  backward  rogion  will  have  the
 feeling  that  it  is  enjoying  autonomy  in  our
 Country.  But  to  keep  up  the  rule  of  big
 business  and  the  landlords,  the  Congress
 Party  is  trying  to  suppress  provincial  aut-
 onomy,  and  this  intention  is  clearly  reflected
 in  this  Bill  under  consideration.

 The  demand  of  the  hill  people  for  equal
 status  in  all.  respects  with  the  rest  of  the
 Assamese  people  is  a  democratic,  reasonable
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 and  just  demand  and  must  be  met  in  order
 to  fulfil  the  long-Cherished  desires  of  the
 hill  people.  They  have  a  genuine  feeling
 that  the  vested  interests  of  the  plain  areas
 have  been  exploiting  them  for  ages  and  the
 Congress  Government  is  trying  to  perpetuate
 this  exploitation.

 SHRI  BASUMATARI:  What  is  it  that
 he  is  speaking  ?  He  docs  not  know  what
 the  position  is.  I  do  not  know  why  this  kind
 of  attitude  should  be  there  from  all  sides
 towards  this  noble  decision  ?  Why  does  he
 speake  like  that  ?

 MR.  DEPUTY-SPEAKER:  This  is  a
 very  unfair.  The  hon.  Member  will  have  his
 turn  afterwards,

 SHRI  RANDHIR  SINGH  (Rohtak):  He
 is  expressing  his  feelings.  Why  should  he  be
 restrained  from  expressing  his  feelings  ?

 SHRI  GANESH  GHOSH:  This  Bill,  it
 appears  to  me,  only  confirms  their  apprehen-
 sions  and  exposes  the  sinister  designs  in
 the  minds  of  the  rulers  of  Delhi  against  the
 down-trodden  hill  people  of  Assam.

 I  would  like  to  point  out  in  this  conn-
 ection  the  Statement  of  the  spokesmen  of
 the  Central  Government  conceding  equal
 status  to  the  hill  people.  The  Government,
 as  is  obvious  now,  made  the  Statement  un-
 der  the  compulsion  of  very  powerful  move-
 ment  of  the  hill  people.  However,  later,
 the  pressure  of  vested  intcrests  in  the  plains
 worked  and  the  Government  went  back  on
 their  earlier  commitment  and  threw  into  the
 waste  paper  basket  the  solemn  assurances
 given  to  the  hill  people  earlier.  Will  it  not
 lead  to  greater  suspicion  in  the  minds  of  the
 hill  people  about  the  real  motives  behind
 sly  manocuvres  of  the  Congress  Govern-
 ment  ?

 Government  cunningly  gave  assurances
 about  the  grant  of  equal  status  when  the
 administration  came  to  a  standstill  and  it
 became  impossible  for  the  Government  to
 tun  the  affairs  of  the  State  in  the  old  way.
 But  as  soon  as  the  movement  subsided,  they
 withdrew  the  concessions  on  the  one  hand
 and  organised  disruption  of  the  derocmatic
 movement  on  the  other.  This  is  bow  the  not-
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 orious  policy  of  divide-and-rule  is  carried
 forward  by  the  Congress  Government.

 However,  we  are  doubtful  about  the  su-
 ccess  of  this  policy.  We  only  hope  that  the
 Congress  Party  would  take  lessons  from
 Indian  history  that  the  divide-and-rule  pol-
 icy  may  obtain  temporary  benefits  but  in
 the  long  run  it  is  bound  to  recoil  on  those
 who  pursue  it.

 The  present  situation  in  the  hills  is  en-
 tirely  due  to  the  policy  of  callous  disregard
 shown  by  the  ruling  party’"*""'

 SHRI  BASUMATARI:  He  is  taking  so
 much  time.

 MR.  DEPUTY-SPFAKER:  He  is  getting
 the  time  allotted  to  his  party.  He  is  not
 taking  any  extra  time  from  anyone  else.

 SHRI  GANESH  GHOSH:  If  the  hill
 people  are  apprehensive  of  the  intentions  of
 the  Central  rulers,  it  is  only  because  these
 policies  were  doggedly  pursued  by  the
 Congress  Government  for  the  benefit  of  the
 vested  interests.  It  is  only  by  a  Complete
 reversal  of  this  policy  that  the  people  in
 the  hills  can  be  kept  contented  and  a
 democratic  solution  could  be  found  out.

 Therefore,  we  suggest  that  instead  of
 giving  the  proposed  new  hill  State  the  Stat-
 us  of  a  subsidiary  state  within  Assam,  let
 us  give  them  a  full-fledged  completely  aut-
 onomous  Status  equal  to  that  of  the  inhabi-
 tants  of  the  other  regions  of  Assam,  which
 alone  will  satisfy  the  aspirations  of  the  so
 far  neglected  hill  people.

 The  new  State  likely  to  be  created  by
 this  Bill  will  have  no  powers;  in  fact  will
 have  no  more  powers  than  those  of  a  village
 Panchayat,  and  heace  will  not  be  able  to
 deliver  the  goods.

 The  Government  of  India  in  their  statem-
 ent  of  llth  September,  968  emphasised  the
 need  to  provide  adequate  scope  for  the  pe-
 ople  and  the  well-being  of  the  people  inha-
 biting  in  other  parts  of  the  State  of  Assam.
 In  reality,  however,  what  the  Govrnment
 is  doing  is  to  throw  some  minor  concessions
 at  the  hill  people  with  an  idea  of  creating
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 confusion  and  winning  over  a_  section  of.
 the  leaders.  The  so-called  well-being  of  the
 people  of  Assm  plains  is  in  reality  the  welb
 being  of  the  vested  interests  of  the  plains
 which  is  being  looked  after.  There  is  not
 even  a  cursory  mention  of  the  well-being  of
 the  hil!  people  in  this  statement.  This  clearly
 indicates  the  intentions  of  the  ruling  party
 to  continue  the  exploitation  and  suppression
 of  the  hill  people  by  the  upper  Strata  of  the
 plains  areas.  This  Bill  will  also  not  help  the
 common  man  of  the  plains,  who  are  also
 victims  of  exploitation  and  oppression  by  the
 same  vested  interests.

 Thercfore,  genuine  unity  of  the  peo-
 ple  of  the  plains  and  of  the  Hills  of  Assam
 can  be  built  only  in  struggle  against  the
 vested  interests.  And  we  have  no  doubt
 that  they  will  be  able  to  build  up  sucha
 magnificent  unity  and  defeat  the  conspiracy
 of  the  vested  interests  to  perpetuate  their
 exploitation.

 The  Hill  people  of  Assam  will  certainly
 and  assure  asthe  day  breaks  be  able  to
 get  a  homeland  of  their  own  within  the
 Indian  Union  if  unitedly  they  rise  up  agai-
 nst  the  vested  interests  and  the  Centre,  as
 did  the  people  of  Andhra,  Maharashtra  and
 Gujarat.  The  modest  demand  of  the  Telu-
 gu  speaking  people  was  peremptorily  turned
 down.  But  when  they  rose  up  in  revolt
 their  demand  was  conceded.  Similarly  the
 demand  of  the  Maharashtrians  and  the
 Guiaratis  was  hastily  rejected  by  the  pre-
 sent-day  great  Mughals  of  Delhi.  But  when
 they  rose  up  in  revolt  their  demand  was
 conceded,  but  not  before  unnecessarily
 killing  a  large  number  of  people.

 Such  demands  for  distinctive  homelands
 are  finding  expression  nowadays  from  diffe-
 rent  regions.  This  is  only  natural  anda
 definite  sign  of  the  time.  There  is  nothing
 Teactionary  or  disruptive  in  such  demands.
 Such  claims,  hence,  deserve  very  sympathe-
 tic  and  careful  consideration,  failing  which
 disruptive  and  divisive  tendencies  are  sure
 to  grow.  After  all,  heavens  did  not  fall
 when  the  new  States  of  Andhra,  Maharas-
 htra,  Gujarat  and  Haryana  were  created.
 Everybody  is  now  happy  and  full  of  praise
 for  those  wise  and  sagacious  decisions.  But
 has  anybody  questioned  why  so  many  peo-
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 ple  were  killed  before  these  major  decisions
 ‘were  taken  ?  These  are  serious  lessons  to
 fearn  from  our  recent  history.  I  havea
 little  doubt  if  the  leaders  of  the  Central
 Congress  Government  will  learn  anything,
 ®ut  [  have  no  doubt  that  the  down-trodden
 and  neglected  Hills  people  will  do  it.

 SHRI  R.  BARUA  (Jorhat)  :  Mr.  Depu-
 ty-Speaker,  Sir.  I  rise  to  support  this  Bill
 firstly,  because  this  problem  of  the  hill  are-
 ‘as  is  not  a  new  one.  It  was  agitataing  the
 minds  of  the  pcople  of  that  area  for  a  long
 time.  It  has  a  long  and  chequered  history
 and  at  times  we  were  very  unhappy  that  no
 ‘decision  was  taken  and  the  problem  was
 allowed  to  drift.  But,  at  long  last,  it  was
 &  happy  day,-on  the  Ilth  September,  when
 the  Government  of  India  came  with  an
 announcement.  Iwas  happier  still  when  |
 found  that  all  sections  of  the  people  of
 Assam  of  different  political  complexions
 thave  welcomed  this  decision.  The  P.  S.  P.
 Secretary  came  with  the  announcement  that
 this  is  the  only  solution  in  the  circumsta-
 mces.  The  Communist  Party  also  came  out
 with  a  similar  welcome  gesture.  Here  I
 must  pay  my  tribute  to  the  hills  people  for
 having  gracefully  accepted  the  decision  that
 was  announced  on  the  I/th  September.  The
 Congress  Party  and  the  Government  also
 accepted  the  decision.  Thereafter,  it  was

 ‘only  a  question  of  seeing  how  the  decision
 ‘of  Ilth  September  could  be  given  a  legal
 ‘shap2  and  that  is  where  the  present  Bill  is
 necessary.

 I  would  plead  with  the  hon.  Members
 of  this  House  that  Assam  needs  organic
 anity.  It  js  not  as  if  you  can  use  one  yard-
 ‘stick  for  all  situations  and  get  the  problems
 ‘solved.  The  human  relationship  and  the
 socio-political  complexion  of  that  area  5560
 special  consideration,  and  organic  unity  is
 on:  which  you  cannot  apply  by  force  from
 outside.  Therefore,  every  situation  should
 be  judged  accordingly.

 For  the  first  time  in  Indian  history  we
 find  that  the  eastern  border  has  become  a
 dive  border.  In  the  past  we  have  read  in
 Indian  history  about  attacks  on  India  from
 the  west.  After  the  Chinese.  attack,
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 perhaps  even  earlier  during  the  second.
 world  war,  we  found  our  eastern  border
 emerging  as  a  live  frontier.  Therefore.  it
 is  a  allthe  more  necessary  that  the  people
 inhabiting  that  area,  whether  it  is  NEFA,
 Nagaland,  Mizo  Hills,  Kasi  Hills  or  Assam,
 need  special  consideration,  If  you  really
 think  of  the  sccurity  and  defence  of  the
 country,  it  is  also  necessary  that  you  look
 to  their  special  problem.  That  is  why  J
 have  purposely  used  the  words  ‘organic
 unity.”  If  you  make  them  organically  uni-
 ted,  it  is  also  necessary  to  give  the  autonomy
 necded  for  these  different  groups  to  grow
 into  one.

 Certainly  there  was  a  difference  of  opin-
 ion  and  at  last  a  compromise  is  found  out.
 We  all  agreed  to  work  out  a  certain  solution
 for  the  betterment  of  that  area.  You  will
 be  glad  to  know  that  after  the  announce.
 ment  of  the  Ilth  September  nota  single
 instance  of  demonstration  or  violence  was
 found  in  that  area,  whether  it  is  the  hill
 area  or  the  plains  area.  That  is  very  signis
 ficant.  It  shows  that  this  scheme  has  got
 the  support  of  all  sections  and  no  organised
 sector  has  opposed  it;  I  mean,  the  political
 parties  have  not  opposed  it.

 There  is  alsoa  legal  organised  sector
 and  nowhere  the  legal  profession-the  bar
 association  or  the  High  Court  Bar  has  said
 anything  to  show  that  this  scheme  of  things
 is  bad.

 SHRI  B.  K.  DASCHOWDHURY  (Coo
 ch-  Behar)  :  Will  the  hon.  Member  make  a
 note  of  this  representation  ?

 SHRI  २.  BARUA  :I  have  said  that  it
 is  a  compromise  All  lam  saying  is  that
 there  is  no  opposition  from  the  organised
 sector.  Therefore  it  gives  another  boost
 to  see  the  hills  and  the  plains  work  together
 and  build  up  a  new  organic  unity.

 Somzbody  said  that  the  Constitution
 was  going  to  be  whittled  down  and  that  the
 status  of  Assam  was  going  to  be  lowered.  It
 is  a  wrong  conception.  Even  the  framers
 of  the  Constitution,  by  putting  article  3,
 visualised  that  a  time  may  come  in  this
 dynamic  ags  when  the  adjustment  of  areas,
 the  formation  of  new  States  and  such  things
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 ‘may  be  necessary.  ‘herfore  article  3  prov-
 ided  that  Parliament  can  by  law  form  new
 States,substract  some  areas,  add  some  areas
 or  do  something.  That  is  why  it  will  be
 wrong  to  say  that  everything  that  was  put  in
 the  Constitution  was  sacrosanct  for  all  time
 tocome.  After  all,  we  live  in  a  dynamic
 age  and  we  must  deal  with  the  problems
 and  the  new  developments  as  and  when  they
 arise.

 What  is  the  sub-State  that  we  are  giv-
 ing?)  When  the  Constitution  was  framed
 and  Assam  was  constituted.  we  had  to
 make  special  provision  by  way  of  the  Sixth
 Schedule  for  integrating  the  hill  arcas  with
 the  body  politic  of  India.  That  itself  will
 €0  to  show  that  this  is  a  special  problem.  It
 was  recognised  by  the  framers  of  the  Cons-
 titution.  Under  the  Gopinath  Bardoloi
 Report  it  was  thought  necessary  tha!  spec-
 fal  provision  shall  have  to  be  made  for
 these  areas.  That  is  not  applicable  to  any-
 body  else  in  any  part  of  India.  That  itself
 goes  to  show  that  this  was  a  problem  that
 was  existing  there.  The  idca  was  to  integr-
 ate  them  in  the  broad  strcam  of  life  in  India
 and  today  we  have  come  to  a  stage  when  it
 is  necessaly  to  have  some  sort  of  an  arran-
 gement  that  we  are  having  today.  Even
 though  they  had  autonomy  today.  We  are
 Biving  ita  different  shape  and  some  more
 things  so  that  they  can  feel  more  at  home
 with  the  rest  of  India.

 An  attempt  is  made  to  bring  in  some
 legalistic  quibbles  to  show  that  the  amend-
 ment  is  bad  and  that  itis  going  to  harm
 the  interest  of  India.  If  law  is  the  final
 word,  it  was  not  necessary  to  come  up  with
 all  chese  things.  Law,  after  all.  must  suit
 the  conditions  and  the  necessity  of  time.

 “Therefore  when  the  time  comes  and  when
 the  need  is  there,  we  doit.  For  instznce,
 the  upper  house.  the  Councils.  were  provided
 for  when  the  Constitution  was  frimed.  But
 today  the  West  Bengal  people.  the  West
 Bengal  Government  and  the  West  Bengal
 Legislature  find  that  it  is  no  more  necessary.
 It  may  be  that  tomoriow  other  States  also
 come  up  with  that  proposal.  Therefore  it

 ‘would  be  wrong  to  say  that  it  is  wrong  step
 or  that  it  isa  backward  move  No.  Sir.
 After  all,  we  must  move  with  the  times.  So,
 @  some  amendment  has  got  to  be  made  to
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 the  Constitution  to  meet  the  aspirations  of
 the  people  and  for  the  betterment  of  India’s
 welfare,  I  submit  that  it  is  right  that  we  do.
 so.  If  we  do  not  do  so,  we  do  not  belong
 to  the  dynamic  age;  we  belong  to  static  times.
 and  if  we  remain  static,  we  get  stagnant.

 At  one  time  we  thought  linguistic  basis
 was  the  prima  donra  for  the  formation  of
 States.  But  today  if  you  go  to  the  hilb
 areas,  you  will  find  that  itis  not  the  lane
 guage  that  determines  the  unity,  but  it  is
 the  social  and  cultural  relations  that  they
 have  amongst  themselves  that  determine
 the  unity  of  the  hill  people.  For  instance,
 in  Nagaland  there  are  so  many  dialects.
 After  the  formation  of  Nagaland,  it  will  be
 wrong  to  say  that  they  have  not  teen.  able
 to  unite  themselves.  Today  what  do
 we  find  ?  The  Naga  pcople,  in  spite
 of  speaking  37  dialects,  have  shown
 unity;  the  unity  and  the  discipline  that  they
 demonstrated  in  the  last  elections  was  really
 rematkable.  In  spite  of  thcir  having  no
 common  language,  they  have  cultural  and
 social  unity  because  of  which  they  have
 been  able  to  achieve  the  position  which
 they  are  having  today.  So.  in  the  case  of
 Khasi  Hills  and  Garo  Hills,  it  would  wrong
 to  assume  that  it  is  only  the  language  that
 determines  the  unity.  They  -have  social  and
 cultural  affinities  and  they  make  an  impact
 on  the  overall  picture.

 MR.  DEPUTY-SPAKER:
 Member  may  try  to  conclude.

 The  hon.

 SHRI  R.  BARUA:  The  present  Bill  is
 nothing  but  a  provision  to  make  the  nece-
 ssary  amendment  to  the  Constitution,  so

 the  declaration  of  Ilth  September
 can  be  given  effect  to.

 I  have  gone  through  the  rerort  of  the
 Joint  Committee.  There  are  certain  minutes
 of  dissent.  If  you  go  through  them,  you  will
 find  that  basically  they  do  not  cppcs:  that
 there  is  a  problem.  Basically  rone  of  the
 minutes  of  dissent  except,  I  think.  one,
 shows  that  this  is  not  going  to  solve  the
 problem;  they  only  say  that  something
 more  or  less  has  got  to  be  done.  Of  course,
 Mr.  Prakash  Vir  Shastri  and  Mr.  Hem
 Barua.  in  their  minute  of  dissent,  say  that
 nothing  should  be  done  tecause  this  will
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 spread  the  seed  of  disintegration.  This  is
 a  position  which  we  cannot  take  today.
 ‘If  we  go  through  other  minutes  of  dissent,
 ‘we  will  find  they  do  not  oppose  that  there
 és  a  problem.  This  problem  can  be  solved
 and  this  is  the  compromise  that  we  can
 arrive  at.

 Last  of  all,  I  appeal  to  my  friends  in
 ‘the  hills  and  in  the  plains  to  work  out  the
 resent  solution.  I  would  also  like  to  appeal
 ‘to  the  Opposition  member  who  spoke  before
 me  that  this  is  not  the  proper  time  to  speak
 an  that  language  and  drive  a  wedge  between
 the  hills  and  the  plains.  After  all,  we  are
 living  peacefully  and  we  shall  live  peace-
 fully,  and  I  can  assure  that  the  younger
 generation  of  Assam  is  going  to  creat  a  new
 Assam  in  combination  with  the  hills  and
 the  plains.

 wt  एस  एम०  जोशी  (पुना)  :-उपाध्यक्ष
 महोदय,  सदन  के  सामने  हमारे  संविधान
 को  संशोधन  करने  के  लिए  जो  विवेयक  हैं
 उसका  मैं  समर्थन  करता  हूं।  इस  समय  मुझे
 यह  भी  कह  देना  चाहिए  कि  हुकूमत  ने  कौर
 चहां  के  लोगों  ने  भी  भ्रामक  में  बैठकर  जो  कुछ
 'कन् सेन्सस  किया  है  उसके  लिए  वे  भी  धन्यवाद
 के  पात्र  हैं।  मेरी  राय  में  जो  इलाकाई  स्वायत्त
 स्टेट  बनने  जा  रही  है  उसके  हाथ  में  जो
 अधिकार  दिए  हैं  उसमें  ला  एन्ड  आर्डर  भी
 दिया  जाता  तो  कोई  नुकसान  नहीं  था।  इसके
 साथ-साथ  मैं  यह  भी  कहूंगा  कि  इसमें  जो  एक
 'प्रोविजन  है  जिसमें  कहा  गया  है  कि  इस  संशोधन
 के  बाद  जो  कानून  बनेगा  उसमें  तरमीम  करने
 के  लिए  दो-तिहाई  बहुमत  की  भावश्यकता  होगी.
 उसको  भी  मैं  पसन्द  नही  करता  हूं।  इसकी  कोई
 जरूरत  नहीं  थी  बल्कि  जो  भ्राडिनरी  बहुमत  है
 यही  पर्याप्त  था  |  मगर  श्ब्कि  यह  सब  बन  गया  है
 कन् सेन्सस  के  कारण  तो  मैं  ज्यादा  उसके  बारे
 में  बोलना  नहीं  चाहता  हूं  ।

 24.40  brs.

 [sit  वासुदेवन  नायर  पीठासीन  हुए  ]

 सभापति  जी,  इस  विधेयक  का  विरोध
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 किया  जाता  है  कौर  सियेन  भी  किया  जाता  है  ।
 जो  इस  विधेयक  का  विरोध  कर  रहे  हैं  वह  कह
 रहे  हैं  कि  सुरक्षा  क ेलिए  ऐसा  करना  मुनासिब
 नहीं  है  1  मैं  तो  कहूंगा  कि  हमारे  देश  की  सुरक्षा
 सिफ  भ्रामक  के जरिए  नहीं  हो  सकती  है  बल्कि
 जिस  प्रदेश  की  रक्षा  हमें  करनी  है,  वहां  की  जो
 जनता  है  वह  जब  एक  होकर  अपने  इलाके  की
 श्रौर  अपने  देश  की  रक्षा  करने  के  लिए  कटिबद्ध
 होगी  तभी  सही  मानों  में  देश  की  रक्षा  हो सकती
 है  ।  जब  हमारे  समाज  के  कुछ  हिस्से  हमसे
 नाराज  हैं,  हमसे  असंतुष्ट  हैं  तो  फिर  ग्रसम्मव
 हो  जाता  है  राज  के  जमाने  में  देश  की  रक्षा
 करना  कौर  खास  कर  जो  हमारे  सरहद  के
 इलाकों  हैं,  उन  के  बारे  में  हम  को  विशेष  रूप  से
 ध्यान  देने  की आवश्यकता  है  ।  जब  मुझको  मौका
 मिला  तो  4  i5  दिन  आसाम  में  घूमा  श्र

 वहां  पर  मुझे  साधारण  लोगों  से  बातचीत  करने
 का  अवसर  मिला  ।  उसके  पश्चात्‌  मेरा  मत
 बना  वह  यह  था  कि  हमारे  जो  पहाड़ी  इलाके  के
 लोग  हैं  उन  को  हमने  श्रमी  तक  राजी  नहीं  किया

 है।  अभी  मुझ  से  पहले  मेरे  दोस्त  बरुआ  साहब
 ने  कहा  कि  हमारे  पुराने  राष्ट्रीय  नेताओं  नने न ेसोचा
 था  की  पहाड़ी  इलाकों  के  लोगों  के  लिए
 कोई  न  कोई  सेफ गार्डस  रखने  चाहिये  ।  इसी
 लिये  छठा  शेडयूल  बना  था  t  परन्तु  जब  हम  ने
 उसके  ऊपर  अमल  नहीं  किया  तब  लोगों  में  काफी
 प्रान्तों  फेल  गया  शौर  अरब  उस  को  दूर  करने
 के  लिए  हम  को  क्‍या  करना  चाहिये-यही  प्रश्न

 हमारे  सामने  है  ।  उस  के  लिए  बहुत  सारे

 सुझाव  यहां  पर  आये,  फेडरेशन  का  भी  सुभाव
 आया।  मैने  तो  प्रधान  मंत्री  जी  को  एक  खत  लिख
 कर  कहा  था  कि  प्रापने  जो  स्टैण्ड  लिया  है
 कि  फेडरल  फार्मूले  के  भ्रन्तगर्त  इस  का  हल
 निकालना  चाहिये,  उस  का  मैं  समर्थन  करता

 हूं  a विरोधी  दल  के  लोग  ऐसा  भ्र कसर  नहीं
 लिखते  हैं,  लेकिन  मैंने  जानबूक  कर  उन  को
 लिखा  था  ।  क्योकि  मैंने  सोचा  अगर  वे  लोग

 असन्तुष्ट  रहेंगे  तो  फिर  काम  चलने  वाला

 नहीं  है  ।
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 समापति  जी,  इस  देश  में  तो  हम  घोष  जायें
 'बहुत  बड़ी-बड़ी  करते  हैं  ।  हम  कहते  हैं  कि
 हमारे  देश  की  एकात्म ता  के  लिए-शोर  वह
 एकात्मकता  कैसी  होनी  चाहिये-विविधता  में
 'एकता  होनी  चाहिये,  यानी  विविधता  रहेगी,
 लेकिन  उसमें  एकता  भी  हो,  यानी  यूनिटी-इन-
 डा यव सिटी  ।  परन्तु  जब  हम  प्रसारण  करते  हैं,  उस
 समय  हमारे  दिमाग  में  यूनिटी  का  कान्सेप्ट  नहीं
 रहता  है,  यूनिफाम्िटी  श्र  जाती  है,  हमारा  आग्रह
 होता  है  कि  समी  जगह  एक  ही  चीज  बनी  रहे  1

 परन्तु  जब  विविधता  है  तो  एक  ही  कान  सभी
 जगह  लागू  नहीं  हो  सकता  है।  कुछ  का;न  ऐसे
 हो  सकते  हैं  जोकि  सभी  पर  लागू  हों  लेकिन

 कुछ  ऐसे  कानून  जरूर  होंगे  जिनको  हम  सभी
 पर  लागू  नहीं  कर  सकते  हैं।  इसलिए  उनको
 अ्रधिकार  देना  जरूरी  हो  जाता  है  ।  पहाड़ी
 इलाके  के  लोगों  की  मांग  थी  कि  फुल  स्टेट
 उन्हें  मिलनी  चाहिए  लेकिन  बाद  में  उन्होंने
 कहा  कि  हम  सभी  लोगों  के  साथ  रहने  के  लिये
 तैयार  हैं।  उन्होंने  पनी  फरागदिली  दिखाई,
 उसका  हमको  स्वागत  करना  चाहिए  ।  तो  मेरा

 कहना  यह  है  कि  डेमोक्रेसी,  लोकतंत्र  जब
 ऊपर  से  नीचे  जायेगा  तभी  वह  सफल  रहेगा।
 हम  लोकतांत्रिक  विकेन्द्रीयकरण  डैमो  टिक

 डीसेंट्रलायजेंशन  की  बात  तो  बहुत  करते  हैं
 लेकिन  जब  विस्तार  में  नीचे  के  तबके  के  लोगों
 को  अधिकार  देने  का  सवाल  उठता  है  तब  हम
 श्रान, कानी  करते  हैं  ।  जो  उच्च  लोग  हैं,  चाहे  पैसे
 के  हिसाब  से  या  जाति  के  हिसाब  से,  उनको
 ऐसा  लगता  है  कि  दुनिया  की  सारी  भलाई
 करने  का  ठेका  उन्हीं  को  दिया  गया  है।  सदियों
 से  वही  सत्ता  का  इस्तेमाल  करते  हैं  श्र  वे
 सत्ता  का  इस्तेमाल  करने  के  शादी  भी  हो  गए
 हैं।  वे  दूसरों  को  सत्ता  देना  ही  नहीं  चाहते
 हैं  -  इसलिए  झगर  आप  सही  मानों  में  लोकतन्त्र
 में  विश्वास  करते  हैं  तो  अधिकार  ऊपर  से  नीचे
 कराने  चाहिए  t  मैं  लोकतांत्रिक  विकेन्द्रीयकरण
 का  समर्थक  हूं  t
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 गरीब  लोगों  को  जब  सत्ता  देने  का  प्रश्न
 उठता  है  तब  उच्च  श्रेणी  के  लोग,  चाहे  कास्ट
 के  हिसाब  से  हों,  चाहें  घन  के  हिसाब  से  हों,
 वह  लोग  उसका  विरोध  करते  हैं  1  इसलिये  मैं
 लोकतांत्रिक  विकेन्द्रीयकरण  का  समर्थन  करता

 हूँ  7  परन्तु  जब  विकेन्द्रीयकरण  ऐसी  जगह  पहुँच
 जाता  है  जहां  दलित  लोग  उस  का  विरोध

 करने  लगते  हैं  तब  तो  हमें  सोचना  चाहिए  ।
 जैसे  हमारी  ग्राम  समाजों  के  बारे  में  या  पंचायतों
 के  बारे  में  राज  हो  रहा  है।  हमारे  दलित  लोग
 हैं,  शेड्यूल्ड  कास्ट  हैं  उन्हों  ने  आज  कल
 यह  कहना  शुरू  कर  दिया  है  कि  वह  लोक-
 तांत्रिक  विकेन्द्रीयकरण  को  नहीं  चाहते,  क्योंकि
 अधिकार  ऐसे  लोगों  के  हाथों  में  जाता  है  जिन
 के  हाथों  वह  नहीं  जाना  चाहिए  ।  जब  गरीब
 लोग  विरोध  करेंगे  तब  जरूर  सोचेंगे  ।  मगर  जब
 गरीब  लोग  मांग  करेंगे  लोकतांत्रिक  विकेन्द्रित-
 करण  की  तो  उसका  हमें  समर्थन  करना
 चाहिए  |  डा०  अग्बेडकर  साहब  ने  जो  झ्राखिरी
 भाषण  कांस्टीटृए ट  असेम्बली  में  दिया  था  वह
 हम  कमी  भूल  नहीं  सकते  ।  उन्होंने  यह  बताया
 था  कि  हम  यह  संविधान  बनाया  है
 जिस  में  हम  राजनीतिक  बराबरी  तो  लाये  हैं
 मगर  दमी  तक  सामाजिक  तौर  आर्थिक  बराबरी
 नहीं  है  श्र  ऐसे  कदम  हम  को  उठाने  चाहियें
 जिन  के  जरिये  हम  लोग  सामाजिक  तथा  श्रमिक
 बराबरी  मी  ला  सकते  हैं  |  नगर  यह  काम
 हम  नहीं  करेंगे  द्रोह  गरीब  लोगों  के  ऊपर  भ्र न्याय
 होता  रहेगा,  विषमता  बढ़ती  जायेगी  तो  भागे  चल
 कर  फिर  यह  राजनीतिक  बराबरी  किसी  काम
 की  नहीं  रहेंगी  शौर  यह  संविधान  नहीं  चलेगा  ।
 मैं  समझता  हूँ  कि  संविधान  में  संशोधन  करना
 जरूरी  हो  जाता  है  कौर  राज  जो  संविधान  में
 संशोधन  हो  रहा  है  वह  बहुत  ही  जरूरी  है  ।

 मैं  हिल्स  के  लोगों  को  धन्यवाद  देता  हूं  कि
 उन  के  दिमाग  में  जो  संतोष  था  उस  को  पीस-
 फुल  कौर  लेजिटिमेट  तरीके  से  सदन  के  सामने
 लाये,  दुनिया  के  सामने  रखा  ताकि  हम  लोग



 3st  Constitution

 [श्री  एस०  एम०  जोशी]

 समझें,  भ्रामक  सामने  बैठ  कर  बातचीत  करें  शौर
 सस्ता  निकालें  ।  यह  बहुत  अच्छा  काम  देश  के
 लिये  किया  है  ।  इसलिये  मैं  उनको  घन्यवाद
 देता  हूं  v

 सभापति  जी  मुझे  मौका  मिला  था  तेलंगाना
 के  बारे  में  बोलने  का  ।उनको  कहा  गया  कि

 तेलगू  बोलने  वाले  सब  एक  राज्य  में  रहेंगे  तो  देश
 के  लिए  बरच्छा  होगा  ।  उन  लोगों  ने  उस  चीज
 को  माना  मगर  कुछ  शर्तों  पर  i  शर्ते  कबूल  हुई  ।

 परन्तु  जिन  शर्तों  को  माना  गया  था,  उन  पर
 अमल  नहीं  हुमा  |  उस  को  लेकर  राज  असंतोष

 है।  आज  ही  हमने  पढ़ा  प्रधान  मंत्री  जी  ने  भी

 कहा  कि  इस  को  हमें  पूरा  करना  चाहिये  ।
 मगर  प्रधान  मंत्री  जी  ने  यह  मि कहा  है  कि
 “शार्ट  श्राफ  भ्रमेंडिग  दी  कांस्टीट्यूशनल”'  1  मुझे
 यह  चीज  भ्रच्छी  नहीं  लगी  ।  जब  कुछ  प्रा श्वसन

 हम  ने  दिये  हैं  लोगों  को  श्रोर  उन  आकलनों  को

 पूरा  करने  के  लिये  भ्रगर  संविधान  में  संशोधन
 भी  करना  पड़े  तो  हम  को  संशोधन

 करना  पड़ेगा  ।  जो  शर्ते  उन  के  साथ

 हमने  की  है  और  जो  आश्वासन  हमने
 उन  को  दिया  है  उस  प्रा श्वा सन  की  पूर्ति  हमें
 करनी  ही  पढ़ेगी  कौर  इस  में  ऐसा  नहीं  समझना

 चाहिए  कि  यह  काम  विघटनकारी  है  |  बहुत
 से  लोग  समभते  हैं  कि  यह  काम  विघटनकारी

 है  |  तो  संगठन  के  माने  बया  हैं  ?  हम  लोग  बन्दूक
 से  राज्य  चलायें  क्या  यही  संगठन  है  ?  यह
 संगठन  नहीं  हैं,  विघटनकारी  इस  को  नहीं  कहा
 था  सकता  है।  यही  लोकतांत्रिक  संगठन  हो
 सकता  है  कौर  इसी  तरह  हमें  चलना  चाहिये  ।

 यह  भी  कहा  जाता  है,  अभी  जैसाकि  बताया
 गया  कि  इस  से  प्रा  हल  नहीं  होगा  ।  नहीं  होगा
 सो  भागे  चलकर  हम  देखेंगे  ।  जो  भी  लोकतांत्रिक
 तरीका  है  उनमें  हम  लोगों  को  स्‍भाहिसता  पधारी-
 हता  कदम-प्र-कदम  आगे  बढ़ना  पड़ता  है  ।
 बह  एक  इवोल्यूशनरी  प्रोसेस  होता  है,  उस  से
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 हम  को  डरना  नहीं  चाहिये  ।  भ्रमर  यह  सही
 दिशा  में  कदम  है  तो  उस  का  हमें  समर्थन  करना
 चाहिये  ।  भ्र ौर  चुके  ते  ऐसा  लगता  है  यहां  मामला
 रुकने  वाला  नहीं  है  '  यह  जो  बताया  गया  कि
 झा साम  के  लिये  प्योत्र  सीमा  का  स  ल  है,
 जनसंघ  के  सदस्यों  ने  कहा  था  कि  पू  नेतर  के
 जो  इलाके  हैं  उस  में  कैसी  व्यवस्था  हो,  उस  पर
 विचार  करके  सिफारिश  करने  के  लिए  कोई
 कमीशन  हो  ।  मैं  चाहता  हूं  कि  इस  तरह  से  हमें
 सोचना  चाहिये  ।  मगर  उतना  ही  वह  सीमित  नहीं
 है  |  मैं  समय-ता  हूं  कि  यह  चीज  आगे  भी  बढ़ने
 वाली  है।  में  दूसरे  राज्यों  के  लिये  नहीं  कहूंगा,
 मैं  महाराष्ट्र  से  जाता  हुं  कोंकण  में  श्र नी  कोई
 तवक्को  नहीं  हैं,  लोग  चिल्लाते  हैं,  यह  भो  कहते
 हैं  कि  करोड़  रुपये  हमारे  वास्ते  प्लाट  किये।
 लेकिन  उस  हिसाब  से  खर्चा  नहीं  हो  पाया  ।
 बहुत  सारे  बहाने  बतला  द्य  जाते  हैं  कि  टेंडर
 नहीं  माता  है  यह  नहीं  भ्राता  है  और  वह  नहीं
 जाता  है  ।  हो  सकता  है  कि  आगे  चल  कर  वह
 कहें  की  हमारे  लिए  भी  इजरायली  स्वायत्तता
 हो  1  महाराष्ट्र  में  हमारी  इलाका यी  स्वायत्तता
 कायम  हो  ।  इसलिए  यह  जो  भ्रम  के  सम्बन्ध  मे
 कदम  उठाया  जा  रहा  है  इस  को  एक  गलत
 कम  नहीं  समझना  चाहिए  ।  यह  विघटनकारी
 कदम  नहीं  है  बल्कि  यह  सही  मायनों  में  हमारे
 देश  की  एकता,  एकात्मकता  को  लाने  का  एक
 सही  दिशा  में  किया  जा  रहा  प्रयास  है  |  मैं  इस
 संद्घिन  (बाईसवां  संशोधन)  विधेयक  का
 इसलिए  समर्थन  करता  हैं  -  मैं  सब  लोगों  से
 प्रार्थना  करू गा,  जनसंघ  के  दोस्तों  से  भो  यह
 प्रार्थना  करूगा  कि  वह  इस  का  विरोध  न  करें
 क्योंकि  भ्राखिर  यह  भी  एक  एक्सपरीमेंट  है
 इस  तरह  से  हम  विविधता  में  एकता
 लाना  चाहते  हैं  विवधता  में  एकता  लाने  के
 यह  बहुत  जरुरी  है  कि  हम  उस  के  लिए  प्रयास
 करें  सिफ  बातें  करने  से  यह  नहीं  होगी  ।
 कमिशंस  बैठाने  से  भी  -ह  बात  नहों  होगी  t
 इन  कमीशनों  का  हमें  काफी  भूमि  1  बहुत
 सारे  कमिशंस  बंठे  भ्र ौर  उन्होंने  जो  कुछ  दिया
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 उम्र  पर  हम  लोग  कमल  नहीं  कर  पाये  ।  लेकिन
 धज  जो  यह  चीज  कमल  में  जरा  रही  है
 उस  का  विरोध  न  किया  जाय  तो  अच्छा  होगा  t
 यह  देश  के  लिए  एक  शोमा  की  बात  होगी  कि
 हम  सब  लोग  इस  बिल  का  समर्थन  एक  राय  से
 करें  और  बिना  किसी  विरोध  के  इस  संशोधन
 विध्यक  को  हम  मधुर  करें  यह  भेरी  राज  सब
 से  प्रार्थना  हैं।  मैं  पुनः  इस  संशोधन  विधेयक  का
 स्वागत  व  समर्थन  करता  हूं  ।

 SHRI  J.  N.  HAZARIKA  (Dibrugarh):
 Irisc  to  support  this  Bill.  but  lamin  two
 minds.  [  am  very  unhappy.  about  what
 happend  in  the  past  in  this  regard,  4  am  un-
 happy  because  the  people  of  Assam  had  been
 deprivd  of  a  comnon  administration.  Iam
 hapdy  bzause  alter  a  long  trial  and  some
 bitterness  als».  Government  had  been  saved
 form  so.nz  em>arrassment.  There  was  a  lot
 of  bitterness,  in  the  entire  State,  both  in  the
 hills  as  well  as  the  plains.  Now,  some  solu-
 tion  had  bezn  found  which  is  by  and
 large  being  accepted.  Therefore,  I  am
 happy.  But  I  find  that  the  spirit  of  the
 Constitution  had  been  tranished  to  some
 extent  b:ciuse  the  intention  was  to  bring  the
 level  of  th:  administration  of  the  hills  to  the
 general  level  of  administration  ia  other
 places.  It  was  never  intended  that  there
 shoald  be  separate  arrangement  for  thcir
 ezonomic  develop  nent  or  other  development.
 Therefore,  |  an  coastrained  to  say  that  the
 arrangement  that  had  been  proposed  is
 not  a  very  happy  arrangement  in
 the  sense  that  we  cannot  rule  out
 the  possibility  of  any  other  deve'opment
 of  the  situation.  There  is  no  need  to
 trace  the  history  of  this  matter  because  we
 all  know  that  this  kind  of  demand  came  up
 before  the  country  only  from  the  point  of
 view  of  the  economic  development.  Prime
 Minister  Nehru  said  several  times  that  the

 “question  was  one  of  economic  development.
 In  1955,  State  Reorganization  Commission
 Tejected  the  idea  of  separation.  This  is  not
 complete  separation,  I  admit;  but  we
 cannot  also  say  that  this  is  not  some  kind
 of  separation.  In  960  when  the  Assamese

 ‘official  language  Bill  was  adopted,  the
 APHLC  revived  its  demand  but  in  1961
 Prime  Minister  Nehru  declined  to  accept

 ‘the  demand  for  a  separate  State  because
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 it  would  lead  to  new  and  complica-
 ted  problems,  At  that  time  he  asked  the
 APHLC  to  consider  the  proposal  to  have  a
 committee  like  the  Committee  for  Scotland
 in  the  house  of  Commons.  This  was  consi-
 dered  by  the  hill  people  for  sometime  but
 in  July  95l,  they  rejected  the  Prime
 Minis‘er’s  proposal  and  another  meeting
 was  held  in  June,  July  196],  In  1962,
 the  APHLC  pressed  for  the  creation
 of  an  eastern  frontier  State  in  their
 memorandum  to  the  Prime  Minister.  The
 idea  was  mooted  according  to  Coupland's
 plan.  Mr.  Coupland,  after  the  second  world
 war,  had  said  that  the  hill  state  should  be
 constituted  as  an  independent  State  outside
 India.

 Thereafter,  in  1963,  the  Prime  Minister
 had  a  Jot  of  discussions  with  the  hill  leaders,
 and  he  decided  to  constitute  some  sort  of
 autonomous  arca.  In  ‘1964,  the  Prime
 Minister  stressed  the  need  _  to  continue  the
 unity  in  the  State,  but  within  it  a  greater
 autonomy  for  the  hill  districts.  The  APHLC
 then  decided  to  give  a  fair  trial  to  it,  and  on
 the  basis  of  the  agreement,  the  Home
 Ministry  appointed  th:  Pataskar  Commission
 to  suggest  ways  and  means  as  to  how  to
 reorganisc  the  administrative  sct-up  of  the
 hills.  It  was  nota  political  reorganisation,
 but  it  was  an  adininistrative  reorganisation.
 In  1966,  the  Putaskar  Commission  gave  its
 report.  It  took  a  year  and  half  of  so,  the
 Commission  reported  that  there  should  be
 no  completely  separate  administration  with
 only  a  national  superstructure  remaining
 common  with  the  rest  of  Assam.  After  all
 this  and  after  a  lot  of  deliberations  for  about
 0  years,  the  idea  came  to  the  fore  that  they
 should  have  administrative  autonomy,  But
 than  the  whole  thing  became  political  and
 there  was  so  much  _  bitterness  created
 among  the  people  of  all  the  sections.  Ultima-
 tely,  the  Government  took  up  this  matter  as
 a  political  problem  and  therefore  they  came
 with  some  proposals.

 What  I  was  going  to  say  is  that  in  the
 Constitution  there  is  nothing  of  the  kind
 suggesting  that,  to  solve  the  problem  of  the
 hills,  there  should  be  some  political  arrange-
 ment.  It  was  only  said  that  for  economic
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 development  and  for  their  integration,  there
 should  be  economic  and  other  measures  for
 their  progress.  Therefore,  by  this  arrange-
 ment,  the  people  in  general  in  Assam  will
 be  deprived  of  a  common  administration
 which  we  have  béen  having  for  so  long.
 Therefore,  |  am  very  sorry  for  it.

 But  if  the  hill  people  arc  really  happy
 with  this,  I  am  happy,  but  at  the  same
 time,  I  should  remind  the  House  that  along
 with  the  discussion  about  the  hill  States  for
 a  separate  unit  for  the  hill  people,  other
 problems  in  the  plains  also  camc  up.  We
 had  to  face  serious  trouble.  The  plains
 people  like  the  Bodos  and  Rabbas  in  the
 Goalpara  district  become  militant  and  they
 exhibited  a  militant  attitude  during  the  last
 by-election  also,  because  they  also  wanted
 that  the  areas  inhabited  by  them  should
 have  some  sort  of  autonomy  like  the  hills.  J
 am  just  saying  about  the  reactions  :  I  am
 not  saying  that  they  are  good.

 Then,  in  that  particular  arca,  in  the
 districts  called  Goalpara  and  Kamrup,  the
 Rajvansis  and  Koch  people  said  that  there
 should  be  a  Kamatopu  Rajya  for  them  like
 the  autonomous  hill  States.  In  upper  Assam
 in  which  my  constituency  falls,  there  is  a
 historical  tribe  called  Muttocks,  They  came
 to  Delhi  twice.  They  said  they  ruled  upper
 Assam  for  sometime  and  that  the  entire
 Lakhimpur  district  and  a  part  of  Sibsagar
 district,  upto  the  Disam  river,  should  be
 their  area  and  some  sort  of  autonomy
 should  be  given  to  them.

 Last  of  all,  the  Ahom  Tai  came.  They
 are  not  a  political  organisation  as  my  friend
 Shri  Barua  said.  They  are  not  a  political
 organisation  but  they  are  a  strong  social
 organisation.  They  came  up  saying  that
 some  sort  of  autonomy  should  be  given  to
 the  Ahom  Tai  people  also  in  the  areas
 where  they  are  predominant.  Like  this,
 trouble  came  upio  Assam.  Let  us  hope
 that  they  are  all  reconciled.  Let  us  hope
 80,  but  because  of  the  demand  in  the  hills
 for  a  greater  autonomy  and  the  like,  people
 in  the  plains  also  started  doing  like  that.

 MARCH  25,  969
 c

 (22nd  4mdt.)  Bill  256.

 45  hrs.
 I  want  the  Government  to  hear  also  the

 voice  of  the  minority  people  in  the  hills.  In
 Garo  Hills  District,  one-third  of  the  people
 are  non-Garos.  They  came  to  Delhi,  met
 the  leaders  and  said  that  they  were  not  in
 favour  of  separation  and  they  were  happy
 with  the  present  arrangement.  But  their
 opinion  was  not  given  consideration  by  the
 leaders.  The  Garo  MP  in  Rajya  Sabha  also
 says  that  it  is  not  for  ‘the  benefit  of  the
 Garos  to  have  one  unit  with  Khasis.  He
 says  that  Garo  people  are  poorer  and  thcir
 customs,  traditions  and  usages  are  diffcrent
 from  Khasis  and  therefore,  this  combination
 of  unequals  will  be  a'ways  disadvantagcous
 to  the  weaker  party.  He  has  said  in  his
 minute  of  dissent  :

 “It  can  be  said  without  any  doubt  that
 Khasis  are  much  more  advanced  even
 than  the  major  communites  living  in  the
 plain  districts  of  Assam.  So,  under
 such  circumstances,  if  the  districts  of
 Garo  Hills  and  United  Khasi  and  Jaintia
 Hills  are  to  be  tagged  together  to  form
 and  create  one  Autonomous  State,  it
 will  be  no  better  than  asking  a  donkey
 and  a  horse  to  run  a_  race,  or,  a  dwarf
 and  a  giant  to  wrestle.”
 He  was  alsoa  minister  in  Assam  for

 some  time  and  now  he  is  a  senior  member
 of  the  Rajya  Sabha.  This  is  his  opinion.

 Therefore,  I  thought  it  would  have  been
 much  better  if  we  had  considered  the  su-
 ggestions  made  by  Shri  Asoka  Mehta,  viz.,
 since  the  different  districts  are  at  different
 levels  of  progress  and  development,  they
 may  be  allowed  to  have  separate  legisla-
 tures,  if  they  want  to.  Mikir  and  North
 Cachar  people  have  not  joined  the  proposed
 autonnmous  unit.  They  are  waiting  to  see
 how  things  develop.  They  have  no  objection
 to  remain  in  the  body  politic  of  Assam,
 but  still  they  think  the  time  may  come  when
 they  may  have  to  have  this  kind  of  arrange-
 ment.  But  they  are  unwilling  to  join  the
 other  advanced  tribes  of  the  hills.  Since
 this  Bill  provides  for  the  creation  of  an
 autonomous  State  if  such  things  come  up
 in  future,  we  should  consider  their  claims
 also.  I  think  it  is  better  to  have  the  door
 open.  It  is  not  proper  that  because  the
 Mizos  are  militant,  they  can  have  a  separate
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 State  like  Nagaland  or  a  Union  territory
 and  becaus:  some  other  tribes  are  very
 backward,  th2y  shall  be  kept  this  way  or
 that.  All  of  them  should  be  treated  equally.
 As  you  are  keeping  the  door  open  to  one
 tribe,  it  should  be  kept  open  for  others  also.
 If  the  door  is  kept  open  for  the  Mizos.  it
 should  be  kept  open  for  the  Mikers,  and
 other  tribes  also.

 With  these  words,  I  support  the  Bill.

 SHRL  RANGA  (Srikakulam)  :  Sir,  I
 am  very  happy  indeed  that  our  friend,  Shri
 Hazarika  has  spoken  today.  I  am  largely
 in  agreement  with  what  he  said  about  the
 need  for  kezping  the  door  open  for  the
 other  areas  and  their  people  also  to  come  in
 as  and  when  they  find  it  possible  to  join.  I
 am  rather  surprised  at  the  views  expressed
 by  my  friend  to  my  left,  when  he  said  that
 through  this  Bill,  an  attempt  is  being  made
 to  create  a  second-class  citizenship.  I
 should  have  thought  that  a  super-class  citi-
 zenship  is  being  created  for  these  people,
 because  they  are  going  to  have  their  own
 autonomous  State  and  at  the  same  time,
 they  will  have  an  opportunity  to  control  the
 whole  Assam  Government  and  the  Assam
 Legislature.  Instead  of  welcoming  it  in
 that  direction,  |  was  disappointed  at  the
 remark  made  by  this  hon.  friend  I  think
 he  belongs  to  the  Communist  Marxist
 Party.

 If  the  Pataskar  Coinmission  and  Ashoka
 Mehta  Commission  had  not  been  appointed
 and  they  had  not  made  their  proposals  after
 going  through  all  the  trouble  they  had  ex-
 perienced  in  trying  to  bring  these  various
 sections  of  people  to  the  same  table  to
 consider  the  possible  ways  of  solving  this
 problem.  I  do  not  think  it  would  have  been
 possible  later  on  for  the  Home  Minister  and
 the  Prime  Minister  to  achieve  this  formula
 and  make  the  people  agree  to  it.  Because
 of  the  earlicr  attempts  and  the  experience
 that  the  people  in  the  plains  as  well  as  of
 the  hills  had  gained  asto  how  difficult  it  is
 to  find  a  solution.  however  much  might  be
 the  goodwill  that  might  be  brought  to  bear
 upon  this  particular  problem,  they  found  it
 possible  in  the  end  to  agree  to  this  compro-
 mise  formula.  Ido  not  think  it  is  a  kind
 of  compronise  formula  that  emanated  from
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 the  Government  of  India  alone  or  from  the
 Assam  people,  the  people  of  the  plains  or
 the  hill  people  or  all  the  three  of  them.
 Somehow  or  the  other  they  have  got  into  it
 in  the  end.  This  seems  to  be  about  the
 maximum  possible  common  ground  of  agree-
 ment  that  they  could  put  up  with.

 My  hon.  friend,  Shri  Hazarika  has  given
 us  the  history  of  the  various  efforts  that
 have  been  made  since  we  achieved  our
 freedom  in  our  nation’s  march  towards  the
 solution.  Earlier  also  there  was  an  attempt
 made.  It  was  in  936  that  we  found  an
 Association  known  as  the  all  India  Excluded
 Areas  and  Partially  Excluded  Areas  Asso-
 ciation.  A  former  Member  of  Parliament,
 the  late  Kothanda  Ramaiah  who  hailed
 from  Andhra  fought  for  these  people,  lived
 for  thes:  people  and  he  brought  this  Asso-
 ciation  into  existence  with  Shri  Ramnarain
 Siach  who  was  also  onc  of  my  calleagues.  I
 happened  to  be  the  President  of  that  Asso-
 ciation  from  that  time  onwards  right  upto
 the  time  of  the  Consitituent  Assembly.
 They  called  a  meeting  at  my  place  in  Delhi
 which  my  hon.  friend  Shri  Hazarika  also
 attended,  and  Rajen  Babu  presided  over  it.
 As  a  result  of  the  efforts  of  that  Association
 and  the  conference  over  which  Rajen  Babu
 presided,  a  sub-committee  came  to  be
 appointed  known  as  the  Minorities  Commi-
 ttee  and  also  the  Tribal  Peoples  Committee
 by  the  Constituent  Assembly  They  submit-
 ted  a  report  and  the  result  of  it  all  was  that
 these  special  provisions  were  made  for  the
 constitution  of  the  special  District  Councils
 and  so  on.

 I  am  mentioning  this  for  two  very  good
 reasons.  One  is,  it  was  the  British  Govern-
 ment  which  tried  to  divide  and  rule.  These
 people,  they  wanted  to  keep  these  people
 away  from  the  rest  of  India  in  the  constitu-
 tional  development.  We  were  fighting
 against  that.  We  wanted  these  people  to
 come  to  be  integrated  into  the  general
 framework  of  our  Constitution  as  well  as
 our  own  political  development.  I  do  not
 think,  although  I  60  not  belong  to  the
 Congress  Party  today,  that  the  Congress
 had  ever  tried  to  divide  and  rule  so  far  as
 the  Tribal  people  are  concerned.  Shri
 Jawaharlal  Nehru  never  had  that  idea.  We
 both  worked  together.  Today  they  happeo
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 to  be:  the  heirs  to  own  the  heritage  that  we
 had  created.  They  are  fortunate;  we  are
 fortunate;  that  is  all.  |  was  saying  that  Shri
 Jawaharlal  Nehru  and  all  of  us  cooperated.
 We  wanted  this  thing  to  come  into  existence.
 It  is  not  our  fault  that  it  did  not  yield  the
 good  resulis  that  we  expected.  My  hon.
 friend  Shri  Barua  and  the  other  hon.  friend
 who  spoke  earlier  were  right  when  they  said
 ‘that.ir  has  come  to  be  a  political  problem.

 We  have  to  meet  it  as  a  political  prob-
 lem  and  solve  it.  And  this  is  an  attempt
 that  is  being  made.  But  then  there  is  the
 fear  that  if  we  are  to  agree  toa  thing  like
 this,  then  Telengana,  Konkan  and  Vidarbha
 and  Saurashtra  areas  also  may  raise  similar
 demands.  These  may  be  taken  up  and
 tackled  on  another  plane  and  for  other  con-
 sideration.  But  here  is  this  pre-eminent  con-
 sideration  of  security.  That  is  why  I  do
 not  want  these  various  things  that  are  being
 provided  for  here  tobe  compared  with
 what  we  have  in  other  States  and  have  a
 discussion  on  that  basis  There  is  no  sence  in
 such  a  discussion  on  this  Bill.  Let  us  not
 forget  one  thing  that  the  whole  of  India  is
 interested  in  the  welfare  and  progress  and
 well-being  of  the  tribal  people  and  the  tribal
 areas.  But  at  the  same  time,  the  whole  of
 India  is  interested  in  seeing  to  it  that  the
 security  of  this  country  is  completely  ensur-
 ed,  and  for  that  reason  every  possible  step
 is  taken.  Therefore,  we  should  not  think
 in  terms  of  parties  at  all  on  this  issue.  We
 should  not  even  think  in  terms  of  geoyra-
 phica!  or  political  differences  cither.  It  is
 one  solid  problem  for  the  whole  of  India
 and  for  all  patriotic  Indians.

 It  is  from  that  viewpoint  that  I  want  my
 hon.  friends  of  the  tribal  areas  and  also  my
 hon.  friends  from  the  plain  areas  of  Assam
 to  put  up  with  us  for  the  limitations  that
 we  are  placing,  to  be  patient  with  us  and  to
 understand,  appreciate  and  also  sym¢athise
 with  us  for  the  limitations  that  we  are  obli-
 ged  to  place  on  the  political  powers  that  are
 to  be  given  to  the  tribal  autonomous  areas
 and  also  the  Assam  area.  So  long  as  they
 are  willing  and  they  are  ready  to  play  their
 role  along  with  all  of  us  in  seeing  to  it  that
 the  security  of  India  is  absolutely  safe,
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 strong  and  stable,  the  whole  of  India  would
 be  interested  in  giving  them  the  maximum
 possible  powers  and  privileges.  But  then
 who  is  to  decide  that  ?

 It  cannot  be  decided  by  one  Cabinet
 Minister.  It  could  not  be  decided  by  a
 Cabinet  Minister  like  Shri  Asoka  Mehta
 alone;  it  could  not  be  decided  by  the  Opp.
 sition  alone.  So  it  had  to  be  decided  any-
 how  by  a  Government,  and  the  Government
 here  happens  to  be  that  Government.  This
 Government  is  not  satisfactory  to  usin
 many  respccts.  In  regarid  to  this  also,  it
 gave  room  for  a  lot  of  suspicion  on  the
 part  of  our  tribal  people  because  of  the
 delay  that  was  caused.  I  am  prepared  to
 condemn  this  Government  for  the  delay
 that  it  causes  over  so  many  things.  But
 here  somehow,  this  delay  has  borne  good
 fruit.  However  much  we  were  angry
 with  Government,  this  has  borne  good  fruit.
 Therefore,  we  are  prepared  to  excuse  this
 Government.  If  there  is  any  little  achieve-
 ment  to  the  credit  of  my  hon  friend  Shri
 Y.  B  Chavan  as  Home  Minister  it  is  here.
 I  am  sorry  for  him  because  he  happens  to
 be  in  charge  of  the  Home  Ministry  which  is
 the  most  troublesome  Ministry:  he  has  had
 to  take  so  many  decisions  with  which  I  am
 very  much  in  disagreement,  but  God  has
 somehow  helped  him  and  he  has_  succeeded
 in  regard  to  this  matter  and  that  success  is
 not  his  alone  but  it  is  the  success  of  the
 nation  I  want  our  hill  people  to  hail  it  as
 their  saccess  and  the  Assam  plains  people
 also  to  hail  it  as  their  success.

 My  hon.  friend  Shri  Lobo  Prabhu  has
 already  tabled  an  amendment  in  one  res-
 pect.  Is  it  necessary  to  have  this  nomina-
 tion  at  all?  Is  it  necessary  also  to  provide
 for  this  thing  that  the  majority  should  be
 two-thirds  of  the  total  strength  and  then
 again  two-thirds  of  the  members  present  and
 voting  ?  Is  it  necessary  to  make  it  so  very
 rigid  ?  I  would  like  the  Home  Minister  and
 also  the  House  to  give  some  thought  to  it.
 My  hon.  friend  Shri  Lobo  Prabnu  will  later
 on  speak  about  this  matter.

 Before  I  conculde,  I  would  like  to  say  as
 one  hon.  friend  of  mine  has  already  said,
 that  it  would  take  a  lot  of  patience  on  the
 part  of  all  these  sections  to  make  this  a
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 success.  It  is  going  to  be  very  difficult.  It
 is  bad  enough  now  that  we  are  failing  in
 every  other  respect  in  every  other  State.
 Can  we  assure  ourselves  that  the  plains
 people  of  Assam  and  also  the  tribal  people
 On  the  hills  have  no  much  more  of  the  fund
 of  statesmanship  at  their  disposal  as  to  be
 capable  of  making  this  very  difficult  experi-
 ment  a  success  ?  It  is  anybody's  guess.  It
 is  a  big  gamble  that  we  are  indulging  in.
 But  we  have  no  other  choice,  and,  therefore,
 we  are  going  into  it.  Here,  we  have  one
 autonomous  State  within  a  bigger  State.
 Even  President  DeGaulle  had  not  succeed-
 ed  in  regard  to  the  Common  Market  scheme
 in  Europe  and  they  have  had  a  lot  more
 experience  than  we  have  had.  Therefore,
 T  would  like  to  repeat  my  carlisr  suggestion
 again  that  wherever  you  have  a  test-case
 like  this  or  a  difficult  case  like  this,  it  is
 better  to  give  up  this  experiment  with  the
 British  parliamentary  system  of  majority  rule
 or  the  American  parliamentary  system  of
 majority  rule.  just  as  we  have  achieved  this
 success,  although  it  would  take  more  time,
 let  us  think  in  terms  of  an  all-party  or  all-
 inclusive  Ministry  both  for  the  tribal  people,
 and  also  for  the  Assam  people.  The  Assam
 people  may  find  it  a  little  more  difficult  to
 make  ita  success  than  the  hill  people  be-
 cause  the  hill  people,  as  has  been  admitted,
 are  much  more  advanced  and  much  more
 educated.  Let  there  be  an  all-party  Govern-
 ment.  Let  there  not  be  a  partisan  govern-
 ment  or  a  party  government.  We  have  had
 enough  of  bitter  experience  with  all  these
 things.  My  hon.  friepd  is  now  going  through
 his  experience  over  the  Madhya  Pradzsh
 issue.  [  do  not  know  how.  much  of  midnight
 oil  they  are  burning  over  this  issue  again  and
 again.  But  anyhow,  I  do  not  want  that  kind
 of  experience  to  be  gone  through  by  the
 plains  people  and  the  hill  people  of  Assan.
 So  far,  fortunately.  the  hill  people  are  all
 united.  They  cannot  be  united  if  we  were  to
 advise  them  to  come  into  this  method  of
 majority  rule;  then  they  will  break  up  and
 once  they  break  up  it  would  be  very  difficult
 to  keep  them  together  and  to  get  them  to-
 gether.  So,  let  them  make  some  experi-
 ment  in  the  direction  that  I  have
 suggested.

 Let  us  all  wish  all  success  to  this  experi-
 ment  and  let  us  also  hope  that  Government
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 will  keep  an  open  mind  and  see  to  it  that
 Rani  Guidale  is  given  some  opportunity
 some  day  to  make  her  own  contribution  in
 an  honourable  manner  and  in  as_  befitting  a
 manner  as  has  come  to  the  fortunes  of  our
 people  on  the  Treasury  Benches.  Secondly,
 let  us  also  hope  that  the  Mizo  people  would
 also  be  brought  into  this  autonomous  State
 at  th:  earliest  possible  moment  without
 creating  any  more  troubles  either  for  them-
 selves  or  for  ourselves.

 SHRI  BEDABRATA  BARUA  (Kalia-
 bor)  :  While  giving  our  committed  support
 to  this  Constitution  Amendment  Bill...

 An  Hon.  Member;  Committed  support  ?

 SHRI  BEDABRATA  BARUA  :  As  the
 Assam  Congress  Party  we  have  committed
 ourselves  to  the  reorganisation  scheme  that
 will  answer  to  the  political  aspirations  of  the
 hill  people  and  at  the  same  time  would  not
 unnecessarily  exacerbate  the  feelings  in  the
 plains.  I  consider  it  as  a  great  success  that
 we  in  the  hills  and  the  plains  could  agree  to
 something  that  could  be  called  a_  settlement,
 and  the  greatest  merit  of  this  settlement  is
 that  it  comes  as  a  conensus  amongst  the
 non-extremist  elemcnots  in  the  hills  and  the
 plains  who  would  like  to  see  the  unity  of  the
 north-east  area  preserved  intact  without
 heing  guided  by  mere  narrow  prejudices.

 As  Shri  Ganesh  Ghosh  has  said  an
 hour  ago,  in  Assam  State  we  generally
 have  the  feeling  that  we  are  always  mis-
 understood.  But  we  did  not  expect  to  be
 misunderstood  by  a  person  who  calls  him-
 self  a  leftist,  socialist  or  communist.  Of
 course,  I  really  plead  guilty  of  not  having
 much  knowledge  about  the  talks  and
 writings  of  Mao,  but  J]  have  enough  know-
 ledge  of  my  own  people  in  the  hills  and
 plains.

 SHRI  SWELL  (Autonomous  Districts)  :
 Really:

 SHRI  BEDABRATA  BARUA  ;  So  far
 as  the  plains  and  the  hills  are  concerned,
 the  question  is  not  one  of  exploitation.
 This  misconception  has  to  set  right.  Por
 instance,  he  was  talking  of  landlords  and
 vested  interests  in  the  plains  of  Assam.
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 Possibly  he  does  not  know  that  in  the
 Assam  valley,  or  in  the  whole  of  Assam,
 we  do  not  have  landlords,  we  have  only
 peasant  cultivators.  This  is  the  position.
 So,  when  we  consider  and  discuss  the
 people  of  Assam  we  have  to  remember
 that  there  are  no  exploiters.  If  he  means
 the  people  of  Assam  Valley  as  such,  those
 who  have  gone  to  Assam  and  lived  there
 for  centuries,  among  them  also  there  is  no
 exploitation.

 All  the  developmental  powers  have  been
 given  to  the  glorified  panchayat  to  the  auto-
 nomous  State,  except  law  and  order.  Every
 problem  of  development  has  been  handed
 over  to  this  autonomous  State.

 SHRI  GANESH  GHOSH
 is  no  money.

 But  there

 SHRI  BEDABRATA  BARUA  :  |  will
 not  start  a  dialogue  with  him  in  this  House.
 Certainly,  I  would  like  to  have  it  outside
 So  far  as  money  is  concerned,  it  is  given.
 But  it  is  not  a  question  of  money.  What
 we  have  suggested  so  long  is  that  the  pro-
 blem  should  be  solved  on  a_  new  basis.
 Whether  you  call  it  a  new  basis  or  not,
 complete  understanding  of  the  situation  in
 Assam  does  make  a  sound  solution  possible
 on  the  basis  of  agreement  between  the  hills
 and  the  plains.

 If  at  all  there  is  an  argument  for  auto-
 nony,  it  is  on  the  ground  that  hilly  areas  have
 special  problems  of  their  own.  I  do  not
 believe  that  the  hilly  areas  of  Assam  alone
 have  their  own  special  problems.  All  hilly
 areas,  whether  situated  in  Assam  or  in  other
 parts  of  the  country,  have  development
 problems  which  are  not  similar  to  the  deve-
 lopment  problems  of  the  plains  and  these
 development  problems  would  certainly  re-
 quire  political  restructuring  of  the  adminis-
 tration.  We  must  face  it  today  when  we
 are  faced  with  this  question  of  Centre-State
 relationship.  I  think  we  will  have  to  discuss
 it  some  day  and  find  out  what  is  wrong
 and  how  to  solve  this  problem.

 And  when  we  are  thinking  of  the  struc-
 ture  we  cannot  think  of  onlyt  wo  patterns—
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 State  pattern  and  Union  Territory  pattern.
 When  we  discuss  this  in  detail,  if  we  think
 of  only  two  patterns,  we  would  always  be
 putting  a  big  peg  in  asmall  hole.  There
 will  be  a  big  bureaucracy  in  a  very  small
 State.  We  think  we  have  solved  the  Naga-
 land  problem  by  creating  a  new  State  called
 Nagaland.  At  the  same  time,  look  at  the
 cost  of  the  administration.  The  total  revenue
 of  Nagaland  will  not  be  able  to  pay  for  the
 administration  of  the  office  of  the  Chief
 Minister  or  even  the  personal  expenditure
 of  the  Chicf  Minister.  Can  you  have  this
 pattern  applied  to  every  district  in  India  ?
 Do  you  not  think  that  there  are  other  dis-
 tricts  in  India  as  poor  as  these  districts  ?
 So,  here  is  a  problem  whose  solution  will
 need  administrative  restructuring.  If  you
 think  in  terms  of  a  Chief  Minister  for  every
 taluka,  no  doubt  it  will  give  employment
 to  some  people  tut  it  will  not  solve  the
 problem,  That  is  why  we  object  to  it.

 In  the  present  autonomous  arrangement
 the  beauty  is  that  it  is  not  a  bureaucratic
 attempt  to  have  a  Union  Territory  and  it
 is  certainly  not  a  full-fledged  State;  at  the
 same  time,  it  gives  autonomy  to  the  people.
 We  have  never  said  that  we  will  not  give
 autonomy  to  our  tribal  brothers  who  are
 our  kith  and  kin.  But,  in  the  name  of
 autonomy,  there  should  be  nv  bureaue-
 cratisation.  Autonomy  should  make  inroads
 upon  bureaucracy;  not  bureaucracy  making
 inroads  upon  autonomy.  This  is  what  is
 likely  to  happen,  or  threatens  to  happen,
 and  that  is  what  we  object  to.

 Sometime  all  types  of  ideas  are  soun-
 ded.  Jam  sorry  that  friends  in  the  Jana
 Sangh  are  sometimes  cnamoured  by  the
 idea  that  you  take  it  over  as  a  Union  terri-
 tory  and  solve  the  problem.  How  do  you
 solve  the  problem  ?  I  do  not  think  we
 solve  the  prob'em  by  bureaucratising.

 Today  we  face  certain  urges  of  the
 people.  We  have  to  face  them.  If  it  is
 possible  to  make  concessions,  we  do  make
 concessions.

 I  was  surprised  that  Professor  Ranga
 referred  to  the  two  thirds  question.  We  in
 the  party  said  that  it  should  not  be  two-
 thirds  but  we  also  said  that  there  should  be
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 an  absolute  majority  without  the  ratification
 Clause  under  article  368.  We  said  that
 because,  like  Professor  Ranga  and  like
 other  Members  in  the  Opposition  who  are
 fighting  for  Centre-State  rights,  we  also
 believe  that  Assam  is  a  State.  An  entirely
 different  situation  will  arise  if  the  hill  areas
 are  separated  but  so  long  as  the  hill  areas
 are  not  separated  and  they  are  there,  how
 can  you  redefine  the  powers  of  the  State  by
 a  simple  majority  in  Parliament  ?  Can  you
 imagine  of  any  other  State  which  will  agree
 to  that  ?  Two-thirds  majority,  certainly,
 is  not  sufficient  security  but  I  say  that  it  is
 an  acceptable  security  on  our  part  consider-
 ing  the  situation  surrounding  the  whole
 thing  because  any  redefinition  of  powers  in
 the  opposite  direction  will  lead  to  a  collapse
 of  the  whole  system,  to  the  creation  of  a
 Hill  State  and  to  the  suppression  of  the
 plains  and  the  hills.  I  would  request  the
 Opposition  Members,  the  Swatantra  Mem-
 bers,  not  to  make  an  issue  of  it  because
 Assam  being  a  State  it  would  like  to  be
 like  any  other  State.  So  long  as  you  consi-
 der  Assam  as  a  State,  you  cannot  allow  that
 State  to  be  treated  in  this  manner  that  its
 whole  power  can  be  amended  by  Parliament
 by  a  simple  majority.

 SHRI  LOBO  PRABHU  :
 the  law  is  going  to  be  passed  by  a  simple
 magority,  this  amendment  also  should  be.

 SHRI  BEDABRATA  BARUA  :  That  is
 different.  The  law  is  going  to  be  passed  by
 a  simple  majority  because  it  has  been
 agreed  to.  That  is  where  I  would  also
 request  the  Home  Minister  that  once  the
 Re-organisation  Bill  has  been  agreed  to  he
 will  see-we  have  faith  and  let  us  expect
 that  the  Bill  will  answer  to  the  agreement...
 that  no  minor  detail  wil!  militate  in  any  way
 against  the  agreement  that  we  have  entered
 into  because  that  may  create  unnecessary
 trouble  for  all  of  us.

 So  far  as  the  security  aspect  is  concer-
 ned,  I  think,security  can  be  guaranteed  only
 when  we  get  district  autonomy  as  we  have
 got  in  Maharashtra.  They  have  made  a
 success  of  district  autonomy  and  it  should
 be  a  model  for  all  States.  I  think,  they
 have  worked  it  very  well.  District  autono-
 my  will  have  to  come  everywhere  but,  at  the
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 same  time,  the  weight  of  this  district  auto-
 noomy  will  not  fall  upon  the  people.  If  you
 go  on  creating  States  and  Union  territories,
 the  weight  will  always  fall  upon  the  people
 and  there  will  be  so  much  expenditure  that
 it  will  be  unbearable.

 With  all  that  has  been  said  and  done,
 we  would  like  to  give  the  Bill  a  good  start
 and  we  would  like  that  the  people  in  Assam,
 hills  as  well  as  plains.  do  wish  to  live  in
 amity  and  friendship.  We  want  to  start  on
 a  clean  state.  Never  in  our  history  was
 theie  any  tension  or  differences  between  the
 hills  and  the  plains.  We  had  differences  but
 we  had  no  dislike  af  each  other.  I  think,
 Shri  Swell  will  bear  me  out.

 SHRI  SWELL:  I  have  not  said  any-
 thing.

 SHRI  BEDABRATA  BARUA :  So  far
 as  the  hills  and  the  plains  of  Assam  are
 concerned,  their  relations  have  been  ideal,
 whatever  political  differences  we  may  have
 had.  Now  is  the  time  when  it  has  become
 history  and  these  differences  are  gone-we

 ‘hope  that  the  hills  and  the  plains  will  be
 able  to  work  out  the  arrangement  that  has
 been  agreed  to  without  further  acrimony  or
 bitterness-that  we  make  a  beginning  for  a
 more  dynamic  development  in  our  area  be-
 cause  it  is  the  question  of  development.
 That  alone  counts  for  the  north-east  area.
 Our  problem  does  not  lie  either  in  Naga
 Hills  or  in  Khasi  Hills  or  in  the  Brahma-
 putra  Valley  or  in  other  areas.  Our  prob-
 lem  lies  anywhere  between  Naxalbari  and
 Katihar.  It  is  here  that  security  as  well
 as  transport  is  concerned.  The  security
 problem  has  to  be  faced  on  the  basis  of  a
 satisfied  community  of  people  whose  ecuno-
 mic  structure  should  be  uniformly  develo-
 ped  and  developed  in  the  same  way  as  the
 other  areas  are  developed.  The  transport
 problems  created  by  partition,  in  which  we
 alone  did  not  contributc,  must  be  faced  at
 the  national  level  and  the  transport  costs
 must  not  be  made  to  fall  upon  the  people
 of  Assam  alone.

 So,  the  economic  problems  have  to  be
 solved.  J  am  thankful  to  the  DMK  Mem-
 ber  who  gave  a  picture  of  the  economic
 position  in  Assam.  I  hope,  more  members
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 will  go  to  Assam  and  see  what  has  happe-
 ned  in  that  State  where  economic  develop-
 ment  has  not  at  all  taken  place.  In  the
 place  of  Rs.  ४0  crores  loan  that  we  deserve
 to  get,  we  get  oniy  Rs.  30  lakhs  from  the
 public  sector  banks  They  say  that  Assam
 is  very  backward  and  Rs  |  crore  more  will
 be  given  in  the  Plan.  This  sort  of  condes-
 cending  sympathy  will  not  do.  So  far  as
 economic  development  is  concerned  there
 should  be  a  concerted  development  of  the
 entire  area  and  the  economic  problems
 there  must  be  solved  once  and  for  all

 SHRI  DHIRESWAR  KALITA  (Gau-
 hati)  :  This  Bill  is,  no  doubt,  a  contro-
 versial  Bill  controversial  to  this  House.
 Before  the  statement  was  made  by  the
 Government  of  India,  there  were  certain
 political  conditions  in  Assam.  The  minds
 of  the  people  living  in  the  plains  and  also
 in  the  hills  were  agitating  about  the  reor-
 ganization  issue  of  Assam.  Many  of  you
 have  got  the  experience  of  26th  January,
 not  this  ,ear,  but  the  year  before  last.

 This  was  a  big  problem  and  this  pro-
 blem  was  tried  to  be  solved  by  the  late
 Prime  Minister,  Pandit  Jawaharlal  Nehru
 and  by  his  successors  appointing  some
 commissions,  but  it  was  not  solved.  I
 must  say  that  within  these  two  years  there
 has  been  much  change.  Perhaps  we  all,
 including  this  Parliament,  have  contributed
 to  this.  I  must  also  say  about  the  contri-
 bution  of  the  Government  of  India  here.
 Ultimatel;  we  have  found  outa  solution
 and  this  solution  has  helped  to  ease  the
 unsettled  conditions  in  Assam.  I  would,
 therefore,  say  that  this  Bill  should  be  accepted
 by  the  House  as  soon  as  possible  to  suppress
 the  divisive  forces  in  Assam,  in  the  plains
 and  a'so  in  the  hills.

 Now  what  is  the  new  element  here  in
 this  Bill  ?  What  is  the  new  element  that
 we  have  in  this  Bill  ?  The  new  element  is
 this.  So  long,  The  APHLC  Mr.  Swell's
 Party--were  adamant  on  one  point,  that
 they  will  go  out  of  Assam.  There  was  the
 Mehta  Commission  and  they  did  not  take
 part  in  that.  There  was  another  Commi-
 ttee’s  report  and  they  did  not  accept  that.
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 But  here  they  have  accepted  to  give  ita
 fair  trial.  This  is  the  new  element.  So  long,
 the  hill  leaders  were  adamant;  they  were
 in  no  mood  to  remain  in  Assam,  they  wan-
 ted  to  go  out  of  Assam.

 Now  they  have  agrced  to  remain  within
 Assam.  When  they  agree  to  remain  within
 Assin.,  some  adjustment  has  to  be  made,
 a  solution  has  to  be  found  and  the  Consti-
 tution  was  not  providing  for  that.  So  we
 got  this  amendment.  Our  Constitution
 should  in  no  way  be  a  stumbling  block  to
 meet  the  people's  wishes  wherever  necessary.
 When  Nagaland  was  created  the  Consti-
 tution  did  not  become  a  stumbling  block.
 To-déy  when  we  are  meeting  the  aspirations
 of  the  Hil.  tribals,  the  Constitution
 should  not  be  a  stumbling  —  block.
 Our  Constitution  should  be  amended  in
 such  a  way  and  whencver  necessary  to  meet
 the  people's  demands  It  is  good  that  the
 Government  of  India  is  thinking  on  this
 line  and  they  are  brinving  out  this  Consti-
 tutional  amendment  Bill.  Here  I  must  strike
 a  discordant  note  with  my  Marxist  friend.

 Hon.  Member  Shri  Ganesh  Ghosh  said
 that  they  do  not  accept  this.  They  want  a
 full-ficdged  State.  We  are  also  not  against
 creating  a  full-fledged  State.  Maybe  some
 day  we  may  have  to  bring  forward  new
 amendments  But  the  point  at  present  is
 that  this  Bill  has  solved  the  practical  poli-
 tics  of  to-day.  Politics  of  ideology  and
 nationality  problem  are  very  important.
 This  has  to  be  solved  by  ideological  solu-
 tion.  But  from  the  practical  politics  of  to-
 day  we  must  think  that  certain  steps  are
 to  be  taken  which  in  the  present  circums-
 tances  solve  the  problem  or  politics,  No
 doubt  we  must  do  it  from  the.  ideological
 point  of  view,  from  the  practical  point  of
 view.  Here  is  a  difference  in  approach.  I
 hope  ideologically  we  are  not  against  each
 other.  But  from  the  practical  point  of  view
 the  Communist  Marxists  will  also  agree
 with  the  present  solution  that  we  are  all
 agreed  to.

 An  apprehension  has  been  expressed
 here  in  this  House  that  if  this  Bill  is  passed,
 then  there  will  be  a  demand  for  Jharkhand.
 Apprehension  is  also  expressed  that  a  Hill
 State  of  Uttar  Pradesh  may  be  coming.
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 These  apprehensions  may  be  correct  but
 the  thing  is  that  the  Constitution  af  India
 has  placed  Assam  ina  very  position.  We
 have  got  a  Scheduled  Area  under  the  Co-
 nstitution  That  is  the  Sixth  Schedule.  The
 Constitution  has  created  certain  councils
 with  certain  powers,  with  certain  norms
 and  usages  that  have  been  accepted  by  our
 very  Constitution.  So  they  have  developed
 slowly  their  democratic  idcas  and  their  demo-
 cratic  aspirations  for  the  last  20  years.  This  is
 the  special  position  that  is  being  given  under
 the  Constitution  and  Sixth  Schedule.  Now
 this  is  a  development  and  this  development
 must  be  recognised  by  the  Parliament.

 This  development  must  be  recognised
 by  Parliament.

 Similarly,  if  in  Jharkhand,  if  in  UP.  if  in
 Telegana,  any  adjustment  in  development,  in
 progress  for  further  democracy  is  necessary
 what  is  the  harm  ?  There  is  no  harm.  India
 will  not  be  disunited,  India  will  never  be  dis-
 united  in  that  way.  By  granting  more  power,
 more  autonomy  to  the  people,  India  will
 not  be  weakened;  on  the  other  hand,  India
 wil!  be  strengthened.

 Today,  everywhere  different  parties  are
 in  power.  In  West  Bengal,  Orissa,  Madhya
 Pradesh,  Punjab-everywhere  the  de  nand  is
 for  a  review  of  Centre-State  relations  in
 terms  of  present  realites.  This  has  to  be
 settled.  The  Constitution  provides  for  it,
 if  necessary,  by  amending  the  Constitution.
 This  is  necessary  if  it  is  dictated  by  consi-
 dertions  of  further  development,  further
 Progress,  more  autonomy  and  more  demo-
 cracy.  The  Constitution  should  not  be  a  bar
 to  that.  The  Constitution  should  be  only  the
 basis  for  developing  ourselves.  strengthe-
 ning  ourselves,  unifying  ourselves.  That
 should  be  the  basis  of  the  Constitution.

 With  these  words,  on  behalf  of  my
 party,  CPI,  I  urge  a  fair  trial  of  this  solu-
 tion  as  advanced  by  Government  in  this
 Bill.

 SHRI  BASUMATARI  (  Kokraghar  )  :
 ]  have  been  listening  to  the  debate  and  the
 expressions  of  view  of  so  many  hon.  Mem-
 bers.  It  is  painful  to  us  to  have  to  part  with
 a  part  of  our  State,  a  part  inhabited  by  the
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 hill  tribes  of  the  present  State.  But  since
 they  wanted  it  politically,  we  had  to  agrce

 You  know  how  many  times  we  had
 discussions  on  this  matter.  There  were  a
 series  of  talks  and  discussions  which  took
 place  not  only  in  Assam  between  the  leaders
 of  the  hills  and  the  plains  but  also  here  in
 Delhi  with  various  leaders  of  groups.  Now
 they  have  come  to  this  decision  as  embo-
 died  in  this  Bill.  In  that  way,  I  would  call
 this  decision  arrived  at  by  the  leaders  of  the
 groups  asa  national  decision.  Although  I
 was  opposed  to  it  and  had  said  that  I
 would  oppose  it,  looking  to  the  faces  of
 the  members  who  have  been  supporting  it
 unanimously,  I  have  no  alternative  but  to
 support  it  too,  though,  as  I  said,  I  was
 reluctant  to  do  so.

 But  here  I  enter  a  protest  at  one  thing.
 Because  certain  people  are  vocal  in  their
 demands,  the  attitude  should  not  be  to  give
 in  to  them  ignoring  other  factors.  Now  Mr.
 Swell-I  do  not  know  whether  he  is  a  Doctor
 or  Mr:  I  know  him  as  plain  Mr.  has  an
 arrogant  attitude  that  others  are  backward.
 That  should  not  be  attitude  to  adopt.  We
 are  Indians  and  we  should  live  together.
 There  should  not  be  any  distinction  based
 on  such  considerations;  there  should  not  be
 any  air  of  superiority  exhibited  by  anybody.
 Therefore,  I  appeal  to  him  to  give  up  that
 kind  of  idea.

 Yesterday,  Iwas  pained  to  hear  him
 saying  about  Sbri  Bhattaeharyya.  who  is
 very  highly  respected  here,  that  ‘he  sheuld
 go  back  to  school’.  This  attitude  is  not:  pro-
 per.  |  wanted  a  political  arrangement  un-
 der  which  the  people  of  the  hills  and  the
 plains  should  be  able  tolive  together  with-
 out  being  exploited  by  one  other.  Not  that
 I  was  against  a  separate  State  as  such,  but
 I  wanted  that  we  should  all  be  politically
 combined,  all  the  tribes  of  the  hills  and  the
 plains.  This  is  one  thing.

 My  hon.  friend,  Shri  Hazarika,  gave  a
 history  of  Assam.  From  the  Communist  pa-
 rty  (Marxist),  Shri  Ganesh  Ghosh,  said  that
 the  plains  people  are  exploiting  the  hills
 people.  But  the  report  of  the  Pataskar  Com-
 mission  is  there  for  all  to  see,  what  it  has
 said  on  this  matter.  It  was  reported  already
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 that  Assamese  people  did  not  exploit  in  any
 form.  There  fore,  this  report  was  opposed.

 MR.  CHAIRMAN,  Hon:  Member  was
 criticising  Prof.  Swell;  I  hope  he  will  show
 due  respect  to  Mr.  Ghose  also.

 SHRI  BASUMATARI:  pity  Mr.  Ghose
 for  his  ignorance  who  has  no  idea  of  the
 tribal  people  or  the  plain  people  in  that
 area.  They  do  not  know  how  to  exploit  the
 others;  they  are  being  exploited.  Late  Pan-
 dit  Nehru  himself  once  said  that  the  Assam-
 ese  agitated  against  the  Bengali  comunity
 because  they  had  been  exploited  for  ages
 together.  He  was  not  an  ordinary  individual
 who  said  it  was  no  less  a  p2rson  than  Pan-
 dit  Nehru  who  said  so.  He  wanted  a  separ-
 ate  State  for  Nagaland  because  Nagaland
 tribals  were  quite  different  from  the  other
 tribes.  Lam  also  from  the  tribal  area.  After
 a  separate  State  was  granted  to  Nagaland,
 my  friends  from  other  hill  areas  specially  Khe
 asi  and  Garo,  wanted  a  separate  State  but
 Pandit  Nchru  citegorically  told  them  that  it
 was  not  g2ographically  feasible  to  give  them
 the  same  status  as  Nagalald  and  that  there
 was  noconnon  mesting  ground  rather  it
 would  b:  harmful  to  thenszlves,  That  is
 what  he  said.  Sone  of  my  friends  said,  even
 though  Khasi  and  Garo  have  different  lan-
 guages,  they  can  live  together  in  Nagaland.
 But  you  know,  Sir  what  is  the  present
 position.  India  is  divided  on  the  basis
 of  language.  There  are  linguistic  States.
 The  question  arises  whether  the  Garo
 hills  people  can  live  together  with
 more  advanced  Khasis.  Prof.  Swell  claims
 that  they  are  advanced  compared  to  the
 other  tribes.  Thzy  had  the  privilege  of  hav-
 ing  th:  capital  in  Shillong  and  they  are
 very  advanced  in  educational  and  economic
 fields  also  I  can  tell  you  that  there  are  5  IAS
 in  Assam;  six  of  them  are  from  Khasi  hills
 and  three  from  Lushai  hills  and  three  from
 Naga  hills.  What  is  left  to  the  plains  ?  So,
 compared  to  the  others,  they  are  advanced.
 Coming  to  the  Bill,  my  friend  Mr.  Shastri
 has  spoken  about  it  and  I  subscribe  to
 what  he  says.  I  have  no  time  to  go  into
 that  Bill.  My  request  is  only  this  that  Ass-
 am  should  not  be  reduced  to  the  status  of
 aterritory  by  amending  the  Constitution.
 My  appeal  to  the  Home  Minister  again  is
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 not  to  delay  taking  a  decision.  Sometimes  a
 decision  is  taken  which  is  not  acceptable  to
 the  people.  Sometimes  there  is  80  much  de-
 lay  in  taking  a  decision  that  people  get
 tired  and  there  isa  flare  up  and  so  many
 persons  get  killed.  That  should  not  be  there.
 We  should  also  be  firm  in  what  we  say.

 Firmness  may  not  be  a  right  policy  for
 a  democratic  country  but  without  firmness
 you  cannot  rule  the  country.  But  Mr.  Gho-
 se  does  not  know  anything  about  Assam.
 The  situation  in  Assam  has  not  been  creat-
 ed  by  the  Assamese  people;  it  is  created
 by  the  British,  There  were  so  many  diffe-
 rent  hill  tribals  such  as  the  Mizos,  Nagas,
 Mikirs,  Khasi  and  Garo  hill  tribes  and  they
 were  under  different  sctups;  some  of  them
 were  in  excluded  areas;  some  in  partially
 excluded  areas  and  some  of  them  were
 ruled  through  the  political  agent.  All  this
 was  created  by  the  Brithish  according  to
 their  policy  of  divide  and  rule.

 MR.  Ganesh  Ghosh  must  know  that.
 It  was  a  divide  and  rule  policy;  this
 policy  was  adopted  by  the  British.  (Interrup-
 tion)  Well,  Mr.  Communist,  I  know.  I  know
 that  vou  want  to  say.  You  want  to  establi-
 sh  connunism  there,  the  Mao  Tse-tung
 communists,  And  you  want  to  establish
 your  position  there.  When  he  got  up,  I
 could  not  understand  to  what  party  he  be-
 longs.  Tnis  is  the  way  they  behave,  So,  I  do
 not  pay  heed  to  him.  (Interruption).

 Now,  the  question  is,  the  Assamese
 people  should  not  be  termed  as  exploiters
 not  only  in  the  House,  by  those  people
 who  are  ignorant  here  but  also  by  those
 people  who  know  fully  well,  who  come  from
 Assam  especially  my  hon.  friend  Shri  Swell,
 and  at  the  same  time,  some  others.  (Jnterrup-
 tion).  |  do  not  want  anyone  to  feel  different.
 We  are  all  brethren.  Let  us  all  live  toge-
 ther.  I  appeal  to  the  Home  Minister  to  see
 that  by  this  arrangement,  the  setting  up  of
 an  autonomous  State  within  Assam,  othres
 also  do  not  insist  on  this  experiment.  My
 friend  Shri  Hazarika  and  so  many  others
 were  giving  examples  of  the  atrocities  that
 are  taking  place  in  Talengana  and  else-
 where  they  also  pointed  out  how  people  of
 Darjeeling  want  a  separate  State  and  how
 some  other  parts  of  India  ate  agitating  fot
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 a  scparate  Statehood.  Mr.  Hazarika  Stated
 in  the  House  that  they  are  already  rising
 their  heads  in  Assam  in  different  names.
 Therefore,  looking  to  all  this,  I  want  the
 Home  Minister  to  see  that  such  things  do
 not  take  place,  and  I  appeal  to  him  that
 Assam  should  not  go  out  of  the  map  of
 India  by  making  Assam  laboratory  for  all
 sorts  of  experiments.  That  is  my  appeal.

 SHRI  GANESH  GHOSH  :  Sir,  on  a
 personal  explanation.  My  speech  was  very
 much  distorted.  I  never  said  that  the
 Assam  people  are  exploiting.  I  said  there
 are  vested  intcrests  which  are  exploiting
 both  the  people  of  the  plains  and  the
 people  of  the  hills.  That  is  what  I  said.

 SHRI  HEM  BARUA  (Mangaldai):  Sir,
 the  Constitution  (Twenty-second  Amend-
 ment)  Bill,  1968,  has  a  definite  purpose;  the
 purpose  is  to  reorganise  the  present  State
 of  Assam.  The  political  contents  of  the
 Bill  are  too  vivid  and  too  evident  and  there-
 fore  ग  would  like  to  deal  with  the  political
 aspect  of  the  Bill  hefore  coming  to  the
 amendments  that  |  am  =  moving  today.
 When  !  begin  to  speak  on  the  amendments,
 ]  shall  refer  to  those  aspects.

 What  is  happening  now  ?  This  Bill
 somehow  or  other  does  not  reflect  the  spirit
 of  the  declaration  made  on  the  !lth  Septem-
 ber,  968  by  the  Home  Minister.  We  must
 not  forget  that.  It  does  not  reflect  that
 spirit.  But,  at  the  same  time,  there  is  the
 Political  aspect  of  the  problem  and  to  me,
 what  would  happen  is,  if  this  Bill  to  reorga-
 nise  the  State  of  Assam  is  accepted,
 there  would  be  a  process  of  disintegration
 in  the  country.  The  seeds  of  distintegra-
 tion  are  inherent  in  the  very  body  of  this
 Bill.  Any  Indian,  who  believes  in  national
 integration  based  on  a  stable  and  sound
 foundation.  would  opp.se  this  Bill  bacause
 it  seeks  to  dismember  this  country  into
 Pieces.

 This  matter  was  raised  before  the  States
 Reorg  tion  Commissi  also.  The
 States  Reorganisation  Commission  rejected
 this  idea  altogether  be:ause  the  State
 Reor,  isation  Co  knew  the
 psychology  of  the  people,  of  some
 of  these  people,  to  have  a  separate  State
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 so  that  they  may  rule  to  their  own  advan-
 tage.  Therefore,  the  States  Reorganisation
 Commission  rejected  that  idea  of  a  separate
 State  in  Assam  as  not  feasible  and  it  put
 down  its  heavy  foot  on  the  dismemberment  of
 Uttar  Pradesh  also.  We  must  not  forget  the
 basic  fact  that  Assam  is  a  border  State  and  it
 is  Of  strategic  importance.  We  must  not  also
 forget  the  fact  that  after  the  armed  aggres-
 sion  by  China  in  962  and  by  Pakistan  in
 965-and  because  these  armed  aggressions
 failed-  these  two  countries  are  now  interested
 in  sabotaging  the  life  in  Assam  by  encoura-
 ging  the  fissiparous  tendencies  within  the
 State  and  also  by  encouraging  the  Naga  and
 Mizo  hostiles  with  arms  and  ammunition.
 Who  does  not  know  the  involvement  of
 China  and  Pakistan  into  the  internal  affairs
 of  India  ?  Everybody  knows  it.

 We  must  not  forget  that  Assam  is  a  stra-
 tegic  area  The  Best  thing  would  have  been
 to  integrate  the  whole  of  the  north-east  into
 a  sort  of  federation  or  whatever  you  may
 call  it.  That  would  have  helped  you  to
 avoid  the  danger  of  fissiparous  tendencies
 and  external  enemies  pouncing  on  you  like
 hawks.

 What  are  the  arguments  of  the  APHLC,
 which  is  an  organisation  of  hill  leaders
 founded  in  960  to  oppose  the  Official
 Language  Bill  of  Assam  ?  They  opposed
 it  on  the  ground  of  linguistic  exploitation,
 When  they  were  asked  whether  they  would
 give  up  their  demand  for  a  separate  State
 if  the  Bill  is  withdrawn,  their  reply  was  ‘no’.
 Can  you  cite  a  single  instance  of  lingui-
 stic  exploitation  in  the  Bill  ?  Cachar  is  a
 Bengali-speaking  area  and  pcople  of  Cachar
 can  use  Bengali  upto  the  district  level.  The
 hill  areas  of  Assam  can  use  any  language
 they  like,  because  they  differ  from  one
 another  in  culture,  ethnology  and  |  ge.
 Sections  4  and  5  of  the  Official  Language
 Act  of  Assam  of  ‘1960.  are  very  clear.  I  can
 quote  them,  but  I  have  no  time.  While
 corresponding  with  Shillong  or  Deihi,  they
 can  use  either  English  or  Hindi.  Where
 is  the  expoiltation  ?  Do  you  want  to  say
 that  Assamese  should  not  be  used  as  official
 language  even  in  the  Brahmaputra  valley
 districts,  whether  75  percent  of  people
 speak  Assamese  and  6  percent  speak,
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 Assamese  as  second  language  ?  If  you  say
 the  Brahmaputra  valley  people  should  be
 denied  the  use  of  their  mother-tongue  I  am
 not  going  to  tolerate  it;  I  will  lay  down
 my  life  for  it.  Where  is  the  linguistic
 exploitation  ?

 SHRI  B.  K.  DASCHOWDHURY
 Many  Bengali-medium  institutions  have  becn
 closed  down  in  Goalpara  and  other  parts  of
 Assam.

 SHRI  HEM  BARUA  :  Bengaliemedium
 schools  have  not  been  closed  down  but  the
 peole  have  shown  a  preference  to  the  use
 of  Assamese.  I  must  congratulate  my
 Bengali  Muslim  friends  from  Pakistan  who
 have  settled  in  Assam  who  have  adopted
 Assamese  language.

 SHRI  SWELL  ;  What  does  the  hon.
 member  mean  when  he  says  Bengali  Muslim
 friends  from  Pakistan  who  have  settled  in
 Assam  ?

 SHRI  HEM  BARUA:  I  have  come
 across  Muslim  boys  from  East  Pakistan
 writing  poetry  in  Assamese.

 Then,  there  is  this  argument  of  so-called
 economic  exploitation.  I  can  say  there  has
 been  no  economic  exploition.  I  do  not
 hold  any  brief  for  the  Congress  Government
 in  Assam,  but  I  must  say  the  correct  thing.
 The  Pataskar  Commission  has  exploded  the
 theory  of  economic  exploitation.  The
 percentage  of  literacy  in  hill  areas  has
 increased  from  6.49  to  28.26  per  cent
 during  95  to  ‘1961,  whereas  in  the  plain
 areas  it  increased  only  from  8.49  to  27.23
 per  cent.  During  this  very  decade,  the
 number  of  hospitals  in  hill  areas  rose  from
 4.2  to  !i.2!  whereas  in  increased  from  4.69
 to  5.92  only  in  plain  districts.  The  per
 capita  contribution  of  the  hill  areas  to  the
 State  revenue  during  1951-52,  was  only
 2.56  and  during  ‘1964-65  it  was  4.55.  The
 correspondiug  figures  for  the  plain  districts
 are  !2.5i  and  32.  The  Pataskar  Commission
 has  reported  that  the  relative  contribution
 of  the  hiil  districts  to  the  State  rev  are
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 of  2  years  from  1951-52.  Is  this  a  case
 of  economic  exploitation  ?

 T  am  banking  on  the  facts,  figures  and
 statistics  supplied  by  the  Pataskar  Commis-
 sion  Report.
 6  brs.

 According  to  the  Sixth  Schedule  of  the
 Constitution  there  are  the  District  Councils.
 These  District  councils  have  legislative,
 executive  and  also  judicial  powers.  In  960
 the  Ramakrishna  Mission  applied  for  a  plot
 of  land  just  outside  five  miles  area  of  the
 Deputy  Commissionet’s  residence  in  Shillong
 in  order  to  build  up  a  first-class  college.
 But  the  permission  was  refused  to  that
 Mission  by  the  Executive  Committee  of  the
 area.  There  are  other  instances  also.

 AN  HON.  MEMBER  What  was
 the  ground  ?

 SHRI  HEM  BARUA  Because  that
 is  an  Indian  Mission.

 SHRI  SWELL  ;  It  is  completely  wrong.
 Ido  not  know  whether  they  refused,  but
 if  they  refused  it  was............

 MR.  CHAIRMAN
 is  on  his  legs.

 Shri  Hem  Barua

 SHRI  SWELL  :  But  the  hon.  Member
 cannot  put  things  in  the  House  which  are
 wrong.

 SHRI  DHIRESWAR  KALITA  Sir,
 I  rise  to  a  point  of  order.  Do  all  these
 things  relate  to  the  Bill  before  the  House  ?

 SHRI  HEM  BARUA :  Sir,  at  the  outset
 I  said  that  this  Bill  has  political  contours,
 I  would  deal  with  the  political  aspect  of  the
 problem  and  while  discussing  the  clauses
 I  will  speak  on  the  amendments.  I  was
 saying  that  the  Ramakrishna  Mission  was
 refused  a  plot  of  land  and  Shri  Swell  objec-
 ted  to  that.

 SHRI  SWELL
 d  d

 I  myself  have  been

 much  less  in  proportion  to  the  population
 and  these  have  gone  down  during  the  period

 in  the  Ramakrishoa  Mission.  I
 know  these  things.  What  the  hon.  Member
 has  said  is  untrue
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 SHRI  HEM  BARUA  He  does  not
 have  the  facts.  He  himself  said  ‘I  do  not
 know"’’,  What  is  the  total  revenue  of  the
 Hill  Districts.  There  are  seven  Hill
 District  councils.  The  total  revenue  is  only
 Rs.  l  crore.  Their  annual  budget  is  for
 Rs.  9  crores.  Wherefrom  does  the  balance
 of  Rs.  8  crores  come  ?  The  Government  of
 Assam  paysRs5_  crores  30.0  the  Central
 Government  gives  Rs.  3  crores.  The  accounts
 of  the  District  Councils  are  never
 allowed  to  be  audited  by  a  Government
 Auditor.  Is  not  that  a  fact  ?  Even  now
 the  people  in  hill  areas  of  Assam  do  not
 have  to  pay  income-tax  or  wealth  tax
 although  their  per  capita  income  has  gone
 up.  Whois  responsible  far  creating  this
 problem  of  disorganisation  in  the  country  ?
 I  say  it  is  the  English-educated  people  who
 are  responsible.

 AN  HON.  MEMBER  :
 Assamese.

 Speak  in

 SHRI  HEM  BARUA  :  I  would  like
 to  speak  in  Assamese.  I  do  not  like  Eng-
 lish  language  at  all.  I  do  not  have  any
 weakness  for  English  language  at  all.  I  have
 to  speak  in  this  janguage  because  I  cannot
 speak  in  any  other  language.  If  I  could
 speak  Hindi  I  would  have  spoken  in  Hindi.
 I  was  saying  that  these  people  in  the  hill
 areas  do  not  have  to  pay  income-tax  or
 wealth  tax.  I  throw  down  the  gauntlet  on
 the  floor  of  the  House.  If  any  body  has
 got  the  courage  let  him  pick  it  up  and  say
 that  they  have  to  pay  income-tax  and
 wealth  tax.

 As  I  have  said,  this  is  a  problem  of
 the  English-educated  people.  What  about
 a  particular  leader  of  the  APHLC  ?  His
 mother  is  an  American,  his  wife  is  an
 American  and  his  brother  and  sister  are  both
 American  citizens.

 SHRI  SWELL:  Sir,  this  is  objectionable,
 Iama  leader  of  the  APHLC.  Can  any-
 body  say  that  I  come  from  England  or
 America  ?  Both  his  mother  and  father  are
 Indian  citizens.

 SHRI  HEM  BARUA  :  His  mother
 is  an  Amrican,  his  wife  is  an  American  and
 his  brother  and  sister  are  American  citizens.
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 SHRI  SWELL  :  They  are  Indian  nationals.
 If  anybody  marries  somebody  from  outside
 the  country  does  he  cease  to  be  an  Indian  ?

 MR.  CHAIRMAN  :  Will  you  please
 listen  to  me  ?  The  hon.  Member,  Shri  Hem
 Barua,  has  made  certain  statements  about
 some  people  outside  the  House.  Of  course,
 he  has  not  mentioned  the  name  of  that
 particular  person.  So,  technicaly  speaking,
 he  can  get  away  with  it.

 SHRI  SWELL  :  He  can  as  well  say  that
 T  also  come  from  America.

 MR.  CHAIRMAN :  AsI  said,  techniclly
 speaking,  he  can  get  away  by  saying  “I  did
 not  mention  any  particular  name”.  But  I  am
 sorry  that  a  senior  member  like  Shri  Hem
 Barua  refers  to  names.  which  should  be
 well  known  to  people,  and  makes  such  per-
 sonal  references  which  are  irrelevant  to  the
 debate.  If  Professor  Swell  wants  to  contra-
 dict  some  of  these  statements,  he  can  make
 use  of  the  opportunity  when  he  will  be  called
 upon  to  make  a  speech.  So,  I  would  request
 him  not  to  interrupt  the  speaker  off  and
 on.  Because,  when  he  is  called  upon  to
 speak,  he  can  make  a  reference  to  this  speech,
 contradict  the  statement  which  the  hon.
 Member  has  made.  At  the  same  time,  I
 would  request  Shri  Hem  Barua,  who  is  a
 very  senior  member  of  the  House,  to  con-
 fine  himself  to  relevant  facts,  as  far  as  this
 Bill  is  concerned.

 SHRI  SWELL  :  I  am  not  going  to  inter-
 rupt  him  any  more,  but  I  only  want  to  say
 that  this  is  the  kind  of  mentality  which
 creates  the  demand  a  separate  State.

 MR.  CHAIRMAN  :  He  can  refer  to
 that  when  he  gets  the  opportunity.

 SHRI  HEM  BARUA  :  It  may  be  that
 his  mother  is  American  and  he  may  be  an
 Indian.  Whatever  that  may  be,  in  January
 967  an  announcement  was  made  by  the
 Home  Minister  about  the  reoganisation  of
 the  State  of  Assam.  As  soon  as  this  announ-
 cement  was  made  when  the  AHPLC  leaders
 came  for  parleys  in  Delhi,  they  went  back
 through  Assam  from  Gauhati  to  Shillong
 and  they  were  all  praising  the  Government
 and  saying  ‘‘we  are  getting  a  separate  State’’.
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 Within  a  few  weeks  the  Nepalese  settlers
 in  Shillong  were  driven  out  and  their  houses
 were  burnt.  I  met  some  of  them  in  Gauhati
 and  they  told  me  of  their  harrowing  experi-
 ences.  Do  not  forget  the  fact  that  there  are
 two  lakhs  of  Nepilese,  Bengalis,  Assamese
 and  other  Hindi-speaking  people  in  the  hill
 areas  of  Assam.  At  the  same  time,  this
 declaration  was  made.

 I  heve  got  a  letter  written  by  Mr.  B.  B.
 Lyngdoh  to  one  Mr.  S.  K.  Sen,  Son  of  Mrs.
 Matielda  Sen  of  Nongthymai,  Laitumukhra,
 Shillong.  In  that  letter  it  is  written  :

 “Dear  S.  K.,

 From  your  mother  J  learnt  that  you
 have  got  yourself  transferred  to  Jaipur,
 the  capital  of  Rajasthan.”

 --he  was  a  big  officer  in  the  railway  s-

 “It  is  a  very  good  thing  that  you
 are  in  a  better  place  and  in  better

 “contacts  with  ex-rulers  and  jagirdars.
 Hope,  as  per  your  promise,  you  have
 sent  the  guns  collectcd  from  them.  We
 need  much  help  from  the  Class  I  officers
 of  KHASI  like  you  besides  more  money.
 I  am  sure  that  you  will  fulfil  vour
 Promise  and  come  to  free  KHASILAND
 sooner.

 Please  try  to  meet  Rev.  KYNDIA
 who  is  proceeding  to  Agra  for  congre-
 ssional  meeting  by  20th  September  1968.
 More  you  will  hear  from  him  of  our
 activities  here.  We  are  keenly  waiting
 for  the  announcement  in  Parliament
 about  our  free  KHASILAND.  Like
 Nagas  and  Mizos,  we  are  also  having  a
 Home  Guard.  As  you  told  me  that  DIG
 of  Rajasthan  Home  guard  is  known  to
 you,  please  get  some  information  from
 him  how  to  organise  training  and  procure
 some  stores.  We  are  ready  to  pay  a
 large  amount  to  him  through  our  agent
 at  Bombay.

 Awaiting  your  early  reply.  Your
 mother  has  given  me  your  monthly
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 subscription.  Thanks  for  it.

 With  best  wishes,

 Yours  truly,
 Sd/B.  8.  LYNGDOH.”

 This  is  the  copy  of  a  letter  written  by
 the  Chairman  of  AHPLC,  Shillong  to  a
 railway  officer  working  in  Jaipur.  This  shows
 that  some  people  there  are  not  satisfid  with
 the  announcement  of  the  Home  Minister.
 This  letter  was  written  on  the  2nd  Septem-
 ber,  after  the  announcement.  Why  have
 they  trained  this  organisation  ?  For  what  ?

 SHRI  SWELL  :  Sir,  I  am_  not  interrupt-
 ing  because  you  wanted  me  not  to  do  it.
 This  is  entirely  false.  The  whole  thing
 should  be  enquired  into.

 SHRI  HEM  BARUA  :  In  Khasi  Hills
 how  many  of  the  AHPLC  lcaders  are  in
 trade  and  commerce  ?  Who  are  exploiting
 the  masses  in  the  hilly  areas  ?

 Is  it  the  people  of  the  plains  or  is  it  the
 leaders  who  are  doing  it  ?  It  is  tz  leaders
 who  are  doing  it.  I  know  of  leaders  who
 have  rented  out  their  houses  here  to  other
 people.  I  know  of  leaders  who  do  not  have
 to  pay  income-tax.  I  know  of  leaders  who
 obtain  permits  and  licences  from  the  Govern-
 ment  of  Assam  and  make  them  available-to
 whom  ?-to  the  Goenkas  in  Shillong  and  the
 Goenkas  in  Shillong  reap  a  rich  harvest  of
 money.  They  are  having  earnings,  income-
 tax  free  carnings.  That  is  what  is  happening.
 I  know  how  corruption  is  getting  into  the
 nerve  of  the  country.  Whoever  indulges  in
 corruption  needs  to  be  condemned.  Nobody
 should  indulge  in  this  sort  of  corruption.

 Do  not  know  that  all  the  coalmining
 licences  in  the  Khasi  Hills  are  with  the
 Tribals  and  not  a  single  coalmining  licence
 lies  with  any  Indian  of  the  plains  ?  Is  it
 exploitation  by  the  plains  people  of  the  hill
 people  ?  In  the  Shillong  Secretariat  there
 are  assistant  superintendents,  upper  division
 and  lower  division  clerks.  Their  total  num-
 ber  is  1,067  and  out  of  these  ‘067,  people.
 420  belong  to  the  Hill  Tribes.  Do  not  forget
 that  Shillong  is  the  capital  of  Assam  and
 everybody  living  in  Assam  has  a  claim  on
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 the  Shillong  Secre  tariat.  Do  not  also  forget
 the  fact  that  the  ratio  of  population  is  only
 1:9.  Yet,  40  percent  of  the  employees  be
 long  to  the  hill  reas.  Would  you  call  it
 exploitation  ?

 Whatever  that  might  be,  this  Bill  has
 been  described  as  a  compromise  Bill.  Since
 this  is  a  compromise  we  have  to  accept  it,
 meekly  or  mildly  is  not  my  purpose.  We
 are  happy  that  the  compromise  has  been
 reached.  But,  at  the  same  time,  we  must
 put  the  record  straight  because  there  are  so
 many  people  who  speak  of  exploitation.  Who
 has  been  exploited  and  by  whom  ?  I  have
 facts  and  figures  with  me  to  show  that  the
 Plains  people  have  not  exploited  the  hill
 People.  If  l  had  got  more  time,  I  would
 have  shown  that.

 Whatever  that  might  be,  in  the  best
 interest  of  the  country  I  would  say  that
 since  this  proposal  to  re-organise  the  State
 of  Assam  has  within  it  the  seeds  of  disinteg-
 ration  not  only  for  Assam  but  also  for  the
 whole  of  India  we  have  to  be  very  careful
 about  this.  Telangana  is  demanding,  U.P.  hills
 are  demanding  and  there  are  bigger  waves
 rising.  IT  know  that  it’  was  discussed  in  the
 Cabinet  meeting  also,  the  problem  of  Telan-
 gana  and  the  problem  about  Jammu.  These
 are  the  parts  of  our  country  which  are
 demanding  separate  States  onthe  lines  of
 this  Bill.  Therefore  we  have  to  be  ve  y  care-
 ful  about  this  Bill  bzfore  we  give  our  assent
 to  it.  The  forces  of  disintegration  are  already
 there  in  this  country.  If  India  disintegrates,
 who  lives  ?  I  would  agree  with  Acharya
 Kripalani-he  also  thinks  like  that-that  th:
 more  a  man  becomes  educated.  the  more
 fissiparous  he  becomes  in  his  mental  make-
 up.  That  is  what  is  happening.  Th:  English
 educated  people  in  these  hill  areas  want  to
 reap  a  benefit.  They  are  speaking  about
 exploitation  of  the  people.  Everybody  speaks about  the  exploitation  of  the  people  in  order
 to  enjoy  power  by  himself.  This  is  the  his-
 tory  of  the  bourgeoisie  of  this  country.

 SHRI  P.  VENKATASUBBAIAH  (Nan-
 dyal):  Mr.  Chairman,  I  rise  to  support  the
 Amendment  Bill  that  has  been  brought
 forward  by  the  Home  Minister.  What  has
 necessitated  my  participation  in  this  debat
 is  the  fact  that  not  only  this  Bill  has  had
 the  majority  consensus  of  opinion  in  this
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 country  but  it  opens  a  new  chapter  with
 regard  to  the  welfare  and  protection  of  the
 economic  interests  of  the  Tribal  people  of
 Assam.

 In  this  conaection  I  have  also  to  congra-
 tulate  the  statcsmanship  and  the  friendship
 and  the  spirit  of  accommodation  that  has
 been  shown  not  only  by  the  leaders  of  the
 Tribal  people  of  Assam  but.  also  by  the
 people  of  Assam,  and  more  so,  the  Chief
 Minister  of  Assam  and  the  President  of  the
 Assain  Pradesh  Congress  Committee  and
 their  colleagues.  After  protracted  negotia-
 tions,  much  common  ground  was  covered
 and  the  result  has  been  this  picce  of  legisla-
 tion  that  is  before  us.  In  this  connection,
 I  have  to  compliment  the  Home  Minister
 for  having  taken  pains  and  for  having  been
 patient  in  bringing  these  people  together,
 and  in  this  process  our  Prime  Minister  has
 also  played  a  very  significant  part.  )  have
 also  to  compliment  the  Icaders  of  other  pol-
 itical  parties  who  have  understood  the  situa-
 tion  in  the  present  context  of  things  aad
 have  facilitated  coming  to  a  broad  agreement
 to  bring  forward  this  Bill.

 Referring  to  the  Bill,  some  hon.  friends
 have  said  that  it  may  lead  to  other  fissipar-
 ous  teadencies  and  other  divisive  forces.  I
 would  only  like  to  point  out  to  our  friends
 that  this  matter  of  creating  a  sub-State  within
 the  State  of  Assam  has  got  nothing  to  do
 with  the  cry  or  slogan  of  creating  States  on
 other  considerations.  For  instance.  of  late,
 there  has  been  a  sort  of  demand  for  separa-
 tion  of  Telengana  from  Andhra  Pradesh.
 Previously  there  has  been  some  move  to  have
 separate  Vidarbha  State.  There  has  also
 been  a  move  for  creation  of  a  Jharkhand
 State.  There  has  also  been  some  move  to
 have  an  old  Mysore  State  without  having
 any  thing  to  do  with  the  areas  that  have
 been  added  on  to  Mysore  after  the  reorgani-
 zation  of  States  on  a  linguistic  basis.  |  would
 Only  want  to  bring  to  the  notice  of  this  hon.
 House  that  a  distinction  has  to  be  made
 with  regard  to  this  Bill.  When  I  say  this,  I
 want  to  quote  the  historical  background
 that  his  led  to  giving  a  separate  status  un.
 der  th:  Constitution  for  the  protection  and
 pr:se-vation  of  tribal  people.  Starting  from
 Montagu-Chelmsford  reforms  and  then  the
 Sim  »n  Commission’s  Report  and  also  the
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 Cabinet  Mission’s  proposals,  at  every  time,
 a  special  emphasis  has  been  made  with  reg-
 ard  to  protecting  the  interests  of  the  people
 of  these  tribal  areas.  |  wou:d  only  quote  the
 relevant  passage  that  has  been  mentioned  when
 the  Constitution  was  being  framed.  Even  when
 the  Constitution  was  being  framed,  several
 doubts  were  expressed  with  regard  to  the
 desirability  of  having  a  scparate  and  special
 position  in  the  Constitution  for  these  tribal
 people.  A  Sub-Committee  was  appointed  by
 the  Constituent  Assembly  to  go  into  this
 matter,  specially  with  regard  to  the  tribal
 population  in  Assam.  They  have  summed
 up  the  problem,  the  special  position  that  has
 been  enjoyed  by  thc  tribal  people  of  this
 area.  Here  it  is  said:

 “The  tribes  themselves  are  for  the  most
 part  extremely  simple  people  who  can
 be  and  are  exploited  with  ९३४९०  by  plains
 folk,  resulting  in  the  passage  of  land
 formerly  cultivated  by  then  to  moncy-
 leaders  and  other  erstwhile  non-agricul-
 turists.  While  a  good  number  of  supers-
 titions  and  even  harmful  practices  are
 prevalent  among  them,  the  tribes  have
 their  own  customs  and  way  of  life  with
 institution;  like  tribal  and  village  panch-
 ayats  or  councils  which  are  very  effect-
 ive  in  smoothing  village  administration.
 The  sudden  disruption  of  the  tribals,
 customs  and  ways  by  exposure  to  the
 impact  of  a  more  complicated  and  soph-
 isticated  manner  of  life  is  capable  of
 doing  great  harm.  Considering  past
 experience  and  the  strong  temptation  to
 take  advantage  of  the  tribals,  simplicity
 and  weaknesses,  it  is  essential  to  provide
 statutory  safeguards  for  the  protection  of
 the  land  which  is  the  mainstay  of  the
 aboriginals  economic  life  and  for  his
 customs  and  institutions  which,  apart  from
 being  his  own,  contain  elements  of
 value.”

 Hon.  Shri  Vajpayee  has  been  telling  that
 is  the  legacy  of  the  British  Government.
 But,  Sir,  l  am  only  reéferring  to  the  view
 that  has  been  taken  by  the  Constituent
 Assembly.  Who  were  the  representatives  of
 our  people  who  framed  the  Constitution
 which  we  hold  in  high  esteem  and  respect
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 even  to  this  day  ?  Who  were  the  gentlemen
 who  were  in  charge  of  the  Committee.  He
 is  no  less  a  person  than  Shri  K.M.  Munshi.
 He  also  wanted  that  special  rights  and  pri-
 vileges  should  be  given  to  these  people  and
 he  was  particular  that  this  should  come  in
 the  Sixth  Schedule  of  our  Constitution.

 SHRI  HEM  BARUA :  That  is  why  the
 Sixth  Schedule  came.

 SHRI  P.  VENKATASUBBAIAH
 said  many  objections  were  raised  parti-
 cularly  from  some  quarters.  Shri  B.  Das
 from  Orissa  and  other  Members  said  that
 a  time  may  come  that  if  we  give  concessions
 to  these  people,  it  may  Icad  to  the  disinte-
 gration  of  the  country.  Thcir  arguments
 were  rebutted  by  Shri  K.M.  Munshi.  I  am
 quoting  Shri  Munshi  :

 :  He

 “We  want  that  the  Scheduled  Tribes
 in  the  whole  country  should  be  protected
 from  the  destructive  impact  of  races
 Possessing  a  higher  and  more  aggressive
 culture  and  should  be  encouraged  to
 develop  their  own  autonomous  life;  at
 the  same  time  we  want  them  to  take  a
 larger  partin  the  life  of  the  country
 adopted.  They  should  not  be  isolated
 communities  or  little  republics  to  be
 perpetuated  for  ever.”

 It  was  his  idea  that  this  matter  has  been
 incorporated  as  giving  special  protection  to
 these  tribal  people.  Flowing  from  that
 special  preservation  of  this  people  with
 certain  aspirations  have  been  built  up  and
 the  tribal  people  wanted  that  their  political
 interest  should  be  projected  and  their  eco-
 nomic  way  of  life  should  be  improved,  their
 social  status  should  be  brought  on  par  with
 the  social  status  of  the  people  living  in  the
 plains.  So,  Sir,  this  aspect  of  the  matter
 was  highlighted  from  time  to  time  and  they
 wanted  that  they  should  have  a  reasonable
 autonomy  in  their  small  sphere  of  the  coun-
 try  where  they  were  enjoying  previously  by
 way  of  village  panchayats  and  councils.

 So,  Sir,  when  this  matter  was  focussed,
 certain  Committees  were  appointed.  The
 Pataskar  Committee  was  one.  After  the
 Pataskar  Committee,  Ashoka  Mehta  Commi-
 ttee  also  was  constituted  and  these  factors
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 go  to  show  that  there  has  been  an  urge
 among  the  people  of  the  tribal  area  that
 they  must  operate,  they  must  act  in  a
 manner  that  will  be  conducive  to  the  interests
 of  the  people  and  at  the  same  time  they
 should  not  go  against  the  interests  of  the
 country  as  a  whole  and  it  should  not  disturb
 the  territorial  integrity  and  sovereignty  of
 the  country.  These  are  the  two  factors
 which  were  borne  in  mind  and  we  should
 not  enter  into  a  sort  of  acrimonious  debate
 that  so  and  so  is  responsible  for  this  or  for
 that.

 Now,  unfortunately,  a  sort  of  feeling
 is  coming  in  the  minds  of  many  of  our
 people.  As  Acharyaji  has  said  that  the  more
 we  get  educated,  the  more  we  would  think
 even  interms  of  separation.  But!  think
 one  overriding  motto  has  come  to  stay  in
 the  minds  of  many  of  our  people  that  is
 ‘community  above  country  and  myself  above
 community’.  This  is  the  sort  of  feeling  and
 we  cannot  blame  only  on  particular  class
 of  people  as  responsible  for  that.  We  have
 to  take  the  totality  of  the  circumstances  and
 only  in  that  broad  context.  We  have  to  view
 in  a  most  objective  manner  instead  of  shou-
 ting  and  putting  blame  at  the  door  of  some-
 body.  If  we  are  to  think  in  terms  of  political
 superiority  or  political  leadership,  whatever
 it  is,  some  people  are  there  who  want  to
 take  advantage  of  all  these  things.  So  we
 must  be  all  the  more  cautious  but  at  the
 same  time  we  should  keep  in  mind  that  the
 popular  aspiration  of  the  people,  to  which-
 ever  part  of  the  country  they  belong,  must
 be  carefully  gone  into  and  as  far  as  possible
 regional  autonomy  has  to  be  given.

 Take  for  instance,  the  case  of  Nagaland.
 Several  times  members  here  expressed  appre-
 hension  that  the  creation  of  Nagaland  would
 lead  to  so  many  complications;  what  is  this
 small  State  with  a  4-lakh  populations;  if
 they  want  a  separate  State.  everybody  can
 claim  a  separate  State.  We  heard  this  sort
 of  arguments.  Now  we  sec  how  sagacious
 and  farsighted  the  late  Prime  Minister,
 Pandit  Nebru,  was,  when  this  State  was
 constituted.  We  now  see  how  it  acts  asa
 stabilising  force  to  protect  the  country  from
 the  onslaughts  of  our  enemies.  The  more
 I  see  things,  the  more  I  am  convinced  that
 our  late  Prime  Minister  was  sagacious  and
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 statesmanlike  enough  to  envisage  a  situation
 like  this  by  agreeing  to  constitute  the  State
 of  Nagaland.

 We  have  to  view  things  in  this  context.
 The  leaders  of  Assam,  to  whichever  political
 party  they  say  belong,  have  shown  great
 statesmanship.  Normally,  the  people  of
 Assam  are  very  amiable,  very  affectionate;
 of  course,  only  today,  Shri  Hem  Barua
 became  a  little  aggressive.

 SHRI  SWELL  :  Obnoxious.

 SHRI  P.  VENKATASUBBAIAH  :  To
 speak  with  him  is  a  pleasure.

 SHRI  HEM  BARUA  :  He  says  ‘obno-
 xious’.  When  you  speak  the  truth,  you  will
 be  described  as  obnoxious.

 SHRI  P.  VENKATASUBBAIAH  :  He
 is  very  affectionate  and  sometimes,  romaatic
 also

 SHRI  HEM  BARUA  :  Is  it  8  compili-
 ment  cra  kick  ?

 SHRI  P.  VENKATASUBBAIAH  ;  Of
 course  compliment.

 I  would  only  make  this  appeal  to  fri-
 ends  from  my  State:  let  them  not  link  up
 this  matter  with  the  agitation  for  a  separate
 Telengana  State.  We  cannot  take  this  as  an
 example.

 SHRI  SWELL  :  Send  Hem  Barua  there.

 SHRI  ATAL  BIHARI  VAJPAYEE  (Bal-
 rampur)  Why  should  it  not  be  an
 example  ?

 SHRI  P.  VENKATASUBBAIAH
 Historically  conditions  are  different.

 There  is  no  force  in  that.  There  it  is  a
 question  of  the  economic  factor,  regional
 imbalance  and  backwardness.  These  are  the
 predominent  factors.  They  do  not  find  any
 other  outlet  except  this  easy  one  of  the
 demand  for  a  separate  State.  Whether  by
 having  a  separate  State,  you  could  achieve
 these  is  a  big  question  mark.  व 2ता  very
 doubtful  about  it.  Because  whichever  State
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 you  take,  there  are  places  which  are  back-
 ward.  Even  UP.  I  would  remind  Shri  Vaj-
 payee,  has  got  backward  areas.

 SHRI  ATAL  BIHARI  VAJSPAYEE
 Make  it  a  sub-State.

 SHRI  P.  VENKATASUBBAIAH  :  In
 Andhra,  the  Telengana  area  is  very  back-
 ward.  We  must  do  whatever  we  can  to
 develop  that  area.  But  there  are  other  areas
 also  in  Andhra  which  are  backward  and
 neglected,  which  require  more  atte  ition.
 The  constituency  my  hon.  friend.  Shri
 Ranga,  represents,  Srikakulam,  is  as  a
 matter  of  fact,  as  backward  as  Rayalasecma,
 and  Rayalaseema  is  as  backward  as  Telc-
 ngana.  We  have  to  see.things  in  this  contcxt.
 A  separate  state  is  not  a  panacea  for  all
 these  ills.

 Here  this  matter  has  to  be  viewed  from
 a  different  context.  |  hope  all  the  hon.
 members  here  will  give  unanimous  support
 to  the  creation  of  the  autonomous  State,
 anew  chapter  will  be  ushered  and  there
 will  be  no  more  bitterness  and  acrimony,
 and  the  autonomous  State  that  will  be
 formed  will  play  its  useful  role  in  streng-
 thening  democracy  and  upholding  the  sover-
 eignty  and  integrity  of  our  nation.

 SHRI  SWELL  (Autcnomous  Districts)  :
 Barring  the  obnoxious  note  inducted  into
 the  debate  by  Mr.  Hem  Barua  which  J  treat
 with  the  contempt  it  deserves...

 SHRI  HEM  BARUA  :  But  what  |  said
 was  true  and  I  can  quote  facts  and  figures
 from  the  Pataskar  Report..  (/naterruptions).

 SHRI  SWELL  :  I  repeat  that  I  treat  it
 with  the  centempt  it  deserves;  I  do  not  want
 to  refer  to  it  any  more.

 SHRI  HEM  BARUA  :  if]  have  erred,
 I  have  erred  in  the  gieat  company  of  Patas-
 kar.

 SHR]  SWELL  :  Now,  may  I  go  on  with
 my  speech  ?  lam  happy  to  find  that  there
 is  a  healthy  note  in  the  debate  today  and
 except  for  nuances  of  emphasis  there  is  gene-
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 ral  support  for  the  principle  behind  this
 Bil!  and  a  general  feeling  of  welcome  that
 at  long  last  one  throny  political  problem  of
 this  country  and  that  too  in  the  strategic
 border  area  is  going  to  be  settled,  not  by  an
 obiter  dicta,  not  by  a  d:kta  or  imposition
 but  by  general  agreement  of  the  people
 concerned.  [  have  respect  for  friends  who
 differ  from  me  on  certain  principles.  I  have
 respect  for  my  friend  in  the  Jan  Sangh,  Mr.
 Om  Prakash  Tyagi,  and  my  friend,  Mr.
 Vajpayce  leader  cf  the  Jan  Sangh,  who  had
 given  cxpression  to  his  views  on  many
 occasions,  because  they  try  to  differ  on  the
 basis  of  certain  principles  They  have  made
 it  clear  that  it  is  not  their  intention  to  stand
 in  the  way  of  meeting  the  political  aspira-
 tions  of  the  hil  people  and  that  is  some-
 thing  very  different  from  which  our  friend
 Mr.  Hem  Barua  has  been  trying  to  do  in
 this  House...

 SHRI  HEM  BARUA  :  I  am  also  stand-
 ing  on  principles;  ]  do  not  belive  in  the
 disintegration  of  this  country.

 MR.  CHAIRMAN  :  At
 cannot  interrupt  like  this.

 every  Stage  he

 SHRI  SWELL  ad  request  you,  Mr.
 Chairman,  to  send  the  Marshal  to  sec  whet-
 her  there  are  red  ants  in  his  seat.

 I  think,  Sir  that  I  shall  best  discharge
 my  duty  by  devoting  my  entire  speech  to
 answering  certain  important  points  which
 my  friends  in  the  Jan  Sangh  have  raised  in
 this  debate,  not  with  a  view  to  be  critical  of
 them  or  score  debating  points  but  in  order
 to  be  able  to  explain  tothe  House  certain
 facts.

 It  has  been  sumbitted  by  my  friends  in
 the  Jan  Sangh  that  the  Government  has
 brought  forward  this  Bill  ina  huff,  that  it
 has  not  taken  the  defence  and  the  security
 needs  of  that  area  fully  into  consideration
 and  that,  therefore,  instead  of  rushing
 through  with  this  Bill,  the  Government
 should  appoint  another  Commission,  a  defe-
 nce-oriented  commission  that  Would  go  into
 the  entire  question  of  North-eastern  India
 de  novo  in  a  much  wider  context.  1  think
 [  have  summarised  the  view  of  the  friends
 from  the  Jan  Sangh  correctly.
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 I  submit  that  the  question  of  the  hill
 areas  is  not  a  question  which  has  originated
 only  yesterday.  It  was  in  954  when  for  the
 first  time  the  hill  people  gave  united  and
 Organised  expression  to  their  political  as-
 Pirations  for  a  ssparate  State  within  India
 before  the  States  Reorganisation  Commi-
 ssion.  In  957  they  fought  the  general
 elections  onthe  basis  of  this  demand  and
 the  Hill  State  candidates  swept  the  polls  in
 Garo,  Khasi  and  Jaintia  hills  in  the  North
 Cachar  hills  and  in  the  Mizo  hills.

 SHRI  HEM  BARUA  In  the  North
 Cachar  hills  ?

 SHRI  SWELL  Go  and  look  at  the
 figures  of  the  957  general  election  results.
 Let  him  not  waste  his  breath.

 SHRI  HEM  BARUA  :  All  the  four  seats
 were  won  by  the  Congress  Party.

 SHRI  SWELL  :  Will  you  shut  up  his
 bloody  mouth  ?

 SHRI  SRINIBAS  MISRA  (Cuttack)
 What  is  this,  Sir  ?  He  is  saying  somebody  as
 ‘bloody’.

 SHRI  HEM  BARUA  :  Those  who  do
 not  have  reasons  and  cannot  counter  facts
 with  facts,  start  abusing.  That  is  the  culture
 of  this  gentleman.

 MR.  CHAIRMAN  i  I  request  you...

 SHRI  SWELL  :  116  it  is  unparliamentary,
 4  withdraw  it.

 MR.  CHAIRMAN  :  Order,  order.

 SHRI  SWELL  :  I  withdraw  it.

 MR.  CHAIRMAN  :  He  has  withdrawn

 SHRI  SWELL  :  1  have  withdrawn  it.
 Allow  me  to  proceed.  I  am  interested  in
 putting  my  facts  and  not  abusing  anybody.

 MR.  CHAIRMAN  :  I  will  again  request,
 especially  the  two  Members  from  Assam,
 to  restrain  themselves  as  much  as  possible.

 CHAITRA  4,  ‘1891  (SAKA)  (22nd  Amdt.)  Bill  290

 SHRI  HEM  BARUA  :  I  have  not  abused
 anybody.  I  never  made  any  abusive  remarks
 against  anybody.

 MR.  CHAIRMAN  :  It  is  well  known
 that  they  cannot  see  eye  to  eyr  on  this
 question.  But  still  they  have  to  co-exist  and
 they  are  coexisting  so  near  to  each  other,

 SHRI  SWELL  :  Sir,  I  believe  that  all
 these  interruptions  will  not  be  taken  from
 the  time  that  I  have.

 MR.  CHAIRMAN  :  You  gct  along  with
 the  speech.

 SHRI  SWELL  :  Sir,  in  1960,  in  protest
 against  the  declared  intentions  of  the  Assam
 State  Government  to  declare  Assamese  as
 the  sole  official  language  of  the  State
 of  Assam,  the  APHLC  was  born.  In
 1962,  the  APHLC  fought  the  general
 election  on  the  platform  of  a  separate  State
 demand  and  again  swept  the  polls,  in  the
 Garo  Hills,  Khasi-Jaintia  Hills  and  the
 Mizo  Hills  securing,  as  in  the  Mizo  Hills,
 as  many  as  72  per  cent  of  the  votes.  In  1963,
 in  the  by-elections,  caused  by  the  block
 resignations  of  the  APHLC  MLAs.  It  rep-
 eated  the  same  performance.  In  the  elections
 of  1967,  it  won  all  the  seats  in  the  Garo
 Hills  and  the  Khasi-Jaintia  Hills.  There  were
 no  élections  in  the  Mizo  Hills  because  in
 the  meanwhile,  in  ‘1966,  the  bloody  Mizo
 revolution  had  broken  out.  (Interruption)  }
 am  using  the  word  in  the  literal  sense  be-
 cause  there  was  a  lot  of  blood  that  was
 shed.

 SHRI  HEM  BARUA  :  Now  he  is  right.
 SHRI  RANDHIR  SINGH  Bloody

 revolution  or  bloody  Mizo  revolution  ?

 SHRI  SWELL  Mizo  revolution.  J
 wouid  likc  to  remind  you  that  during  the
 same  period,  north-eastern  India  had  borne
 the  brunt  of  two  international  skirmishes,
 the  Chinese  aggression  in  962  and  the  unde-
 clared  [ndo-Pakistan  war  in  ‘1965.

 Sir,  9  am  not  a  spokesman  of  the  Govern-
 ment.  I  sit  00  this  side  of  the  House  as  you
 see.  I  have  many  grouses  against  the  Govern.
 ment.  If  J  am  to  be  critical  of  them,  I  think
 I  have  a  lot  of  material  in  my  bag  to  accuse
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 them  of  breach  of  faith  to  the  hill  people.
 But  I  must  say  this  in  all  fairness  that  in
 the  dealings  of  the  Government  in  all  these
 developments,  they  have  rightly  and  stead-
 fastly  pursued  the  twin  principles  of  firm-
 ness  to  the  rebels.

 SHRI  BASUMATARI  :  After  the  deci-
 sion  has  been  taken,  why  should  they  anta-
 gonise  the  people  ?

 MR.  CHAIRMAN  :  Order,  order.  You
 have  made  your  speech  already.

 SHRI  SWELL  :I  am  saying  that  in  all
 fairness  I  must  say  this  to  the  Government:
 that  in  all  its  dealings--the  hon.  Member
 would  not  understand  what  I  am  trying  to
 say,

 MR.  CHAIRMAN  :
 him.

 Don’t  listen  to

 SHRI  SWELL  :  I  am  paying  a  compli-
 ment  to  his  Government.  Try  to  under-
 stand  this.  |  am  saying  this:  that  the  Govern-
 ment  has  rightly  and  steadfastly  pursued
 the  twin  principles  of  firmness  to  the  rebels
 but  conciliation  to  the  lawabiding,  patriotic,
 political  representatives  of  the  people.  There
 have  been  numerous  memoranda,  representa-
 tions,  meetings,  visits  by  more  than  one
 Prime  Minister  and  Ministers  of  the  Central
 Government  to  the  hill  areas;  talks,  pro-
 posals,  plans:  the  Scottish  pattern  of  admi-
 nistration  in  1962,  the  Nehru  Plan  of  full
 autonomy  in  1963.  The  Pataskar  Commis-
 sion’s  report,  Government  of  India’s
 anno  uncement  of  January  13,  1967,  Shri
 Ashoka  Mehta  Committee’s  report  and  last
 of  all,  the  autonomous  Hil  State  scheme.
 which  this  Bill  seeks  to  give’  effect  to,  I  have
 no  reagon  to  doubt,  that  the  Government  has
 fully  consulted  the  sec  urity,  defence  and
 intelligence  person  nel  before  arriving  at  this
 concluso  n  and  formulating  this  scheme.
 If  after  ्  this,  my  friends  in  the  Jan  Sangh
 still  insist  that  Government  is  doing  things
 in  a  hurry,  either  there  is  something  radi-
 cally  wrong  with  the  Government,  either
 they  are  -hopelessly  inefficient  and  by  the
 united  will  of  this  House,  they  must  go  lock,
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 stock  and  barrel  or  my  friends  do  not  know
 what  they  are  talking  about.

 at  होम  प्रकाश  त्यागी  :  एच०  पी०  एल०
 सी०  ने  इस  को  इन  फोटो  स्वीकार  क्यों  नहीं
 किया  ?

 SHRI  SWEEL  :  Iam  coming  to  that.
 A  contented  and  patriotic  people  on  our
 border,  people  who  feel  that  they  are  loved,
 cherished  and  listened  to  by  the  whole
 Nation,  are  the  surest  guarantee  against
 any  external  subordination  or  aggression.
 |  have  no  quarrel!  with  them  that  the  defence
 requirements  of  this  country  are  uppermost,
 If  that  is  their  stand  L  would  like  to  ask
 them  why  did  they  not  raise  this  question
 in  954  when  blood  began  to  flow  in  Naga-
 land  ?  Why  did  they  not  raise  it  in  962
 when  there  was  Chinese  aggression  ?  Why
 did  they  not  raise  it  in  965  during  the
 Indo-Pakisthan  conflict  ?  Why  did  they  not
 raise  it  in  966  when  the  Mizo  Hills  exploded?
 And,  why  do  they  raise  it  now?

 SHRI  OM  PRAKASH  TYAGI
 raised  this  question  in  1960.

 :  We

 SHRI  SWELL  :  Sir,  |  must  say  that
 the  scheme  evolved  is  not  the  best  solution.
 There  could  be  a  better  solution.  But  peace
 and  development  in  the  north-eastern  part
 of  India  are  of  the  utmost  importance.  A
 lot  of  time  has  been  lost  in  the  last  1S.  years
 in  talks  and  negotiations.  If  something  out
 of  the  welter  of  the  conflicting  attitudes
 and  interests  surfaces  that  serves  as  a  com-
 mon  denominator  on  which  large  bodies  of
 men  could  function  together,  I  want  to  ask
 whether  we  should  not  grasp  that  opportu-
 nity.  And,  we  are  grasping  that  opportunity.
 It  is  in  this  spirit  that  we  in  the  APHLC
 have  agreed  to  give  this  plan  a  fair  trial.

 6.44  brs.

 {Mr.  DEPUTY-SPEAKER  in  the  chair.)

 I  would  like  to  take  this  opportunity
 to  tell  the  House  and  the  country  as  a  whole
 that  we  in  the  hill  areas  and  border  areas
 love  this  country  and  we  realise  that  our
 strength  lies  in  the  combined  strength  of
 the  500  million  Indians.  More  than  that
 we  realise  that  our  rating  in  the  world  and
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 that,  is  not  divisible  from  the  rating  of  India
 asa  whole,  Therefore,  we  cannot  afford  to
 do  anythiug  to  diminish  that  strength  or
 reduce  that  status.

 Another  argument  that  has  been  advan-
 ced  is  that  if  this  Bill  is  accepted,  it  will  set
 in  notion  an  unhealthy  chain  reaction  in  the
 country.  It  was  said  that  its  repercussions  wou-
 Id  be  felt  in  such  areas  like  Telcngana,  the
 Tribal  areas  of  Bihar  and  the  hill  areas  of
 Uttar  Pradesh.  Frankly,  Sir,  I  do  not  under-
 stand  this  argument.  What  do  the  hon.
 Members  mean  to  convey  ?  Is  it  their  inten-.
 tion  that  because  there  are  problems  in  this
 country-there  are  bound  to  be  problems  we
 area  living  nation  and  if  we  do  not  have
 problems  we  are  not  a  living  nation-and
 these  problems  await  solution  and  because
 the  solution  of  one  problem  in  one  part  of
 the  country  is  likely  to  make  the  solution
 of  another  problem  in  another  part  of  the
 country  more  urgent  therefore  nothing
 should  be  6073  and  the  Government  should
 sit  tight  over  these  problems  until  the  under
 ground  stcim  of  discontent  blows  the  lid
 off  and  the  whole  thing  exolodes  in  our
 face  as  we  see  in  Pakistan  ?  Is  that  the
 Proposal  ?  My  hon.  friends  Shri  Tyagi  also
 agrees  with  me  that-that  is  not  the  intention.

 If  that  is  not  the  intention,  I  would
 submit  that  this  is  a  special  problem.  The
 Constitution  also  has  recognised  this  asa
 special  problem.  The  Constitution  has
 recognised  the  distinctive  nature  of  the  hill
 areas  of  Assam  and  that  is  why  it  has  evol-
 ved  the  Sixth  Schedule  of  the  Constitution
 which  is  applied  to  these  areas  only  and  to
 No  other  areas.

 This  is  a  scheme  that  is  applicable  only
 to  the  hill  areas  of  Assam.  If  that  helps  in
 solving  other  problems  I  shal!  be  happy.
 But  to  say  that  because  this  solution  is
 likely  to  make  the  solution  of  other  prob-
 lems  quicker  and  nothing  should  be  done,
 I  submit  in  all  humility,  it  isa  retrograde
 step  which  will  enlarge  the  scope  of  troub-
 les  like  we  have  in  Nagaland  and  Mizo
 Hills  and  engulf  that  part  of  our  country

 in  the  flames  of  resurrection.
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 Having  said  that,  I  have  only  one  final
 appeal  to  make  to  the  Home  Minister.  He
 knows  that  very  well.  Clause  (3)  of  Section
 2  of  the  Bill  says  that  any  amendment  of
 the  reorganisation  law,  the  law  that  will  be
 passed  by  this  House  after  this  Bill  is  passed,
 will  need  a  two-third  majority.  I  submit
 this  is  an  unusual  procedure.  It  is  a  depar-
 ture  from  the  normal  parliamentary  prac-
 tice.  Many  Members  have  phasised  this.
 Besides,  I  would  like  to  say  this  scheme
 is  a  new  concept.  The  whole  thing  can  be
 worked  out  successfully  only  if  the  two
 areas,  the  hills  and  the  plains,  and  the  two
 States,  the  autonomous  State  and  the  State
 of  Assam,  work  in  a  spirit  of  cooperation.
 How  can  that  spirit  of  cooperation  be
 achieved  ?  It  can  be  achieved  only
 if  there  is  enough  flexibility,  if
 there  is  no  rigidity  standing  in  the  way  of
 adjustments  as  and  when  necessary.  There-
 fore,  I  would  make  this  earnest  appeal  to
 the  Home  Minister  and  to  the  House  even
 at  this  late  stage  that  if  you  really  want  this
 scheme  to  work  successfully-I  promise  to
 him  here  and  now  that  as  far  as  I  am  con-
 cerned  and  the  APHLC  are  concerned  we
 have  given  our  word  of  honour  that  we
 shall  do  everything  to  make  this  a  success-
 give  us  the  opportunity  and  do  not  make
 things  so  rigid.  I  would  appeal  to  him  to
 drop  this  provision  from  this  Bill.

 SHRI  JAIPAL  SINGH  (Khunti)  :  Mr.
 Deputy-Speaker,  Sir,  as  an  Adivasi,  asa
 girijan,  I  naturally  support  this  Bill.  I  regret
 that  it  has  taken  such  a  long  time  to  bring
 this  solution.And  the  solution  is  a  partial  one;
 via  media  it  is  called,  consensus.I  do  not
 kaow  what  the  Home  Minister  himself  is
 thinking  of.  Anyhow,  this  is  an  admission
 that  this  is  an  interim  measure,  that  someth-
 ing  will  follow,  has  to  follow.

 Now,  my  hon.  friend,  the  poet,  Shri  Hom
 Barua,  seems  to  have  an  obsession  of  disinte-
 gration  and  fissiparous  tendencies.  He
 forgets  that  Madhya  Pradesh  must  be  split
 up  into  two  or  three  States  for  it  is  too
 unwieldy.  Ther?  are  other  States  also  which
 have  to  be’  split.  There  must  be  Jharkhand
 for  peace  in  that  area;  there  must  be  an
 industrial  State,  that  is  Jharkhand.  Why
 are  you  frightened  ?  I  think  one  of  the
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 biggest  mistakes  the  Congress  Government
 made  was  to  merge  Coorg  with  Mysore.  I
 can  mention  many  other  areas  also.

 Shri  Venkatasubbaiah  was  quoting  from
 the  Constituent  Assembly  records.  I  was  a
 member  of  that  Minorities  Committee.  Only
 heaven  can  tell  why  there  were  two  minority
 sub-committees,  one  for  Assam  and  the
 other  for  the  rest  of  India.  The  tribals  of
 Assam  seem  to  be  different  from  the  tribals
 of  other  parts  of  India.  Bardoloi  and  Thakar
 Bapa  conspired  to  put  25  lakhs  of  Tea
 Garden  Adibasis  in  the  gencral  list.  What
 has  Shri  Hem  Barua  to  say  about  that  ?
 They  were  all  Adibasis  of  Assam.  [s  that
 Not  exploitation  ?  It  is  nothing  but  explo-
 itation  of  30  lakhs  of  Adibasis  by  the  vested
 interests  of  Assam.

 SHRI  HEM  BARUA:  He  is  an  English
 educated  man  and  hc  is  exploiting  the  tribals
 by  using  their  name.  He  is  enjoying  himself
 at  their  expense,  !  know.  He  wants  to  be  a
 Member  of  Parliament  by  exploiting  their
 name.  That  is  what  he  is  doing.  What  has
 he  done  for  the  community  ?

 SHRI  SWELL:  Sir,  this  is  unparliament-
 ary.  Can  a  member  say  that  another  member
 comes  to  this  House  by  exptoiting  the  peo-
 ple  ?

 MR.  DEPUTY-SPEAKER:  It
 fair.

 is  not

 SHRI  BASUMATARI:  Sir,  is  it  the  mo-
 npoly  of  the  general  members  to  exploit  the
 general  masses  ?  What  is  wrong  with  the
 tribal  members  exploiting  the  tribal  masses  ?

 SHRI  SWELL;  Sir,  I.  would  like  you  to
 take  it  very  seriously.  The  remarks  of  Shri
 Hem  Barua  are  very  objectionable.  By  those
 remarks  he  is  bringing  this  House  into  can-
 tempt,  including  yourself.  If  somebody  says
 that  we  have  come  to  this  House  by  exploit-
 ing  the  people,  the  voters,  I  think  that  is
 something  about  which  we  should  take  ser-
 ious  notice.

 MR.  DEPUTY-SPEAKER  ह+1 6  is  very  un-
 fortunate.
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 SHRI  प्र,  N.  MUKERJEE:  (Calcutta-
 North-Rast)  The  Chair  should  insist  on  its
 withdrawal.  He  is  a  member  of  long  stand-
 ing  and  he  has  referred  to  another  member
 individually  as  exploiting  certain  sections  of
 our  people....(interruptions).

 SHRI  HEM  BARUA:!I  have  not  levelled
 any  charge  against  every  member  of  this  hon.
 House  I  have  levelled  the  charge  against
 Shri  Jaipal  Singh,  because  I  know  that  Shri
 Jaipal  Singh  is  expioiting  the  tribals,  for
 whom  he  has  done  nothing.

 SHRI  SWELL:  Sir,  he  is  repeating  the
 same  charge.  He  must  withdraw  it,  Other-
 wise,  it  is  impossible  for  us  tocontinue  in
 this  manner.

 SHRI  H.  N.  MUKERJEE:  The  conduct
 of  the  hon.  Member  is  objectionable.

 SHRI  RANGA:  |  would  request  Shri
 Hem  Barua  to  withdraw  those  words.

 MR.  DEPUTY-SPEAKER:  It  is  very
 unfair.  May  I  request  the  hon.  Member  to
 withdraw  those  words  ?

 SHRI  HEM  BARUA:  It  is  the  arroga-
 nce  of  members  that  makes  it  impossible  for
 other  people  to  get  on.  Sir,  you  know  how
 arrogant  Shri  Swell  is.

 SHRI  R.  0.  BHANDARE  (Bombay-
 Central):  You  can  ask  him  to  withdraw  this.
 It  is  the  constituency  which  has  elected  him
 and  the  constituency  is  consisting  of  Triba-
 ls.  How  cana  Member  accuse  that  he  is
 exploiting  his  people  ?  Either  he  should
 withdraw  it  or  it  should  be  expunged.

 SHRI  SWELL:  If  he  does  not  withdraw
 it,  I  say  that  Shri  Hem  Barua  has  come  to
 this  House  by  cheating  the  people.....,.
 (Interruption).

 MR.  DEPUTY-SPEAKER:  I
 leave  it  to  his  good  sense  to  withdraw.

 would

 SHRI  JAIPAL  SINGH:  I  am  not  very
 proud  of  the  disgraceful  performance  of  my
 poet  friend.  It  is  this  type  of  behaviour  that
 has  made  them  want  tobe  separated  from
 Assam,  this  kind  of  demonstration  on  the



 297  Constitution

 floor  of  this  House.  I  hope,  he  is  nota
 Characteristic  representative  of  the  south  of
 the  Biahmaputra.  That  will  be  very  unfort-
 unate  for  this  country  Here  they  get  toge-
 ther  after  a  long  time  and  say  that  they  will
 work  together  and  give  it  a  fair  trial  and
 then  there  is  this  sort  of  a  thing  !  It  isa
 very  unfortunate  performance,  Shri  Hem
 Barua.

 86.57  brs.

 (MR.  SPEAKER  in  the  Chair)

 said  earlier  on,  I  give  my  bles
 receive  all

 Sir,  as  |
 ssing  to  this  and  I  hope  it  will
 the  support.

 SHRI  LOBO  PRABHU  (Udipi):  Sir,
 this  Bill  and  this  proposal  come  as  the  best
 of  many  a  bad  alternative.  My  party  has
 not  stood  for  linguistic  divisions:  my  party
 does  not  stand  for  the  fragmentation  of  this
 country.  But  what  is  the  alternative.  if  you
 do  not  have  this  particular  proposal  ?  Do
 you  want  another  Nag:land  ?  Do  you  want
 a  separate  state  for  this  area  ?  If  not,  do
 you  want  Khasis  as  you  have  had  undergro-
 und  Nagas  and  underground  Mizos  ?

 This  is  a  political  solution  now  having
 a  constitutional  form.  If  the  people  of
 Plains  had  been  reasonable  in  960  and  had
 withheld  the  Language  Bill,  this  situation
 would  not  have  arisen.  They  had  made  the
 mistake,  but  now  they  have  the  good  fortune,
 I  would  like  to  point  out,  that  these  areas
 have  not  gone  the  way  of  Nagaland  and
 they  are  still  remaining  as  a  part  of  Assam.
 The  sacrifice  is  not  of  the  plainsmen:  the
 sacrifice  is  of  these  areas,  that  they  have
 accepted  a  modified  form  of  Statehood.

 SHRI  KANWAR  LAL  GUPTA  (Delhi
 Sadar)  :  Long  live  sacrifice  !

 SHRI  LOBO  PRABHU:  Now  I  am  com-
 ing  to  the  Bill  because  I  am  a  little  appreh-
 ensive  that.it  will  not  end  the  long  delay which  has  already  taken  place.  It  is  a  very
 invoived  Bill.  This  is  not  in  any  way  to  be
 critical  of  the  Joint  select  committee  and
 the  Home  Minister  who  indeed  has  done  a
 gteat  job  of  work  getting  this  Bill  and  this

 CHAITRA  a  89  (SAKA)  (22nd  Amdt.)  Bit:  298

 agreement;  it  is  only  to  supplement  theic
 efforts  that  I  would  like  to  point  out  that
 there  are  certain  defecis  in  this  Bill  which
 may  tend  to  delay  it.

 It  is  a  Bill  which  seeins  to  me  to  be  full
 of  alternatives  from  beginning  to  end.  It  ७००
 gins  by  saying:-

 va  body,  whether  elected  of  partly
 nominated  and  partly  elected”.

 T  have  an  amendment  on  that  on  which
 Shri  Ranga  has  already  mentioned  his  supp-
 ort.  What  is  the  idea  of  having  a  body  which
 is  partly  elected  and  partly  nominated  ?  It
 recalls  the  British  way  of  democracy  which
 One  would  have  thought  was  over,
 If  you  nominate  any  one,  you  are  going
 to  reduce  the  importance  not  only  of  the
 others  who  come  by  elections,  but  you  are
 going  to  reduce  the  importance  of  that
 body  itself.  This  particular  body  in  not
 going  to  have  the  same  character  as  a  fully
 elective  body  like  the  Legislative  Councit'
 of  the  Assam  State.  There  seems  to  be  no
 meaning  at  all  in  the  proposal  for  nomina-
 tion.

 ्  bes.

 Secondly,  who  is  to  make  the  nomina-—
 tion  ?  Is  it  to  be  the  State  of  Assam  ?  Is  it
 to  be  this  autonomous  State  or  is  it  be  the
 Centre  ?  What  is  the  patronage  which  will
 be  involved  ?  What  is  the  distortion  in
 democracy  which  will  arise  ?  Here,  you
 have  an  unnecessary  alternative.

 I  come  to  the  second  alternative  which
 is  Legislature  of  autonomous  State  or  8
 Council  of  Ministers.  You  do  not  seem  to
 have  made  up  your  mind  whether  you
 want  a  Council  of  Ministers  or  Legislature
 or  both.  This  will  lead  to  more  ecrimonious
 discussion  of  the  kind  we  have  had  today.
 Why  not  eliminate  the  word  “or”  and  say
 ‘and’  as  it  is  likely  to  be  ?

 The  third  alternative  is  to  make  laws
 “for  the  whole  or  any  part  thereof,  whe-
 ther  to  the  exclusion  of  the  Legislature  of
 the  State  of  Aseam  or  otherwise’.  I  do  not
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 understand  why  this  particular  alternative
 is  being  introduced  when  you  can  say,  ‘to
 make  laws  within  its  competence’.

 The  fourth  alternative  is  rather  more
 important  than  the  other  onzs.  You  provide
 that  taxes  which  are  attributable  to  the
 State  alone  should  come  under  the  power
 of  this  body.  Now  it  has  already  been
 described--details  have  been  given--that  the
 taxes  attributable  at  present  of  this  parti-
 cular  area  are  Rs.  crore  out  of  Rs.  9
 crores  of  expenditure.  The  implication  will
 be  that  this  body  will  be  entitled  only  to
 Rs.  |  crore  and  not  Rs.  9  crores.  I  would
 suggest,  if  you  want  to  place  any  limit,  you
 may  say,  ‘taxes  which  are  in  present  propor-
 tion  to  the  total  of  the  Assam  State’.  Other-
 wise,  yOu  are  going  to  be  slightly  unfair  to
 the  autonomous  State  because  you  are
 reducing  the  proportion  of  taxes  over  which
 they  have  control.  So,  [  would  suggest  that
 you  may  say,  ‘taxes  which  now  constitute
 the  proportion  of  this  area  in  the  total  of
 the  Assam  State’.

 The  fifth  alternative  is  atout  this  Auto-
 nomous  State  being  treated  as  a  State  with
 reference  to  Constitution.  This  will  lead  to
 a  lot  of  complications  because  this  parti-
 cular  State  has  got  no  separate  judiciary,
 separate  public  service  commission  and
 separate  so  many  other  things.  This  was
 pointed  out  in  the  minute  of  dissent  of  the
 first  Member,  Mr.  Chandrasckharan.  So,
 that  is  again  a  confusing  item  that  you  have
 unnecessarily  introduced.

 Lastly,  there  is  this  item  on  which  there
 is  my  amendment.  on  which  there  has  been
 very  cogent  comment  by  Mr.  Ranga  and  a
 very  vehement  comment  by  Mr.  Swell,  that
 the  amendment  should  not  be  by  a  two-
 third  majorty  but  by  a  simple  majority.  The
 point  that  I  wish  to  make  is  this.  If  the
 law  can  be  passed  by  a  simple  majoriiy,  it
 is  not  at  all  logical  that  the  amendment
 should  require  a  two-third  majority.  |  am
 pointing  this  out  because  I  am  anxious  that
 no  further  delay  should  be  added  in  legisla-
 tion.  This  8  8  very  inflammable  question.
 The  more  you  delay  the  more  difficult  it
 will  become.  Time  has  passed,  |  think,  even
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 made,  and  I since  the  proposal  was
 would,  therefore,  suggest  that  the  Bill
 establishing  the  Autonomous  State,  the
 Hill  State,  should  come  forward  at  once.
 In  fact,  it  would  have  been  to  the  advantage
 of  this  legislation  if  that  Bill  had  accom-
 panied  this,  so  that  one  would  have  known
 what  exactly  is  meant  by  the  enabling  mea-
 sure.  I  would  say,  Sir,  that  on  this  question
 the  House  should  agree  to  a  concensus
 that  there  shoul  be  no  argument  because  in
 this  area  the  whole  of  this  country  is
 concerned,  not  only  the  State  of  Assam.  If
 we  connot  defend  that  border  with  the
 loyalty  of  those  people,  we  are  not  defending
 India.  Sol  congratulate  for  bringing  this
 Bill.  I  also  urge  upon  you  to  accept  my  two
 amendments--first  in  respect  of  dropping  the
 nomination  and  the  second  in  respect  of
 the  provision  for  a  two-third  majority  for
 amendment.

 sit  wage  गनी  बार  (गुड़गांव)  :  अध्यक्ष
 महोदय,  वह  दिन  बड़ा  ही  बदनसीब  था  जब  कि
 हिन्दू  ब्राह्मण  शौर  मुसलसल  ब्राह्मण  को,
 हिन्दू  राजपूत  और  मुसलमान  राजपूत  को  दो
 नेशन  माना  गया  |  वह  दिन  बड़ा  ही  बदनसीब
 था  जब  कायदे  राजम  की  तहरीक  के  आगे  हमारे
 लीडरों  ने  सिर  झुकाया  शौर  मुल्क  के  दो  टुकड़े
 किये  t  इसका  नतीजा  यह  हुजरा  कि  हम  कमजोर
 हो  गये  ।  भ्रमर  हमारा  मुल्क  तकसीम  नन  हुमा  तो
 अगर  हम  दुनिया  की  अव्वल  ताकत  न  होते  तो
 कम  से  कम  तीसरे  दर्जे  पर  जरूर  होते  ।

 राज  जो  दलील  दी  गई  है  मैं  ने  उसे  बड़े
 बड़े  दिल  से  सुना  कि  च ूकि  उनके  साथ  असम
 के  मैदानी  इलाके  के  भाई  इच्छा  सुलूक  नहीं
 करते  थेमोर  जो  कुछ  वह  डीजल  करते  थे  वह
 उन्हें  नहीं  मिलता  था,  इसलिए  उन  के  दिमाग
 में  यह  बात  भाई  कि  भारत  का  वफादार  होते
 हुए  मी  हम  चाहते  हैं  कि  हम  प्रति  हों  ।  अरब
 तक  एक  दलील  तो  यह  हमारे  सामने  आई  i
 दूसरी  दलील  यह  आई  कि  मियां  बीबी  राजी  तो
 क्या  करेगा  काजी  ।  जब  दोनों  मान  गये,  मैदान
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 वाले  भी  शौर  पहाड़ी  भी  तो  जो  लोग  मुखी-
 लिफत  करते  हैं  वह  क्‍यों  करते  हैं?  मैं  बड़े  प्रदब
 के  साथ  आप  के  जरिये  भ्र पनी  सरकार  से  कहना
 चाहता  हूँ  कि  :

 “माला  के  दोनों  को  गिन  गिन  कर

 सरयू'  हो  बिखरते  जाएंगे,

 पछताप्रोगे,  फिर

 हाथ  न  आओगे  na
 पदछताप्रोगे,

 पढे

 में  इस  बात  को  कबूल  करता  हूँ  कि  जो
 पांच  करोड़  मुसलमान  यहां  हैं  भ्रमर  उन  में  से
 4  करोड़  90  लाख  यह  कहें  कि  हम  इस  सर-
 कार  से  मुतमइन  नहीं  हैं,  हिन्दू  भाइयों  के  रवैये
 मुतमइन  नहीं  हैं,  तो  मैं  यह  पसन्द  करूगा  कि
 पांच  के  पांच  करोड़  मुसलमान  खत्म  हो  जायें,
 लेकिन  हम  इन  से  जुदा  न  हों  क्योंकि  हम  उन  के
 है,  हम  यहां  के  हैं  भ्र ौर  यहीं  रहने  वाले  हैं  ।  मैं
 नहीं  समझता  कि  श्री  स्केल  क्‍यों  खुश  हो  रहें
 हैं

 तमन्‍नाओं  में  उल भाया  गया  हूं,
 खिलौने  दे  के  बहलाया  गया  हूँ।

 कुछ  मिला  नहीं  ।  राज  यह  इतने  खुश  हो  रहे
 हैं  लेकिन  हमारे  श्री  चव्हाण  एक  माहिर  सारा-
 सतदां  हैं,  पेशवाओं  की  यादगार  है।  कितनी
 खूबसूरती  से  उन्होंने  भ्र पनी  बातें  कही  हैं  |  राज
 भ्रम  में  न  मुसलमान  का  सवाल  है  कौर  न  हिन्दू
 का  सवाल  है।  वह  समझते  हैं  कि  कोई  ईसाइयों
 का  पाकिस्तान  बनने  जा  रहा  है  ।  लेकिन  कल
 उन  के  पास  शिकायतें  प्रा ग्रे गी,  वहां  के  हिन्दु भों
 की  शिकायतें  जायेंगी,  वहां  की  दूसरी  मानना-
 रिलीज  की  शिकायतें  करायेगी  कि  मि०  स्केल
 शौर  उनके  साथी  ज्यादतियां  कर  रहै  हैं।  इस
 लिये  कोई  सेक्स  नहीं  हैं  कि  इस  तरह  से  हम
 मुल्क  को  बांटते  चले  जाये।  अपनी  सरकार  को

 यह  याद  रखना  चाहिये  कि  जिस  नेता  के  नाम
 पर  वह  कायम  है,  जिस  नेता  को  हम  ने  राष्ट्र
 पिता  माना  है,  उस  की  हफीज  यह  तमन्ना  नहीं
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 थी  कि  मुल्क  के  टुकड़े  किये  जायें  ।  मैं  तो  हैरान
 ह्  कि  सरदार  पटेल  जहां  500-600  'राजा नों
 और  नवाबों  को  खत्म  कर  के  मुल्क  को  एक
 किया  वहां  पर  शीराज़  क्‍या  हो  रहा  है।  मेरे
 प्यारे  दोस्त  जिन  के  साथ  मेरी  जिन्दगी  कटी  है,
 जिन  के  कदमों  में  मेरी  सारी  जिन्दगी  कटी  है
 वह  जाये  दिन  नई  नई  स्टेट्स  बनाते  चले  जा  रहे
 हैं  1  प्राचीन  क्‍यों  ?  किस  लिये  ?  कोई  गरज
 तो  होनी  चाहिये  i

 मैं  तो  खुश  होता  अगर  मिन  चालिहा  कहते
 कि  मि०  स्केल  तुम  भ्राश्नो  भोर  चीफ  मिनिस्टर
 बन  जानो  ।  नगर  कोई  अपना  पहाड़ी  भाई  चीफ
 मिनिस्टर  बना  रहे  कौर  भ्रम  के  ऐडमिनिस्ट्र  शन
 को  चलाये  तो  हमें  कोई  ऐतजराज  नहीं  होगा  ।

 हम  खुश  होंगे  ।  बजाय  इस  बात  के  वह  इस
 पर  राजी  हो  गए  हैं  कि  तुम  अलग  हो  जामो  |

 मैं  श्री  जोशी  को  सुन  रहा  था  मेरे  दिल
 में  उनके  लिए  बड़ा  एहतराम  है  ।  वह  कहने  लगे
 कि  मैंने  इसको  वेलकम  किया  है  और  मैं  महा-
 राष्ट्र  के  बारे  में  भी  कहता  हूँ  कि  वहां  कोमकनी
 लोग  जो  हैं  उनके  साथ  इन्साफ  नहीं  हो  रहा  है  ।
 राज  कोनकनो  तो  हैं  कल  को  फोनकनी  होगें  भौर
 फिर  झोंकनी  होंगे  । इस  तरह  से  तो  न  जान
 कितने  हो  जायेंगे  |  क्या  इसी  तरह  से  देश  के

 टुकडे  टुकड़े  यह  सरकार  करती  रहेगी,  इसी  तरह
 से  बंदर  बांट  करती  रहेगी,  बड़ी  होशियारी  के
 साथ  दो  बिल्लियों  को  लड़ाती  रहेगी  ।  ऐसा  नहीं
 हो  सकता  है  |  यह  मुल्क  के  लिए  हानिकर  है।
 यह  स्टेट  उनके  लिए  काबिले  मुबारिक  है  जो

 पहाड़ी  इलाके  में  रहते  हैं  या  मि०  स्केल  के  लिए
 लेकिन  देश  के  हित  में यह  चीज  नहीं  है  a  श्री
 स्वयं  बड़ी  लायलटी  मी  बताते  हैं  ध्रौर  कहते  है
 कि  हम  लायल  है  देश  के  1  लेकिन  बेशक  हमारी
 सभ्यता,  हमारा  तमाम न,  हमारी  .मुआशरत  कौर
 हमारा  खाना  पीना  झाग  प्रलग  है  लेकिन  उस
 झ्राघार  पर  देश  के  टुकड़े  टुकड़े  कर  दिये  जायें
 इसको  माना  नहीं  जा  सकता  है  |  यह  दलील
 नहीं  दी  जा  सकती  है।  यह  ठीक  है  कि  भ्र पनी
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 [  श्री  अब्दुल  गनी  दार  ]

 भ्रू टल  मैजोरिटी  के  वल  पर  आप  इसको
 पास  कर  लेंगे  ।  आज  जन  संघ  की  अपनी
 मैजोरिटी  नहीं  है  |  मैं  जन  संघी  नहीं  ।
 जम  सेवी  न  होते  हुए  भी  मैं  कहता  हैं  कि  जन
 संघ  ने  जो  व्यू  दिया  यह  ठीक  दिया  ।  क्या  आए
 दिन  श्राप  इस  तरह  से  देश  के  टुकड़े  करते
 जायेंगे  बांध  में  आप  ते  नें गाना  बनायेंगे.।  फिर
 क्या  आप  मोपलिस्तान  बनाथगे  ।  हिन्दुस्तान  में
 पांच  करोड़  मुसलमान  रहते  हैं।  यह  सब
 से  बड़ी  मोइनोरिटी  है।  क्‍या  इनके  लिए  फिर

 एक  और  पाकिस्तान  बनाया  जाएगा  ।  क्‍या

 एक  बार  जो  गलती  हमने  को  है  उससे  आप  सबक

 नहीं  लेंगे  ?  एक  बार  उसको  बनाने  के  लिए
 राज  भी  ग्रा पी  मलामत  हो  रही  है  ।
 भ्रामक  मैजोरिटी  है  ।  आपको  मुबारिक  बाद
 भी  दी  भा  रही  है।  मुबारकबाद  क्या  इस  खिलौने
 को  बनाने  पर  दी  जा  रहो  है  ?  क्या  इस  वास्ते
 दी  जा  रही  है  कि  एक  खूबसूरत  आदमी  जिसको
 होम  मिनिस्टर  कहते  हैं,  कौर  जो  हमारे  सामने
 बैठा  हुआ  है,  वह  यह  खिलौना  देने  जा  रहा  है?
 मैं  मुबारकबाद  नहीं  देता  हूँ  -  मैं  कहता  हूं  कि  ये

 पछतायेगे  इस  रास्ते  कि  इससे  नई  नई  उतरने
 बाद  में  पैदा  होती  जापानी  ।  जब  उलझनें  होंगी  तो

 मुझे  डर  है  कि  शायर  तब  न  यहां  ये  होगे,  न

 हम  होगे  और  यहां  कोई  भ्र ौर  ही  बैठा  होगा  और

 वह,  वह  होगा  जो  इस  हिन्दुस्तान  को  एक
 समझेगा,  एक  समझ  कर  हिन्दुस्तान  की  श्रसमत
 की  हिफाजत  के  लिए  इस  बात  की  कसम  खायेगा
 कि  उत्तर  प्रदेश  की  तरह  से  नो  नो  करोड़  के

 सूबे  यहां  हों और  उसको  करके  दिखायेगा।

 वह  बड़े  बड़े  रीजन  बनायेगा  ताकि  यूनिट  बनी

 रहे  और  नेशनल  इटंग्रेशन  हो  ।  आज  हम  कदम
 कदम  पर  रिजनलिज्म  ला  रहे  हैं,  लिगुइज्म  ला
 रहे  हैं,  कम्यूनिज्म  ला  रहे  हैं  अगर  हस  ऐसा
 करते  रहे  तो  मुझे  डर  हैं  कि  मुल्क  का  बुरा  होने
 वाला  है।

 मैं भ्रापका  शुक्र  गुजार  हूँ  कि  आपने

 गुमे  वक्‍त  दिया  '  मैं  हाउस  का  मी  शुक्र  गुजार
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 हैं  कि  उसने  मुझे  ठंडे  दिल  से  सुना  7  इस  लिए
 उसने  सुना  कि  मैं  उसको  बप  की  बाणी  में  याद
 दिलाना  चाहता  था।  बापू  हिज  यह  चीज  नहीं
 चाहते  थे  ।  पंडित  नेहरु  ने  गलतियां  की  और
 पहाड़  जैसी  गलतियां  की  उसमें  बड़ी  खूबियां
 भी  थीं  |  वह  एक  बड़े  नेता  थे।  मेरे  पिता  थे  ny
 लेकिन  पहाड़  जैसी  गलतियां  उन्होंने  कीं  खुद
 उन्होंने  बांउडरी  कमीशन  बिठाया।  खुद  ही  लिंग-
 इज्म  और  रीजन  लि'म  लाए  7  अपनी  गद्दी  को
 कायम  रखने  के  लिए  अभी  श्राप  न  जाने  कितने
 और  नए  नए  खिलौने  निकालेंगे  स्केल  जैसे
 हमारे  भाईयों  को  बहलाने  के  लिए,  उनको  हसाने
 के  लिए,  उनको  खुश  करने  के  लिए  |  लेकिन
 हिस्ट्री  फापो  कभी  नहीं  भूलेगी।  वह  कहेगी
 कि  पेशावरों  ने  तो  मुल्क  की  आजादी  के  लिए,
 बेरूनी  हमलावरों  से  मुकाबला  करने  के  लिए  लाखों
 मराठों  को  कुरबान  किया  लेकिन  उन्ही  पेशकारों
 के  एक  फालोप्रर  ने  एक  नई  स्टेट  बनाकर  हिन्दू
 स्तान  का  एक  और  टुकड़ा  कर  दिया  |  मैं  तो  यह

 कहूँगा  कि  आप  ऐसे  ही  कर  रहे  हैं  जैसे  दिल  का
 एक  टुकड़ा  अलग  किया  जाता  है,  जिस्म  का
 एक  टुकड़ा  अलग  किया  जाता  है,  उसको  काट
 दिया  जाता  है  |  मुद्रा  लिखने  कि  श्री  चव्हाण  ने
 ग्रोवर  मेरी  बहन  इन्दिरा  जी  की  सरकार  ने  पहले
 जहां  और  भी  बहुत  सी  बड़ी  भूले  की  वहां  राज

 बह  फिर  एक  और  एक  बड़ी  भूल  करने  जा
 रही  है  1

 b
 (  डी )  lo  Whee  oo]
 oP  MP  ue  59  ea to  ६५४५]
 grey!  prad  ING  प्लास  फ्क्  eed  ०५

 woyerly  3  8  Py  wv  olne  y9!
 US  WL  cpealgs  x  ०१५५  \y  3  yo
 NU  क्  qncin  Ss  ry  ५०१५
 xy le coo  fT  aS  Gat  3  bel
 ax  est  yy  ५४३६  pw  «०  22) ४  |»  ह ड  कराते  ४  elects  ०5  ys
 pod  —Kh  |  )  (pb  sl-as$  yy  $  335  »



 305  Constitution

 PE  BN  Toyne!  lhe  ags
 ELI  bye  oe  ८०)  ०१  Se  Ua  cB,

 ok  oS  ०१9४४ -  c7ldtelier  ple
 au  2  1  a  3)  II  9  ste  sf
 ope  pl  clus  ost  oil  est!
 Ale  ७  grab  as  )  lc  Ale  \s  yleolne
 ws  ae  ASH  as  cm?  ८८३५०००  ५9  oe

 ul!  X  oSad—cb by  le  oy  cheesy  ७

 as  Ula  he  af  em  SS  Cpl  «६
 oS  Pe  KadT  os  Ke  OS  Uae
 heed  elke  36  pry  ७  3579४
 Ubsoly  gil.  aS  uJ  }  3  nl  yewe  NS

 une)  tee  SS  cn!)  he  cob y  ff
 exh  9४  ०.६५  ,०  ew  cel ४६  bP

 gs  sh  98
 ७  55  )  pit  Ss  des

 Gk  bs  bal  yex!  >  xs  Need  Gee
 Khe  ०६  st  ot!  leet  yy  ;  Seas  SS  w  \

 |  Ur  (es  i>

 Kho  aad  sf  ptr  9S  estly)  yal  yale  ly
 ex?  py  >  us  रहली  gu  ly  ई  8a)  9S
 cere  Ble  oS  yt  Sey  ८८)  ie)  ८८380
 एक  iad  pag  yrmex®  5  Sj

 Seah)  Sy  fe  Ny  cy  cy
 ee  e  este
 Aj  ust  SS  =  8  sole

 af  les  ८397

 सिद्धि  ya!  ry  Pp  १  =  oS  ete
 se  Lah  9S  की  3५  Ut  75

 ex’ eel  yy)  ०००)  ly  Fete  tae

 oss  care  3s  Sle.  x  ye)  pRemtodt  |

 Vyh  forge  PCP  ong  (Ol  ae!

 es)  Rabel  oh  58

 us  ad  >  sels  9  el  ul  esd  EY
 —gley>  TSI  2p  oS

 ]  jr  gb,  ~ 8  एज  psy”  ॥  ०9

 "बट  pol  Py  BS  om  33

 CHAITRA  4,  1891,  (SAKA)  (22nd  Amdt  )  Bill  206

 FP  कुकी

 ee)  re  ax®  oF  6d  Sd  नि  हा
 AK  ge.  &S  ke  Pra  Js  -SagP  ex  yer  ||
 pay  ‘salle  lane  oS  pol  gil.  aS  u!
 5  ol  eed  ed  x  une!  Sle  दुल  11
 rhe  ककी  one!  Sy  cad  S  ayy!  Sy  १३३६  9७
 wl  Yo  ope  gles  eos  u  cad  lls

 SH  वर्क  col  yh  १७७५  ४  ey  ७  of  al
 ela  gh  FI  DS  op  one  dle  PP
 ८८००  cay  ५  9  ४५  SIS

 esa  ube  में  STW  WS  cop yd  ी
 vas

 Ht  56७  ४  os  कई  SS  tly
 GS  38)  9१!  Ge  ele  oN  eS  ye
 99  oad  बात  eb

 oe  नशो  नि  9S  ot
 ru  <  ०२०  pal  के  roe?  at ्  eyed
 ५७७६  ere  Sy

 pest)

 sth  १३)  ese
 —  YU  D)  (ab  le

 ot  68  §  cS  SHS  uss  eS  le

 -ex$  gle.  ex!  89)  Zs

 ble  co  S  i  yPS  re  ax  9०0)
 aS

 +  3S  uy  uss  Ryo  rs  woh  w  ]  Ua
 ore  lS)  om  ole  oboe  "y  os  dh
 el pP  ४६  wees a  QS  १०  33574 F  ex
 ५2  e  OP  Ce  mg)  hole  car  Sym
 wre  yy  UP  wl)  robe  asm  gy  eS

 5  ns  ही  ७  eS  ह  \  ४६  ७५४  Oat  MY
 =  u!  Lay  oe  le  Se  bob
 Poe  ad  2  ४४५५६  ue  ४  lode
 edly  ee?)  cS  cme!  yal  oe  acd  (हरे
 Som  sh  Sep  oe  me  Go

 “oP  exPy  20  Oe  oy  ond

 “UIP  द  Weg  re  lol

 ya  WS  the  ८८५  cxtgle’



 307  Constitution

 vu  ।  3h  —K  I-23  oe  uns!  on  el
 were  le  ST  ce  हो  ad  S  ably  9
 lb  Pysse  Sol ek  oye
 “EB  Py  +  oe  cH  3५  पिर  9

 asd  gh  bles  9  ci  glBS od  ७४७७  Syle
 is?)  os  ८2०9  vl  (Sap  Py
 So  ol  ०३  Hod  9४०  =)  ०८  op
 cmos  ox  job  co  ya!  Cees  sRnte  ay
 eye  ८०४७  0५५6  ५  oy  cB  lym  geet

 YP  lags  cog  3७  Shee  ue
 |  lagsy  ०  &S  oe  Legs  Une
 uses)  \  st  Ss  eu  |  ०९६  ckely
 ed  us  le  tp  ५१  ure  ज्ज्
 cS  पद15  aes  Sip  Ve  Ue  |

 Kig>  pas  as  cg?  bw  lg  के  Qed  |  ७

 32709  tgea  SP  yal  chs  2  yy!
 Sil  4S  gp  wl  ge  ५»  ay
 ys  pre  FS  Grom  ्  I-I5  cipom
 wl  ८)  «६  5४०७  eS  ce  Ss
 SS  Hsp  Sl  oS  ४  Hg  25S  ००0
 GaP  cle  coe  ८  S93  See  of

 enya.’  १  SoS  i  'gSu  ्  9  Un)  ya!
 wey  53  ein  ०७  ७  hls  Oe)
 ps  PP  gl  ि  |  Maced  ys!
 cP  pp  Sel  ce  ८230  hey  9  as
 ara  yp  sl  oe  2  tt  Pp  ga 7  on
 \y  SL,  oe  33  ८१७७०  »  oy  ass

 wok  Wy =  39

 dv!  Ww  yp  is  x  is  ot  ute
 कि  HS  FD  rolls  ४)  ०३७० b
 a  3४  ata  Lael  oS  226  395
 ह  od  me  4  ita  ०0  fe  ०३५७०
 एक  »९-  ७७७  Ulls  of  wily  S$
 yleblt  ab  seSei-ag  cla

 yedt
 ०

 Unb es  leas  amt  slat  oe
 i  eS  chet  sé  st  yee
 Sat  ye  prove?  ्य  oly  ्

 Sas  chic  rel!  ylable  com  Pyle:

 MARCH  25,  ‘1969  (22nd  Admt.)  Bill  308

 ४  lig  gh)  ०  yee  IS  oF)  ८४४  99
 tt  os  cyt  ८  PAN ldo  Yao  yy)  «टी
 Sy)  35  ss  ७)  S  .»  Kew  ०७

 Pond  -  ००००  gl  ८६  vy!  yet  9+
 39096  »  ४  9  eB  whys  gee  b,

 “eS  yy  King  3७  yal  ८६५
 ye  le,  >  en's  ex  le  3  s  ce  oe  Vv  \

 ens  SOS  ce  ce  ol  bSoc$

 om  hs  By  Sys  Sy  १  cos
 लि  नहीं)  SS  Eh  ee

 By  त  Se  rebigs  १  oS  siete
 aS  Kh  eP  rr <a  है  rors  lag  \-  s
 HE  Syl  Sake  bP  J  A

 ure  ails  os  “she,  ने  बट  5३५०
 ye  Pa  <६  Me  fw  \  ye  ay

 sy”  eB  (eG)  joe  १  ro  oP  oS  NS

 32  com  cdl  cet  RW  Soy  33०
 Spd  oP  WBS  cab  czas

 nye  VyloP-lin  gem  ८८) ०१  १६७  ५  Ka
 SI  ७७३  0७६४  Vy  ५७  5  glen  sles  ole 2

 cS  HS  ह  OT  wl  (Sa)  SN

 ७७३  Hl  gable  do  #  a  LS
 ७  30  ose  edd  a  ee  Lele  ogi
 Sax  esl  oS  ob  SerQh  deb  oh
 SYS  ST  2  SP  y  ape

 Pigsne  Ss  \  SS  akan  ि  र्  -&  uy
 पति  ०0०  Usd  def  Une  eB  yet

 lags  Ue  ot!  ai  axly>  ०  sth
 “US  ८5 ३0४५  9५  gee  १३००५  eas  ७५०
 SS  ce  ob  Ul!  el  ws  ft  द्धि

 ol  UT  000६  le  ah S  ox*

 yeh xe  el  USyet-ex$  ८  yu  Kags
 *y8  60  ye  ybmyPeS  tly
 SP  eee  An  yeP  ८8०)  lol.
 ८८  78  ८४  ८६  yl  Seb  ty

 Sil  ४-४  Sle  प्यू  ghesh,  5  of  धा

 rl  2S  a!  P  PE  yo  ह



 309  Constitution

 3) y  ४३  nS  SPY  a  yx!
 os  hci!  ops  $  yal  9s  ot
 dls  ad  बलों  est!  od  Set  Ae
 dS dS yd  S  <  2  ८8  8  yy!  ८८
 “a  S  ८५१३  8  ood क  ०.  १०६  oe

 276  Ve  Sol  Sle  s
 9d  sol  co  ST  cee  OS!  al)
 SL  x  ce  3  Vg  cting’  oS  aa  ‘ss
 yal  thee  arch  of  ol
 x  oat!  lye  oD  ८0  Sad  S  ०५७५  Cin’
 Sil  2S  lye  urs  \  ad  8  ols
 37७७  Sly  bok.  58  gs
 S  ro lis  ss  IP  gh  Sal  ७  Ane

 ore  बी1]  8  st  ८०२  OT  SE  5  998  ०
 Wk.  दई  8)  Ib  <P  ASS  No  cree
 eel  le.  ९  ६)  Ib  <P  ह  ७  pork
 os  eno)  Z)se7e$  Wle  ४००५७  x  oI

 |  re  ॥  ७७!  Sy  yg!  j  lag>  ost  8

 ct  sa)  -  6०  obs}  7  ss  G
 89  c  ०५)  Uns  cols  Fy  उन  न

 S  Soe:  sy  yeh  Sl  ye
 [  ८०.०8  54)

 le

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN)  :  During  the  last
 four  or  five  hours,  we  have  had  a  v'r;  useful
 and  interesting  debate  on  the  Constitution
 (amendement)  Bill.  Except  a  few  speakers
 including  the  last  one,  most  of  the  Spre
 akers  welcomed  the  present  me  sures  to  have
 an  autonomous  State  for  the  hill  reas  in
 Assam.  I  can  understand  their  sentiments;  I
 am  not  indifferent  to  the  sentinents  that
 Prompted  the  Jan  Sangh  and  th.  PSP  leade  s
 to  express  a  different  view  on  this  particular

 matter.  I  certainly  do  respect  the  very  high  and
 noble  national  sentiments  expressed  by  my
 hon.  friend  Abdul  Ghani  Dar.  But  we  are
 not  merely  competing  with  each  other  in
 exp-essing  sentiments;  we  are  trying  to  deal
 with  hard  realities  of  political  life  in  India.
 We  know  that  in  the  eastern  region  of
 India  there  was  asteady  and  _  scientific
 effort  by  the  British  imperialism  to  isolate
 the  hill  areas  from  the  rest  of  India  and
 they  were  never  allowed  to  become  part  of
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 the  main  stream  of  national  life.  They
 followed,  really  speaking,  a  divide  and  rele
 policy.  But  I  must  say  that  the  Constituent
 Assembly  in  its  wisdom  took  a  very  impor-
 tant  step,  the  details  of  which  were  given  by
 my  hon.  friend  Prof  Ranga,  for  bringing
 those  areas  into  social,  economic  and
 political  life  of  Assam  and  thus  make  the
 whole  area  part  of  the  main  stream  of  nati-
 onal  life.  This  Bill  does  not  want  to  undo
 that.  Members  said  that  we  were  trying  to
 cut  one  part  of  the  body  or  onc  part
 of  the  heart  and  what  not;  some  poetic
 and  romantic  reference  also  can  be
 made.  It  is  not  so.  We  sre  accepting  a
 certain  realtiy.  The  moment  after  the  Consti-
 tution  came  into  force  problems  appeared.
 One  could  not  have  said:  we  have  solved  the
 Problem  and  would-would  be  no  further
 difficulties.  Immediately  after  that,  the  aspi-
 rations  of  the  hill  people  became  evident.  I

 do  nct  want  to  go  into  the  causes  and
 analyse  whether  it  was  due  to  linguistic
 Policy  or  something  elsc.  Maybe,  I  would
 agree  with  Mr.  Hem  Barua;  maybe,  it  is  not
 linguistic  policy  that  was  responsible  but
 Something  else.  I  have  had  some  opportuni-
 ties  to  discuss  this  matter  wih  Mr.  Hem
 Barua  himself.  Even  he  never  claimed  that
 there  was  no  prodlem  to  be  solved.  But  the
 differences  are  about  the  solution  to  the
 problem.  The  problem  was  thcre.  We  did
 not  rush  to  find  out  solutions,  How  many
 leaders  were  brought.  together  ?  How
 many  Commissions  sat  ?  How  many
 conferences  and  how  many  committees  were
 there’?  I  have  great  faith  in  the  demuocratic
 founctioning  of  this  country.  The  continued
 dialogue  helped  to  find  out  a  solution;
 we  did  not  allow  ourselves  to  become  des-
 pondent.  Neither  did  we  despair.  A  solution
 was  found.  I  must  say  that  it  is  the  wisdom  of
 all  the  political  parties  that  has  helped  to  find
 a  solution  Mr.  Hem  Barua  began  his  speech
 by  saying  that  this  Bill  did  not  represent  the
 spirit  of  the  declaration  of  !  September.
 I  was  interested  in  sceing  how  he  was  going
 to  prove  that.  But  he  did  not  go  into
 the  details  of  it.  Ican  assure  him  that
 this  is  the  full  embodiment  of  the  spirit  of
 the  declaration  of  !  September  1968.
 He  seems  to  have  forgotten  what  he  had
 said  then.  I  have  got  a  press  cutting  of  what
 he  said  then,  Even  then  he  said  that  it  had
 secds  of  disintegration  but  at  the  sometime
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 he  said  something  else  and  I  should  like  to
 remind  him  of  that.  This  is  from  Assam
 Tribune  which  printed  its  despatch  from
 New  Delhi:

 “Shri  Hem  Barua,  Praja  Socialist  mem-
 ber  of  Praliament  from  Assam  said
 today  that  Centre's  decision  to  caive  out
 an  autonomous  hill  Siate  in  Assam  can
 be  experimented  as  a  measure  of  conc-
 erted  living  and  harmonious  relations
 between  the  different  sections  of  the
 people  Assam.”

 I  do  not  think  that  anybody  can_  better
 describe  the  present  solution.  Has  he  forgo-
 ttem  what  he  said  then  ?

 SHRI  HEM  BARUA:  I  said  although
 the  seeds  of  disintegration  are  inherent  in

 this  propo  al  (dit.  rruption).,.:here  is  a  sente-
 nce  after  that.  The  seeds  of  disintegration
 are  inherent,

 SHRI  ४.  B.  CHAVAN  :  I  am  not  critici-
 sing  you.  Even  though  you  spoke  differently,
 {know  your  heart.  Your  heart  is  with
 the  Bill.  So,  when  I  said  that
 the  democratic  functioning  in  this  country,
 whatever  may  be  our  views,  when  we  voice
 the  national  realities,  |  think  by  the  natural
 coUvrse  we  come  to  a  very  correct  decision  in
 this  country,  because  the  compelling  factors
 were  the  unity  of  the  different  people  in  the
 eastern  region,  The  eastern  region  has  a
 special  significance  in  the  national  affairs  of
 our  country  from  the  strategic  point  of  view
 and  from  the  security  point  of  view.  What
 Shri  Ranga  said.  [  entirely  endorse  it.  But
 when  the  question  of  security  come  in,
 whatever  may  be  the  conside-ation,  whatever
 may  be  the  ideologies  of  the  political  parti-
 es,  I  have  no  doubt  that  by  the  complusion
 of  national  Jife,  we  will  come  to  the  same
 conclusion  as  we  have  arrived  at,  It  is  this
 particular  fact  of  life  that  helped  us  to  find
 a  solution.  It  is  not  due  to  the  credit  of
 any  individual,  any  Minister  or  any  politi-
 cal  party  alone.  It  is  the  collective  comp-
 ulsion  to  accept  the  realities  of  national
 life  that  brought  us  together  to  find  a
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 solution.  I  would  therefore  request  the
 leaders  to  see  it  that  way.  Of  course  I  know
 that  the  Jan  Sangh  are  prompted  by  very
 high  national  considerations  in  expressing

 their  difference  on  his  matter.  But  let  the
 country  know,  let  the  pe  ple  of  Assam
 know,  let  the  people  living  in  the  hills  know,
 that  this  is  not  a  solution  of  a  Government,
 this  is  not  a  solution  of  a  party,  but  this  is  a
 solution  of  the  entire  nation.  It  is  this
 feeling  alone  that  will  give  the  mecessary
 strength  to  the  people  who  are  going  to
 work  out  this  difficult  scheme,  The  scheme
 is  a  little  complicated  ;  this  scheme  is
 rather  difficult:  ]  have  no  doubt  about

 it.  Not  only  this  scheme,  but  any  demo-
 cratic  scheme  ultimately  is  a  very  deli-
 cate  mechanism,  but  the  working  out  of
 scheme  ultimately  depends  upon  the  human
 relationship  in  the  areas  concerned.  That
 is  more  important  here.

 When  Shri  Hem  Barua  and  Shri  Swell
 spoke,  we  felt  that  they  are  not  going  to
 see  eye  to  ९१८  on  this  matter,  but  I  must
 remind  them  that  they  have  to  live  in  the
 same  State;  thy  have  to  work  togther  shou-
 Ider  to  shoulder  and  make  the  journey  in

 hand.  Let  them  not  forget  it.  It  is  this  human
 relationship  that  is  more  important.

 Therefore,  I  would  make  an  appeal  to
 Shri  Swell  to  forget  what  ‘Shi  Hem  Barua
 said  about  it.  Ultimately,  you  are  the’
 leaders  of  the  Assam  area;  one  may  be  the
 leader  from  the  plains  and  the  other  may  be
 the  leader  from  the  hills,  but  if  you  will
 pull  together  your  strength,  your  wisdom
 and  your  patriotism,  that  alone  will  help
 this  area  to  make  further  progress.

 Let  me  say  one  more  thing.  I  have  no
 doubt  that  it  is  the  patriotic  feeling,  it  is
 the  national  attitude  of  both  the  leaders,
 the  Icaders  of  the  plains  and  the  leaders  of
 the  hills,  the  leaders  of  the  Government  of
 Assam  and  the  leaders  of  the  APHLC  that
 helped  us  to  find  a  solution.  The  consensus
 looked  at  one  time  absolutely  out  of  reach,
 but  I  must  say  that  the  fecling  of  camara-
 derie  and  the  spirit  of  nationalism  of  these
 people  that  ultimately  helped  us  to  find
 a  solution.  Some  people  expressed  some
 doubts  but  7  quite  sure  that  even
 though  there  were  difficulties  for  them
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 to  accept  this  consensus  when  they  have
 committed  themselves  to  the  demand  fora
 separate  State  for  the  hill  areas,  it  ts  only
 the  national  spirit,  it  is  the  patriotic  spirit
 that  really  speaking  helped  them  to  come
 together  [  fave  no  doubt  that  they  are  20
 fess  patriots  than  aay  others  who  caa  ‘claim
 to  be  patriots.

 {  would,  therefore  make  an  appeal  to
 the  hon.  House,  having  said  what  we  wanted
 to  say  about  these  matters,  when  it  comes
 to  the  question  of  voting  on  this  Bill,  let
 us  all  vote  together.

 MR.  SPEAKER:  This  being  a  Constitu-
 tion  (Amendment)  Bill,  a  voice  vote  will  not
 to  dc.  Therefore,  the  fobbies  may  be  cleared.
 The  lobbies  have  been  cleared.

 The  question  is:
 “That  the  Bill  further  to  amend  the
 Constitution  of  India,  as  reported  by  the
 Joint  Committee,  be  taken  into  consider-
 ation”.

 The  Lok  Sabha  divided:

 Division  No.5  )
 AYES

 (  179  brs.

 Achal  Singh,  Shri
 Ahirwar,  Shri  Nathu  Ram
 Ahmed,  Shri  F.  A.
 Ahmed,  Shri  J.
 Amin,  Shri  R.  K.
 Anjanappa,  Shri  B.
 Ankineedu,  Shri
 Awadesh  Chandra  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Banerjee,  Shri  S.  M.
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Basumatari,  Shri
 Baswant,  Shri
 Besra,  Shri  S.  C.
 Bhagaban  Das,  Shri
 Bhaget,  Shri  8.  R.
 Bhagavati,  Shri
 Bhakt  Darshan,  Shri
 Bhandare,  Shri  R.  D.
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 Bhanu  Prakash  Singh,  Shri
 Bhargava,  Shri  B.  N.
 Bharti,  Shri  Maharaj  Singh
 Bhattacharyya,  Shri  C.  K.
 Birua,  Shri  Kolai
 Bist,  Shri  J.  8.  S.
 Biswas,  Shei  J.  M.
 Bohra,  Shri  Onkarlal
 Burman,  Shri  Kirit  Bikram  Deb
 Buta  Singh,  Shri

 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati  Jyotsna
 Chandra  Shekhar  Singh,  Shri
 ‘Chandrika  Prasad,  Shri
 Chatterji,  Shri  Krishna  Kumar
 Chaturvedi,  Shri  R.  L.
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  D.  R.
 Chavan,  Shri  Y.  B.
 Choudhary,  Shri  Valmiki

 Dalbir  Singh,  Shri
 Damani,  Shri  S.  R.
 Das,  Shri  N.  T.
 Dass,  Shri  C.
 Deo,  Shri  K.  P.  Singh
 Deoghare,  Shri  N.  R.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  8,  0.
 Deshmukh,  Shri  K.  G.
 Deshmukh,  Shri  Shivajirao  S,
 Dhillon,  Shri  G.  $.
 Dhuleshwar  Meena,  Shri
 Dinesh  Singh,  Shri
 Dixit,  Shri  G.  C.
 Dwivedi,  Shri  Nageshwar

 Ering,  Shri  0.

 Fernandes,  Shri  George
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K,  R.
 Ganga  Devi,  Shrimati
 Gautam,  Shri  C.  D,

 ye
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 Gavit,  Shri  Tukasam
 Ghosh,  Shri  Bimalkanté
 Ghosh,  Shri  Ganesh
 Ghosh,  Shri  P.  K.
 Govind  Das,  Dr.
 Gowd,  Shri  Gadilingana
 Gowda,  Shri  M.  H.
 Gupta,  Sbri  Ram  Kishan

 Hajarnawis,  Shri
 HaWar,  Shri  K.
 Hanumanthaiya,  Shré
 Hari  Krishna,  Shri
 Hazarika,  Shri  J.  N..
 Hem  Raj,  Shri
 Himatsingka,  Shri

 Tqbal  Singh,  ह] (ह

 Jadhav,  Shri  Tulshidas
 Jadhav,  Shri  V..N.
 Jaggaiah,  Shri  K.
 Jaipal  Singh,  Shri
 Jha,  Shri  Shiva  Chandra
 Joshi,  Singh  S.  M.

 Kahandole,  Shri  2.  Me
 Kalita,  Shri  Dhireswar
 Kamalanathan,  Shri
 Kambte,  Shri
 Kandappan,  Shri  S.
 Karan  Singh,  Dr.
 Karni  Singtr,  Dr.
 Kasture,  Shri  A.  Ss.
 Katham,  Shri  B.  N-
 Kavade,  Shri  B.  R.
 Kedaria,  Shri  C,  M.
 Khadilkar,  Shri
 Khan,  Shri  H.  Ajmal
 Khan,  Shri  M.  A.
 Khanna,  झा  P.  ४.
 Kinder  Lal,  Shri
 Kisku,  Shri  A,  K.
 Kotoki,  Shri  Liladhar
 Kripalani,  Shrimati  Suchets
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 Krishna,  Shri  M.  R.
 Kureel,  Shri  8.  N.
 Kushok  Bakula,  Sbri

 Lakshmikanthamma,  Shrimati
 Lalit  Seo,  Shri
 Laskar,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
 Limaye,  Shri  Madhu
 Lobo  Prabhu,  Shri
 Lutfal  Haque,  Shri

 Mahadeva  Prasad,  Dr.
 Mahajan,  Shri  Vikram  Chand
 Maharaj  Singh,  Shri
 Mahida,  Shri  Narendra  Singh
 Mahishi,  Dr.  Sarojini
 Mandal,  Dr.  P.
 Mandal,  Shri  Yamuna  Prasad
 Mane,  Shri  Shankarrao
 Mangalathumadam,  Shri
 Maran,  Shri  Murasoli
 Master,  Shri  Bhola  Nath
 Meghachandra,  Shri  M.
 Mehta,  Shri  Asoka
 Mehta,  Shri  P.  M.
 Menon,  Shri  Govinda
 Minimata  Agam  Dass  Guru,  Shiimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Misra,  Shri  Srinibas
 Modak,  Shri  B.  K.
 Mohammed  Ismail,  Shri
 Mohan  Swarup,  Shri
 Molahu  Prasad,  Shri
 Mondal,  Shri  Jugal
 Mrityunjay  Prasad,  Shri
 Mukerjee,  Shri  H.  N.
 Mukerjee,  Shrimati  Sharda
 Murthy,  Shri  B.  S.
 Murti,  Shri  M.  S.

 Naghnoor,  Shri  M.  N.
 Naidu,  Shri  Chengalraya
 Nair,  Shri  Vasudevan
 Nanda,  Shri
 Nath  Pai,  Shri
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 Nayar,  Dr.  Sushila
 Nihal  Singh,  Shri
 Nirlep  Kaur,  Shrimati

 Oraon,  Shri  Kartik

 Padmavati  Devi,  Shrimati
 Pahadia,  Shri  Jaganath
 Pandey,  Shri  K.  N.
 Pandey,  Shri  Vishwa  Nath
 Panigrahi,  Shri  Chintamani
 Pant.  Shri  K.  ८.
 Paokai  Haokip,  Shri
 Parmar,  Shri,  Bhaljibhat
 Parmar,  Shri  D.  R.
 Partap  Singh,  Shri
 Parthasarathy,  Shri
 Paswan,  Shri  Kedar
 Patel,  Shri  Manubhai
 Patel,  Shri  N.  N.
 Patil,  Shri  Anantrao
 Patil,  Shri  N.  R.
 Patil,  Shri  S.  D.
 Patil,  Shri  T.  A.
 Poonacha,  Shri  C.  M.
 Pradhani,  Shri  K.
 Pramanik,  Shri  J.  N.

 Radhabai,  Shrimati  B.
 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Rajaram,  Shri
 Rajasekharan,  Shri
 Rajni  Devi,  Shrimati
 Raju,  Shri  D.  B.
 Raju.  Dr.  0.  S.
 Ram,  Shri  T.
 Ram  Dhan,  Shri
 Ram  Dhani  Das,  Shri
 Ram  Sewak,  Shri  Chowdhary
 Ram  Subhag  Singh,  D.
 Ram  Swarup,  Shri
 Ramabadran,  Shri  T.  Dr.
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
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 Rane,  Shri
 Ranga,  Shri
 Rao,  Shri  Jagamath
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthyal
 Rao,  Shri  J.  Ramapatbi
 Rao,  Shri  Thirumala
 Rao,  Dr.  V.  K.  R.  ५.
 Rao,  Shri  V.  Narasimha
 Raut,  Shri  Bhola
 Reddy,  ShriGanga
 Reddy,  Shrimati  Sudha  V.
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Roy,  Shrimati  Umea

 ‘Saboo,  Shri  Shri  Gopal
 Sadhu  Ram,  Shri
 Saigal,  Shri  A.  S.
 Saleem,  Shri  M.  Yunes
 ‘Samanta,  Shri  S.  C.
 Sambasivam,  Shri
 ‘Sambhali,  Shri  Ishaq
 Sanghi,  Shri  N.  K.
 Sapre,  Shrimati  Tara
 Sarma,  Shri  A.  T.
 Satya  Narain  Singh,  Shri
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sayyad  Ali,  Shri
 ‘Sen,  Shri  Deven
 Sen,  Shri  Dwaipayan
 Sen,  Shri  P.  G.
 Sethi,  Shri  P.  C.
 Sethuraman,  Shir  N.
 Shah,  Shrimati  Jayaben
 Shah,  Shri  Manabendra
 Shah,  Shri  Shantilal
 Shambhu  Nath,  Shri
 Sharma,  Shri  Madboram
 Sharma,  Shri  Naval  Kishore
 Shasi  Bhushas,  Shri
 Shashi  Ranjan,  Shri
 Shastri,  Shri  Biswanarayaa
 Shastri,  ह...  Ramanand
 Sheo  Narain,  Shri
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 Sher  Singh,  Shri
 Shiv  Chandika  Prasad,  ‘Shrb
 Shukla,  Shri  Vidya  Charan
 Siddayya,  Shri
 Siddheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  D.  V.
 Sinha,  Shri  Mudrika
 Sinha,  Shri  RK.
 Sinha,  Shzi  Satya  Narayan
 Sinha,  Shrimati  Tarkestrwari
 Snatak,  Shri  Nar  Deo
 Solanki,  आए  $  M.
 Sonar,  Dr.  A.  G.
 Sonavane,  Shri
 Subravelu,  Shri
 Suryanarayara,  Shri  K.
 Swaran  Singh,  Sbri
 Swell,  Shri

 Tiwary,  Singh  D.  N.
 Tiwary,  Shri  K.  N.
 Tula  Ram,  Shri

 Vikey,  Shri  M.  oe

 Venkatasubbaialt,  Shri  P.
 Venkatswamy,  Shri  G.
 Verma,  Shri  Balgovind
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Ramesh  Chandra

 Yadav,  Shri  Chandra  Jeet
 Yadav,  Shri  Jageshwar

 NOES

 Ayarwal,  Shri  Ram  Singh

 Bansh  Narain  Singh.  Shri

 Brij  Raj  Singh-Kotah,  Shri
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 Chauhan,  Shri  Bharat  Singh

 Dar,  Shri  Abdul  Ghani
 Daschowdhury,  Shri  B.  K.
 Devgun,  Shri  Hardayal

 Gupta,  Shri  Kanwar  Lal

 Kachwai,  Shri  Hukam  Chand

 Madhok,  Shri  Bal  Raj

 Ranjit  Singh,  Shri

 Shalwale,  Shri  Ram  Gopal
 Sharda  Nand,  Shri
 Sharma,  Shri  Narain  Swarup
 Sharma,  Shri  Yajna  Datt
 Shastri,  Shri  Raghuvir  Singh
 Suraj  Bhan,  Shri

 Tyagi,  Shri  O.  P.
 Vajpayec,  Shri  Atal  Bihari

 MR.  SPEAKER  :  The  result*  of  the
 division  is  :  Ayes  :  265;  Noes  :  I9.

 MR.  SPEAKER  :  The  ‘‘Ayes”  have  it;
 the  “Ayes”  have  it.  The  motion  is  carried
 by  a  majority  of  the  total  membership  of  the
 House  and  by  a  majority  of  not  less  than
 two-thirds  of  the  members  present  and
 voting.

 The  motion  was  adopted.

 Clause  2-  (Insertion  of  new  Article  244A)

 MR.  SPEAKER  :  There  are  some
 amendments.  Shri  Hem  Barua  is  not  here.

 *The  following  Members  also  recorded  their  votes  :—

 AYES  :  Dr.  K.L.  Rao,  Shri  A.  K.  Sen,  Shri  Masuriya  Din,  Shri  G.S.  Reddy  and
 Dr,  I.  Ahmad.
 NOES  :  Shri  Jai  Singh.
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 SHRI  LOBO  PRABHU  :  I  beg  to  move:

 Page  1,  lines  2  and  13,°6

 for  “whether  elected  or  partly  nomina-
 ted  and  partly  elected”,  substitute,
 “elected”.  (3)

 Page  2,  lines  24  and  25,00

 omit  “by  not  less  than  two-thirds  of  the
 members  present  and  voting”.  (5)

 SHRI  SHIVA  CHANDRA  JHA  :  T  beg
 to  move  :

 Page  1  line  9,--

 omit  “or  any  of”.  (6)

 Page  ,  lines  2  and  13,-5

 for  *‘a  body,  whether  elected  or  partly
 nominated  and  partly  elected”,  substitute
 “a  body  elected".  (7)

 Page  2,  lines  24  and  25,

 for  ‘not  less  than  two-thirds”,  substitute
 “the  simple  majority”’.  (8)

 SHRI  GANESH  GHOSH  :  I  beg  to
 move.

 Pages  |  and  2,

 for  clause  2,-esubstitute,  ‘2.  In  Part  X
 of  the  Constitution,  after  article  244  the
 following  article  shal)  be  inserted,  namely  fee

 “244A  ()  Notwithstanding  anything,  in
 this  Constitution,  Parliament  may,  by  law,
 form  a  Federal  State  of  Assam  comprising
 two  autonomous  States  as  follows  ;
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 (a)  an  autonomous  State’  of  plain  areas
 in  Assam,

 (b)  an  autonomous  State  of  all  the  tribal
 areas  specified  in  Part  A  of  the
 Table  appended  to  paragraph  20  of
 the  Sixth  Schedule.

 (2)  Parliament  may,  by  law,  create  there-
 fore,--

 (a)  a  body,  fully  elected,  to  function  as
 Legislature  for  each  of  the  autono-
 mous  States  ;

 (b)  a  Council  of  Ministers  elected  by
 the  Legislatures  of  each  of  the  auto-
 nomous  States;

 (c)a  federal  Legislature  comprising
 equal  number  of  members  from  both
 the  autonomous  States;  and

 (d)  a  federal  Council  of  Ministers.

 (3)  The  Legislature  of  the  Federal  Govern-
 ment  of  Assam  shall  have  power  to
 make  laws  and  levy  taxes  regardiag  the
 following  subjects

 (a)  State  highways;

 (b)  Major  projects  in  the  fields  of  irriga-
 tion,  flood  control  and  drainage,
 water-storage  and  water-power;

 (c)  Navigation;  and

 (d)  any  other  subject  of  common
 interest.

 (4)  The  Legislature  of  eachof  the  autono
 mous  State  shall  bave  power  to  make
 laws  for  the  whole  or  any  part  thereof
 on  all  issues  except  those  that  are  rese-
 tved  for  the  Federal  Government  of
 Assam”.  (il)

 SHRI  SRINIBAS  MISRA  ;
 move  :

 I  beg  to

 Page  1  line  9,--

 after  “State”
 States”,

 insert--‘or  autonomous
 9
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 Page  1,  line  2I,--

 far  “therefore”  substitute  “each  such
 autonomous  State”.  (16),

 Page  2,  line  7,--

 for  “of  the”  substitute  “of  each”.  —  (17)

 Page  2,  linc  ‘12.--

 for  “‘the”’  substiiave  ‘each”’.  (18),

 Page  2,  line  14,6

 for  “‘to  the”  substitute  ‘to  each”.  (9)

 Page  2,  line  15,-6

 for  “the”  substitute  “such”.  (20)

 Page  2,  line  ‘18,-=

 for  “the”  substitute  “an”.  (21)

 Page  yee

 omit  lines  2]  to  29.  (22)

 SHRI  LOBO  PRABHU  :  It  is  not
 necessary  for  me  to  add  to  what  I  have
 already  said.  Since  the  Home  Minister  did
 not  reply  to  my  point.  I  would  again  appeal
 to  him  to  consider  it.  The  amendment  is  a
 very  simple  one.  It  seeks  to  delete  the  word
 “nominated”.  The  principle  of  nomination
 does  not  go  properly  with  a  democratic
 election.  It  will  open  the  door  for  favouri-
 tism  and  so  it  should  be  avoided.

 Ihave  already  spoken  on  my  second
 amendment  also.  Since  my  hon.  friend,
 Shri  Swell,  is  so  much  concerned  about  it,
 l  Hope  the  condition  of  two-thirds  majority
 will  be  dropped.

 श्री  झील  बिहारी  वाजपेयी  :  भ्रध्यक्ष
 महोदय,  मैं  जानना  चाहूंगा  कि  विधेयक  में
 नामजदगी  की  जो  व्यवस्था  की  गई  है  वह
 नामज़दगी  कोस  करेगा  ?  क्‍या  यह  धा साम  की
 सरकार  करेगी  या  केन्द्रीय  सरकार  की  राय  से
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 राष्ट्रपति  करेंगे  ?  इसमें  नामजदगी  का  भ्रधिकार
 किसको  दिया  गया  है,  यह  स्पष्ट  नहीं  है।  इस
 बात  को  गृह  मन्त्री  स्पष्ट  करें  तो  फिर  विरोधी
 दल  भी,  उन्होंने  जो  संशोधन  दिए  हैं,  उन  पर

 पुनर्विचार  करें  ।

 श्री  शिव  चन्द्र  का  :  अध्यक्ष  महोदय,  मेरे
 चार  संशोधन  क्लास  (2)  में  हैं  कौर  पाँचवां
 संशोधन  बला  (3)  में  है।  मेरा  पहला
 संशोधन  यह  है  कि  विलास  2  में  244  (ए)  में
 जो  लिखा  हुसना  है  :

 “of  any  of™

 भ्र ौर  श्री  जितने  लोग  यहां  पर  बोल  गए  है
 गह  मन्त्री  को  मिलाकर,  सभी  मानते  हैं  कि
 इससे  समस्या  का  पूरा  हल  होने  नहीं  जा  रहा
 है,  समस्‍यायें  फिर  भी  रहेंगी  तो  मैं  कहता  हूं  कि
 आप  गारो,  खासी  जिउतिया  हिल्स  को  आटो-
 नामक  बना  रहे  हैं  लेकिन  मिज़ो  और  कछार  के
 लिए  क्‍या  होगा  ?  वे  तो  रह  ही  जायेंगे  ।
 इसलिए  जब  आपने  एक  कदम  उठाया  है  बहादुरी
 के  साथ  उसके  बाद  भी  अगर  श्राप  उन  तीनों
 को  लेकर  ही  हिल  स्टेट  बनाते  हैं  कौर  बानो
 को  छोड़  देते  हैं  तो  फिर  उसी  प्रकार  ती
 भावनायें  पैदा  होंगी  और  यह  समस्या  फिर

 बढ़ेगी  |  आपने  जब  एक  कदम  उठाया  है  जोशी
 विकेन्द्रीयकरण  की  दृष्टि  से  बरच्छा  कदम  है  हम
 उससे  सहमत  हैं,  जितनी  अ्रधिक  ताकत  कप
 जनता  को  देंगे  उतना  ही  अच्छा  होगा,  वे  भ्र पने
 बाप  प्रगति  किस्मत  का  फैसला  कर  सकेंगे  v
 इसलिए  प्राय  तमाम  ट्राइबल  एरिया  को
 मिलाकर  आसाम  के  साथ  एक  भा टोना मस  स्टेट
 बनायें  ।  यह  मेरा  पहला  संशोधन  है  ।

 जहां  तक  मेरे  दूसरे  संशोधन  का  सम्बन्ध

 है,  2  (०)  में  जो  लिखा  हुमा  :

 *  body  whether  elected  or  partly
 nominated  and  partly  elected”
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 इसके  बारे  में  लोबो  प्रभु  जी  ने  भी  ध्यान
 खींचा  है  कि  नॉमिनेट  करने  का  जो  सवाल  है
 वह  बहुत  खतरनाक  है  क्योंकि  उससे  ग्रीम  की
 भावना  बढ़ती  है  जोर  साथ  ही  बहुत  तरह  की
 दूसरी  खराबियाँ  पैदा  होती  हैं।  हमारे  देश  में
 जनतन्त्र  है  कौर  हम  उसको  और  दागे  बढ़ाना
 चाहते  हैं  5  नामिनेट  करने  की  बीमारी  प्रतीत
 भारतीय  स्तर  पर  फैली  हुई  है  और  उसको  हम
 यकायक  समाप्त  नहीं  कर  सकते  हैं  परन्तु  अगर
 हमें  कहीं  पर  कोई  नया  मौका  मिलता  है  तो  कहां
 पर  जरूर  इस  प्रथा  को  समाप्त  करके  एक
 शुरुआत  करनी  चाहिए,  नॉमिनेशन  का  सिलसिला
 समाप्त  करके  एलेक्शन  का  सिलसिला  ही  रखना
 चाहिए

 मेरा  अगला  संशोधन,  जो  दो  तिहाई
 मेजारिटी  का  प्रभावित  रखा  गया  है,  उसके
 सम्बन्ध  में  है।  इसके  वारे  में  काफी  डिसेन्टिग
 वायस  है।  मेरा  भी  यही  कहना  है  कि  यदि
 श्राप  संविधान  को  सिम्पुल  मेजारिटी  से  संशोधित
 कर  सकते  हैं  तो  फिर  इसमें  संशोधन  के  लिए  दो
 तिहाई  की  बात  क्‍यों  रखते  हैं?  यह  कौनसा
 तरीका  है  ?  यह  बिल्कुल  कन्ट्राडिक्टरी  बात
 है।  मेरा  निवेदन  है  कि  यहां  पर  सिम्पुल
 मेजारिटी  की  ही  बात  रहनी  चाहिए।

 मेरा  जो  चौथा  संशोधन  है,  कलाम  2,
 पैराग्राफ  (4)  जो  है  इसके  बारे  में  मैंने  कल  भी

 कुछ  कहा  था  :

 “‘Any  such  law  as  is  referred  to  in
 this  article  shall  not  be  deemed  to  be
 ‘an  amendment  of  this  Constitution
 for  the  purposes  of  article  368  not-
 withstanding  that  it  contains  any
 provision  which  amends  or  has  the
 effect  of  amending  this  Constitution.”

 पहली  बात  तो  यह  है  कि  ये  कहते  हैं  कि
 हम  संशोधन  करते  हैं  लेकिन  संशोधन  है  नहीं  ।

 दूसरी  बात  यह  है  कि  368  में  जो  ये  संशोधन
 कर  रहे  हैं  उसका  एक  अलग  ही  तरीका  है  |
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 इस  प्रकार  से  ये  एक  हास्यास्पद  भ्रवस्था  में  पाते
 हैं,  ये  इनडाग्नरेक्टली  368  में  संशोधन  करना
 चाहते  हैं  जिसका  कि  एक  भ्र लग  ही  तरीका  है  t
 ग्रीवा  होगा  कि  जो  बात  आप  करना  चाहते  हैं
 उसके  लिए  शुरुआत  के  पैराग्राफ  को  हटा  दें-
 इस  तरीके  से  श्राप  क्‍यों  लाना  चाहते  हैं  ?-इस
 पैराग्राफ  को  हटा  दें  ध्रौर  फिर  संशोधन  करें  तो
 फिर  जैसा  संविधान  में  है  बसा  ही  श्राप  करेंगे  ।
 इसलिए  मेरा  निवेदन  है  कि  प्राय  इस  पैराग्राफ
 को  हटा  दें।

 SHRI  GANESH  GHOSH  Sir,  my
 amendment  is  self-explanatory.

 MR.  SPEAKER  :  That  is  what  I  thought
 (Laughter).

 SHRI  GANESH  GHOSH  :  I  do  not
 know,  Sir,  why  hon.  Members  are  laughing.

 MR.  SPEAKER  :  They  are  laughing
 because  |  said  that  your  amendment  was
 self-explanatory.  Anyway,  you  proceed  with
 your  speech.

 SHRI  GANESH  GHOSH  :  This  is  based
 onthe  carlier  statement  of  the  Government
 when  equal  status  was  promised  to  the  hill
 people  with  all  the  other  people  of  Assain.
 So,  I  have  suggested  a  particular  autono-
 mous  State  for  the  hill  people  and  another
 particular  autonomous  State  for  the  Assam
 people,  all  to  be  within  the  federal  Statc  of
 Assam  and  within  the  Indian  Union.  This
 is  what  I  have  said  in  my  amendment.

 SHRI  SRINIBAS  MISRA  :  Sir,  amend-
 ments  Nos.  5  to  2!  arc  intended  for  one
 purpose.  When  there  is  a  measure  of  agree-
 ment  in  this  House,  [  do  not  want  to  strike
 a  discordant  note  by  opposing  this,  but  I
 would  request  the  hon.  Home  Minister  to
 give  considcration  to  what  I  am  submitting.
 Of  course,  we  are  told  that  some  of  our
 Ministers  consult  astrologers.  I  do  not  know
 whether  astrologers  have  been  consulted  to
 find  out  whether  the  Mikir  Hills  people  or
 the  North  Cachar  people  wi!!  not  demand
 a  separate  autonomous  State.  We  do  not
 know  that.
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 [  Shri  Srinibas  Misra  ]

 My  amendments  are  not  actually  creat-
 ing  autonomous  States  but  they  are  only
 enabling  Parliament  to  make  law  to  form
 autonomous  States.  I  am  making  use  of
 this  occasion  when  the  Constitution  is  being
 amended  so  that  the  Government  does  not
 have  to  come  before  the  House  for  amend-
 ing  the  Constitution  every  now  and  then.
 It  is  the  twenty-second  amendment  that
 we  are  going  through.  There  must  be  pro-
 vision  in  the  Constitution  now  to  foresec
 such  other  demands  by  other  district  coun-
 cils  and  autonomous  councils.  So,  my  amend-
 ment  is  to  make  it  ‘‘autonomous  State  or
 States’  so  that  there  will  be  provision  in
 the  Constitution.  If  the  Parliament  wants,
 it  can  form  only  one  such  State  or  if  it
 wants  to  form  such  States,  it  can  do  so;
 but  there  is  no  obligation  on  Parliament  to
 do  so.  My  suggestion  is  that  there  should
 be  provision  for  ‘‘state’  or  “States”  and
 amendments  Nos.  I5  to  2  are  to  that
 effect.

 Amendment  No.  22  has  got  some  other
 intention.  Yesterday  I  raised  this  question
 on  the  floor  of  this  House.  Sub-clause  (3)
 of  clause  2  makes  a  peculiar  provision  that
 for  ordinary  amendments  which  the  Parlia-
 ment  has  to  make  tow-thirds  majority  will
 be  needed.  Why  should  this  be  so  ?  If  you
 are  not  going  to  apply  article  368  for  the
 purpose  of  amending,  why  this  provision
 for  a  two-thirds  majority  ?

 Sub-clauscs  (3)  and  (4)  are  contradic-
 tory.  Under  sub-clause  (3)  it  is  said  that
 two-third  majority  will  be  required  for
 making  an  amendment  to  such  a  law.  In
 sub-clause  (4),  you  have  said  about  appli-
 cation  of  article  368.  If  you  want  applicat-
 jon  of  article  368,  have  it  by  all  means.  If
 you  do  not  want  it,  then  make  it,  ‘by  simple,
 majority.  There  is  no  point  im  saying  that  you
 will  have  only  two-third  and  not  simple
 majority.  Under  article  368,  two  things,
 are  provided,  as  you  are  enforcing  today,
 i,  e.,  a  simple  majority  of  the  total  member-
 ship  and  two-third  majority  of  the  members
 present  and  voting.  But  here  you  have
 omitted  the  first  one  and  you  are  having
 only  two-third  majority.  This  is  something
 which  is  not  intelligible.
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 To  sub-clause  (4),  I  have  some  vital
 objections.  Sub-clause  (4)  reads  thus  :

 “Any  such  law  as  is  referred  to  in
 this  article  shall  not  be  deemed  to  be
 an  amendment  of  this  Constitution  for
 the  purposes  of  article  368  notwith-
 standing  that  it  contains  any  provision
 which  amends  or  has  the  effect  of  amen-
 ding  this  Constitution.”

 This  Constitution,  namely,  the  Constitu-
 tion  of  India,  includes  articles  14  to  31
 When  Golak  Nath’s  case  is  still  ruling  this
 country,  it  cannot  be  said  that  Parliament
 will  be  empowered  to  amend  articles  4  to
 3l.  This  is,  of  course,  subject  to  passing
 of  Mr.  Nath  Pai’s  Bill.  If  that  Bill  is  passed,
 then  we  can  do  this.  But  now,  when  Golak
 Nath’s  case  is  ruling,  we  cannot  say  that
 we  can  amend  articles  4  to  31,  I  would
 request  the  hon.  Home  Minister  to  consider
 this  and  delete  the  portion,  ‘notwithstanding
 that  it  contains  any  provision  which  amends
 or  has  the  effect  of  amending  this  Constitu-
 tion’.  For  his  reference  I  would  cite  item
 2\  of  Sixth  Schedule  where  it  is  only  said
 that  article  368  will  not  apply,  this  addition
 ‘notwithstanding  that  it  contains  any  pro-
 vision  which  amends  or  has  the  effect  of
 amending  this  Constitution’  is  not  there.  I
 would  request  the  hon.  Home  Minister  to
 consider  this  and  delete  this  portinn.

 SHRI  HEM  BARUA  :  I  had  given  cer-
 tain  amendments.

 My  point  is  this.  The  recommendations
 of  the  Ashoka  Mehta  Committee  were  the
 best  for  the  reorganization  of  the  State  be-
 cause  the  recommendations  gave  autonomy
 to  the  different  hill  districts,  at  the  same
 time  maintaining  the  integrity  of  the  State.
 Therefore,  I  just  wanted,  in  (2)  (a),  the
 subjects  to  be  specified  because  Asoka
 Mehta  Committee’s  recommendations  speci-
 fied  the  subjects.  Out  of  55  subjects,  50
 subjects  were  given  to  the  autonomous
 tegion  and  5  were  retained  by  the  State
 Government.  So,  the  subjects  should  have
 been  specified.

 About  sub-clause  (3),  it  says  shat  the
 amendment  will  be  by  two-third  majority
 only.  This  is  in  contravention  of  article  368
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 of  the  Constitution  which  stipulates  a  simple
 majority  of  the  total  membership  and  a
 two-third  majority  of  the  members  present
 and  voting.  Therefore,  1  want  this  to  be
 considered.

 About  sub-clause  (4),  Mr.  Misra  has
 said  sufficiently.  I  want  this  to  be  omitted,
 ‘shall  not  be  deemed  to  be  an  amendment
 of  this  Constitution’.  Why  ‘shall  not  be
 deemed’?  We  should  respect  the  Constitu-
 tion  as  long  as  the  Constitution  is  there;
 we  must  not  violate  the  provisions  of  the
 Constitution.

 SHRI  ५  B.  CHAVAN  :  May  I  first
 refer  to  the  amendment  moved  by  Mr.  Lobo
 Prabhu  about  the  nomination  part  ?
 T  think,  the  hon.  Member  has  missed
 the  intention  of  this  particular
 Provision  in  the  Constitution  Amend-
 ment  Bill.  The  scheme  of  the  entire  process
 of  reorganization  will  be  this.  This  Consti-
 tutional  Amendment  Bill  will  give  us  certain
 enabling  powers  to  constitute  the  Assembly,
 to  have  the  Assembly,  the  composition  of
 the  Assembly,  the  powers  cf  the  Assembly,
 the  distribution  cf  the  powers  between  Assam
 and  the  Autonomous  State,  etc.  Here  what
 we  are  doing  is  that  we  are  making  an  enab-
 ling  provision  to  have  Assembly  of  the
 Autonomous  State  which  can  be  partly  of
 nominated  persons  also.  This  is  not  a  final
 decision  on  this.  When  we  consider  the
 Reorganization  Bill  itself,  then  certainly  we
 can  take  a  decision  whether  there  should  be
 nomination  or  no  nomination.

 But  it  is  much  better  to  have  a  provi-
 sion  so  that  there  may  not  be  any  problem
 that  the  minorities  must  have  some  nomi-
 nation  because  again  it  would  be  necessary
 to  have  an  amendment  of  the  Constitution.
 It  is  mot  necessary  to  have  amendment  of
 the  Constitution  every  now  and  then.  There-
 fore.  this  enabling  provision  is  made.

 Hon.  Member,  Shri  Vajpayee,  has  asked
 me  as  to  what  will  be  the  method  of  nomi-
 nation.  The  method  of  nomination,  as  far
 as  I  can  see-naturally  this  can  be  discussed
 when  we  come  to  the  Reorganisation  Bill-
 and  what  is  in  our  minds  is  nomination  on
 the  recommendation  of  the  Chief  Minister
 of  the  autonomous  State.  There  will  be  no
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 outside  authority.  If  it  is  decided  to  have
 nomination,  it  will  be  his  responsibility  to
 select  for  nominatian  for  the  minorities  in
 the  area.  We  still  get  certain  representation
 from  the  Nepal  population  there.  If  the
 House  decides  to  have  it  in  the  Re-organi-
 zation  Bill,  that  is  different  matter.  Perso-
 nally,  I  feel  that  it  would  bea  wise  thing to  have  this  provision  made  in  the  Constitu
 tion  Amendment  Bill.

 Coming  to  Shri  Misra’s  amendment,  he
 has  again  raised  the  same  points  which  he
 raised  at  the  carlicr  stage.  He  his  got  in-
 volved...  Pa  (Interruptions).

 Certainly  I  am  only  mecting  your  argu-
 ments.  Ido  not  want  to  repeat  the  same
 arguments  which  I  advanced  yesterday.  I
 read  the  opinion  of  the  Attorney-General
 yesterday.  I  do  not  think  it  is  necessary  to
 accept  his  amendment.

 Then  there  is  Shri  Hem  Barua’s  amend-
 ment.  Really  spcaking,  if  we  accept  the
 amendment,  the  effect  would  be  to  treat  the
 Reorganisation  Bill  that  will  be  passed  later
 on  as  an  amendment  of  the  Constitution.  I
 do  no  not  think  it  is  our  iutention  to  amend
 the  Constitution  every  now  and  then.

 SHRI  HEM  BARUA  :  Now  you  are
 violating  the  provisions  of  the  Constitution.

 SHRI  Y.  B.  CHAVAN  :  There  I  do  not
 agree.  We  are  holding  different  views  in
 this  matter.

 Mr.  Jha’s  amendment,  really  speaking,
 wants  to  create  an  autesomous  State  for
 every  tribal  area.  I  do  not  think  I  can  accept
 that,

 SHRI  LOBO  PRABHU  :  What  about
 the  two-thirds  majority  ?

 SHRI  ४.  B.  CHAVAN  :  I  think  it  is
 necessary.  The  essence  ef  this  scheme  is
 distribution  of  executive  and  legislative
 powers  between  the  autonomous  State  and
 the  Statc  of  Assam.  As  this  particular  deci-
 sion  is  a  decision  asa  result  of  the  conse-
 Msus  among  the  partes  concerned,  if  we
 merely  make  a  provision  for  simple  majority,
 I  think  the  consensus  will  be  croded.  There-
 fore,  we  are  making  it  necessary  to  have
 more  majority  than  a  simple  majority  so
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 [  Shri  Y.  B.  Chavan  ]

 that  the  parties  concerned  wi!!  always  think
 in  terms  of  consensus  and  not  by  simple
 majority.

 SHRI  LOBO  PRABHU  :  In  Parliament
 this  majority  is  provided  for  legislation.

 SHRI  Y.  B.  CHAVAN  :  No,  No.  For
 the  Assembly  there.

 MR.  SPEAKER  :I  will  put  all  the
 amendments  to  the  vote  of  the  Housc.

 Amendments  Nos.  3,  5,6  to  8,  I  und  1S
 to  22  were  put  and  negatived.

 MR.  SPEAKER  :  I  wil!  put  clause  2  to
 the  vote  of  the  House.  Let  the  lobby  be
 cleared.

 The  question  is  :
 “That  clause  2  stand  part  of  the  Bill.”

 Lok  Sabha  divided  :

 ‘Divistion  No.  6  ]  [  07.52  hrs.’

 AYES

 Achal  Singh  Shri
 Ahirwar,  Shri  Nathu  Ram
 Ahmad,  Dr.  I.
 Ahmed,  Shri  F.  A.
 Ahmed,  Shri  J.
 Anjanappa,  Shri  8.
 Anokineedu,  Shri
 Awadesh  Chandar  Singh,  Shri
 Azad,  Shri  Bhagwat  Jha

 Babunath  Singh,  Shri
 Banerjee,  Shri  S.  M.
 Barua,  Shri  Bedabrata
 Barua,  Shri  R.
 Basumatari,  Shri
 Baswant,  Shri
 Besra,  Shri  S.  C.
 Bhagat,  Shri  8.  र्,
 Bhakt  Darshan,  Shri
 Bhandare,  Shri  R.  D.
 Bhanu  Prakash  Singh,  Shri-
 Bhargava,  Shri  B.  N.  cos
 Bharti,  Shri  Maharaj  Singh
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 Bhattacharyya,  Shri  C.  K.
 Bist,  Shri  J.-B.  S.

 Biswas  Shri  J..M.
 Bohra,  Shri  Onkarlal_
 Burman,  Shri  Kirit  Bikram  Deb
 Buta  Singh,  Shri

 Chanda,  Shri  Anil  K.
 Chanda,  Shrimati  Jyotsna
 Chandra  Shekhar  Singh,  Shri
 Chandrika  Prasad,  Shri
 Chaturvedi,  Shri  R.  L.
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri‘D.  R.
 Chavan,  Shri  Y.  B.
 Choudhary,  Shri  Valmiki

 Dalbir  Singh,  Shri
 Damani,  Shri  S.  R.
 Das,  Shri  N.  T.
 Dass,  Shri  C.
 Deo,  Shri  K.  P.  Singh
 Deoghare,  Shri  N.  R.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  B.  D.
 Deshmukh,  Shri  K.  G.
 Deshmukh,  Shri  Shivajirao  S.
 Dhillon,  Shri  G.  S.
 Dhuleshwar  Meena,  Shri
 Dixit,  Shri  G.  C.
 Dwivedi,  Shri  Nageshwar

 Ering,  Shri  D.

 Fernandes,  Shri  Gcerge

 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganga  Devi  Shrimati
 Gautam,  Shri  C.  D.
 Gavit,  Shri  Tukaram
 Ghosh,  Shri  Bimalkanti
 Ghosh,.Shri.P.  -K.
 Govind  ‘Das,  Dr.
 Gowd,  Shri  Gadilingana
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 Gowda,  Shri  M.  H.
 Gupta,  Shri  Ram  Kishan

 Hajarnawis,  Shri
 Haldar,  Shri  K.
 Hanumanthaiya,  Shri
 Hari  Krishna,  Shri
 Hazarika,  Shri  J,  N.
 Hem  Raj,  Shri
 Himatsingka,  Shri

 Iqbal  Singh,  Shri

 Jadhay,  Shri  Tulshidas
 Jadhav,  Shri  ५.  N.
 Jaggaiah,  Shri  K.
 Jaipal  Singh,  Shri
 Joshi,  Shri  S.  M.

 Kahandole,  Shri  Z.  M.
 Kama:anathan,  Shri
 Kamble,  Shri
 Kandappan,  Shri  S.
 Karan  Singh,  Dr.
 Karani  Singh,  Dr.
 Kasture  Shri  A.  S.
 Katham,  Shri  B.  N.
 Kavade,  Shri  B.  R.
 Kedaria,  Shri  ८.  M.
 Khadilkar,  Shri
 Kinder  Lal,  Shri
 Kisku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kripalani,  Shrimati  Sucheta
 Krishna,  Shri  M.  R.
 Kureel,  Shri  B.  N.
 Kushok  Bakula,  Shri

 Lakshmikanthamma,  Sharimati
 Lalit  Sen,  Shri
 Laskar,  Shri  N.  R.
 Laxmi  Bai,  Shrimati
 Limaye  Shri  Madhu
 Lobo  Prabhu,  Shri
 Lutfal  Haque,  Shrj
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 Mahadeva  Prasad,  Dr.
 Mahajan,  Shri  Vikramchand
 Maharaj  Singh,  Shri
 Mahida,  Shri  Narendra  Singh
 Mahishi,  Dr.  Sarojini
 Mandal,  Dr.  P.
 Mandal,  Shri  Yamuna  Pragad,
 Mane,  Shri  Shankarrao
 Mangalathumadam,  Shri
 Maran,  Shri  Murasoli
 Master,  Shri  Bholanath
 Masuriya  Din,  Shri
 Meghachandra,  Shri  M.
 Mehta,  Shri  Asoka
 Mehta,  Shri  P.M.
 Menon,  Shri  Govinda
 Minimata  Agam  Dass  Guru,  Shrimati
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Misra,  Shri  Srinibas
 Molahu  Prasad,  Shri
 Mondal,  Shri  Jugal
 Mrityunjay  Prasad,  Shri
 Mukerjec,  Shri  H.  N.
 Mukerjee,  Shrimati  Sharda
 Murthy,  Shri  B.  S.
 Murti,  Shri  M.  S.

 Naghnoor,  Shri  M.  N.
 Naidu.  Shri  Chengalraya
 Nair,  Shri  Vasudevan
 Nanda,  Shri
 Nath  Pai,  Shri
 Nayar,  Dr.  Sushila
 Nihal!  Singh,  Shri
 Nirlep  Kaur,  Shrimati

 Padmavati  Devi,  Shrimati
 Pahadia,  Shri  Jagannath
 Pandey,  Shri  K.  N.
 Pandcy,  Shri  Vishwa  Nath
 Panigrahi,  Shri  Chintamani
 Pant,  Shri  K.  C.
 Parmar,  Shri  Bhaljibhai
 Partap  Singh,  Shri
 Parthasarathy,  Shri
 Pate],  Shri  Manubhai
 Patel,  Shrj  N.  N,
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 Patil,  Shri  Anantrao
 Patil,  Shri  S.  D.
 Patil,  Shri  T.  A.
 Poonacha,  Shri  C.  M.
 Pradhani,  Shri  K.
 Pramanik,  Shri  J.  N.

 Raghu  Ramaiah,  Shri
 Raj  Deo  Singh,  Shri
 Rajaram,  Shri
 Rajasekharan,  Shri
 Rajni  Devi,  Shrimati
 Raju,  Shri  D.  B.
 Raju,  Dr.  D.  S.
 Ram,  Shri  T.
 Ram  Dhan,  Shri
 Ram  Dhani  Das,  Shri
 Ram  Sewak,  Shri  Chowdhary
 Ram  Subhag  Sing.  Dr.
 Ram  Swarup,  Shri
 Ramabadran,  Shri  T.  D.
 Ramshekhar  Prasad  Singh,  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rane,  Shri
 Ranga,  Shri
 Rao,  Shri  Jaganath
 Rao,  Dr.  K.  L.
 Rao,  Shri  K.  Narayana
 Rao,  Shri  Muthyal
 Rao,  Shri  J.  Ramapathi
 Rao,  Shri  Thiaumala
 Rao,  Dr.  V.  K.  R.  ५.
 Rao,  Shri  V.  Narasimha
 Raut,  Shri,  Bhola
 Reddi,  Shri  G.  S.
 Reddy,  Shri  Ganga
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Roy,  Shrimati  Uma

 Sadhu  Ram,  Shri
 Saigal,  Shri  A.  S.
 Saleem,  Shri  M.  Yunus
 Salve  Shri  Narendra  Kumar
 Samanta,  Shri  S.  com
 Sambasivam,  Shri
 Sambhali,  Shri  Ishaq
 Sanghi,  Shri  N.  K.
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 Sapre,  Shrimati  Tara
 Sarma,  Shri  A.  T.
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sayyad  Ali,  Shri
 Sen,  Shri  A.  K.
 Sen.  Shri  Dwaipayan
 Sen,  Shri  P.  G.
 Sethi,  Shri  P.  C.
 Sethuraman,  Shri  N.
 Shah,  Shrimati  Jayaben
 Shah,  Shri  Manabendra
 Shah,  Shri  Shantilal
 Shambhu  Nath,  Shri
 Sharma,  Shri  Madhoram
 Sharma,  Shri  Naval  Kishore
 Shashi’  Bhushan,  Shri
 Shastri  ,Shri  B.  N.
 Shastri,  Shri  Ramanand
 Sheo  Narain,  Shri
 Sher  Singh,  Shri
 Sheth,  Shri  T.  M.
 Shiv  Chandika  Prasad,  Shri
 Shukla,  Shri  Vidya  Charan
 Siddayya,  Shri
 Siddheshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Singh,  Shri  D.  V.
 Sinha,  Shri  Mudrika
 Sinha,  Shri  R.  K.
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshwari
 Snatak,  Shri  Nar  Deo
 Solanki,  Shri  S.  M.
 Sonar,  Dr.  A.  G.
 Sonavane,  Shri
 Subravelu,  Shri
 Suryanarayana,  Shri  K.
 Swaran  Singh,  Shri
 Swell,  Shri

 Tapuriah,  Shri  S.  K.
 Tiwary,  Shri  0.  N.
 Tiwary,  Shri  K.  N.
 Tula  Ram,  Shri

 Uikey,  Shri  M.  0.

 Venkatasubbaiah,  Shri  P.

 Yenkatswamy,  Shri  G,
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 Verma,  Shri  Balgovind
 Virbhadra  Singh,  Shri
 Vyas,  Shri  Ramesh  Chandra
 Yadav,  Shri  Chandra  Jeet
 Yadav,  Shri  Jageshwar

 NOES

 Dar,  Shri  Abdu!  Ghani
 Daschowdhury,  Shri  B.  K.
 Devgun,  Shri  Hardayal
 Gupta,  Shri  Kanwar  Lal
 Jha,  Shri  Shiva  Chandra
 Madhok,  Shri  Bal  Raj
 Reddy,  Shri  M.  N.
 Shalwale,  Shri  Ram  Gopal
 Sharda  Nand,  Shri
 Sharma,  Shri  Yajna  Datt
 Shastri,  Raghuvir  Singh
 Tyagi,  Shri  O.  P.
 Vajpayee,  Shri  Atal  Bihari

 MR.  SPEAKER:  The  result  of  divis-
 ion  is:

 Ayes  :  248
 Noes  :  3

 The  motion  is  not  carried  by  a  majority
 of  the  total  membership  of  the  House  and
 by  a  majority  of  not  less  than  two-thicd  of
 the  members  present  and  voting.

 N

 The  motion  was  negatived

 SHRI  NATH  PAI  (Rajapur)  :  This  is
 because  of  the  irresponsibility  of  the  Gove-
 ronment.  They  don’t  know  what  the  voting
 procedure  is.

 SHRI  KANWAR  LAL  GUPTA  :  Let
 them  resign.

 MR.  SPEAKER:  Order,  Order.  What  is
 the  proposal  of  the  Government  ?  Do  they
 want  to  go  to  other  Clauses  now  ?  Clause
 2  is  lost.  What  shall  I  do  now  ?
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 SHRI  Y.  B.  CHAVAN:  Nothing  is  fini-
 shed.  As  we  know,  Sir,  in  the  first  Division
 the  Bill  got  sufficient  majority.  It  is  just  an
 unfortunate  accident  that  some  Members
 were  not  here.  (Interruptions)

 MR.  SPEAKER:  Order,  Order.  Let  us
 see  whether  they  withdraw  the  Bill.

 SHRI  Y.  B.  CHAVAN:  If  it  is  not  carried,
 naturally,  the  Government  proposes  to  re-
 introduce  the  Bill  again.

 SHRI  NATH  PAI:  Mr.  Speaker,  I  am
 very  constrained  to  submit  to  you  and  thr-
 ough  you  to  Government  that  what  has
 happened  is  a  reflection  of  the  casual  mann-
 er  in  which  the  Government  function.  They
 asked  our  co-operation  and  we  gave  them
 that  co-operation.  I  do  not  know  if  many
 on  the  Treasury  Benches  realise  that  the
 voting  has  got  to  be  on  a  certain  pattern,
 that  it  is  not  enough  to  have  a  si:nple  maj-
 ority,  that  the  majority  must  be  more  than
 one  half  of  the  total  membership  of  the
 House  today,  that  is,  it  must  be  more  than
 264.

 From  what  has  happened  now,  I  am
 constrained  to  say  this.  This  Bill  was  very
 serious,  very  important.  Just  now  he  made
 an  impassioned  appeal  for  a  unanimous
 vote,  failing  that  a  consensus.  Has  this
 been  carried  out  by  his  own  party  ?  So  far
 as  we  are  concerned,  we  have  co-  operated,
 but  basically,  it  is  the  responsibility  of  the
 ruling  party  to  ensnre  their  presence  in
 sufficient  number

 MR.  SPEAKER:  We  need  not  discuss
 that.  It  is  gone  now.  We  shall  go  to  the
 next  subject.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH
 (Parbhani):  On  a  point  of  order.  The  divis-
 ion  we  have  just  now  had  is  bad  in  the
 procedure  of  the  House.  The  procedure
 regarding  d  ts  to  the  Constituti
 requires  that  all  questions  on  the  issue  of  a
 constitutional  amendment  shall  only  be
 decided  by  regular  division  and  not  by
 voice  vote.  In  so  far  as  certain  amendments
 moved  to  the  clause  were  put  to  vote  and
 decided  only  by  a  voice  vote,  the  division
 is  bad  in  terms  of  the  procedure.

 *  The  following  Members  also  ded  their  votes  under:~
 AYBS  :  Shri  Bhagavati,  Sbri  Kartik  Oroon  and  Shri  Guiam  Mahammad  Bakshi.
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 MR.  SPEAKER:  No,  no.

 SHRI  SHIVAJI  RAO  S.  DESHMUKH:
 The  procedure  and  rules  require  that  even
 amendments  to  clauses  can  only  be  decided
 by  division.  As  the  amendments  have  been
 rejected  by  a  voice  vote,  it  has  been  wron-
 gly  decided.  The  division  applies  to  clauses
 as  well  as  amendments  as  they  are  insepa-
 rable.  Therfore,  the  division  that  has  just
 taken  place  is  bad  and  there  should  be  a
 fresh  division  on  this  issue  again.

 MR.  SPEAKER:  Should  J  havc  to  read
 the  rule  to  him  ?  It  shows  he  has  not  read
 the  rule.  I  will  read  it  for  him.

 The  rule  says:

 “Amendments  to  clauses  or  schedules
 shall  be  decided  by  a  majority  of
 members  present  and  voting  in  the  same
 manner  as  in  the  case  of  any  other
 Bill.”

 Lam  referring  to  the  amendments  that
 were  disposed  of  in  this  manner.  If  I  were
 to  call  a  division  on  them  also,  the  position
 would  have  been  much  worse,  because  we
 would  not  have  got  even  200  as  the  House
 was  almost  empty  then.

 We  shall  go  onto  the  next  itme  of
 business.

 aft  प्रभु  लिमये  (मुंगेर):  प्रत्यक्ष  महोदय,
 मैं  यह  निवेदन  करना  चाहता  हूं  कि  पिछले
 2  वर्षों  में  हिन्दुस्तान  की  राजनीति  में  जो  बड़ा
 परिवर्तन  भाया  है  उसका  यह  हुकूमत  की  कुर्सी
 पर  बैठने  वाले  खयाल  नहीं  कर  रहे  हैं।  सन्‌
 967  तक  आप  अपने  राक्षसी  बहुमत  के
 आधार  पर  किसी  मी  संशोधन  को  पास  करते
 थे  लेकिन  आज  जो  मी  वोटिंग  में  हुमा  है
 उसकी  गम्भीरता  को  शासक  वर्ग  वाले  नहीं
 समझ  रहे  हैं।  हस  सदन्‌  में  आप  की  सिर्फ  कब
 48  का  बहुमत  है  तो  इसलिए  कया  सरकार  दन
 मामलों  पर  गम्भीरता  से  सोचेगी  ?  जब  कभी
 संविधान  में  परिवर्तन  करने  की  बात  भायेगी  तब
 क्या  ध्सप  अधिक  अस्थिरता  पूर्वक  झा  इस  बसरे
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 में  विचार  करेंगे  ?  इसके  अलावा  भाप  इसके
 ऊपर  भी  सोचिये  कि  यह  जो  राज  यहां  पर

 हुआ  है  नया  इसका  बहुत  बुरा  असर  अ्रसम  की
 जनता  पर  और  पहाड़ी  लोगों  के  ऊपर  पड़ने
 वाला  नहीं  है  ।  यह  एक  बहुत  खराब  चीज़  है  ।

 MR.  SPEAKER  :
 debate  now.

 Do  not  go  into  a

 झरी ध्टल  बिहारी  वाजपेयी  :  कब  यह  पास

 नदीं  हुआ  तो  यह  सरकारी  पक्ष  वालों  की  गलती

 है  ।  क़सम  की  जनता  पर  खराब  अग्रसर  क्‍यों
 पड़ेगा  ?

 SHRI  H.  N.  MUKERJEE  (Calcutta
 Nort-East)  :  I  would  like  your  direction
 in  regard  to  parliamentary  proceeding  when
 a  ccrisis  of  this  description  occurs.  Govern-
 ment  gave  notice  of  this  Constitutional
 amendment  matter,  and  we  knew  the  day  on
 which  it  was  going  to  be  taken  up.  As  far
 as  we  of  the  Opposition  are  concerned,  it  is
 not  generally  for  us  to  pull  Government's
 chestnuts  out  of  the  fire.  But  because  on
 this  occasion,  we  thought  that  we  should
 come  to  the  assistance  of  Government,  we
 have  done  it  to  the  best  of  our  ability.  But
 the  primary  responsibility,  in  constitutional
 terms,  remains  that  of  Government  to  make
 sure  that  the  attendance,  as  far  as  its  party
 is  concerned,  makes  for  a  majority.  In  that
 view,  as  Shri  Madhu  Limaye,  has  pointed
 out,  it  does  indicate  that  this  Government
 does  not  appear  to  be  able  to  command  a
 majority  in  this  House.  It  could  not  get
 more  than  half  the  members  of  this  House,
 inspite  of  the  assistance  we  gave  them,  to
 support  the  measure.
 8  hrs.

 They  have  brought  about  a  crisis  by
 putting  the  people  of  Assam  also  in  a  quan-
 dry.  They  have  accentuated  a  problem
 which  we  were  trying  to  co-operate  with
 them  in  solving.  Therefore,  it  shows  up
 the  deficiency  of  the  Government  in  a
 manner  which  has  been  demonstrated  on
 the  floor  of  Parliament...(/nterruptions.)  I
 do  not  want  to  waste  the  time  of  the  House.
 I  want  your  direction.  This  cannot  be
 hurriedly  dealt  with.  Here  is  something
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 which  has  happened  and  which  is  almost
 unprecedented.  Inspite  of  the  support  we
 offered  them  they  are  unable  to  mobilise
 the  votes  which  were  at  their  disposal.  It
 indicates  something  very  rotten  in  the  State
 of  Denmark  as  far  as  they  are  concerned.
 Therefore,  I  want  your  direction  and  I  wish
 you  to  pronounce  something  in  the  matter.
 I  do  not  wish  to  hurry  you.  This  is  a  situa-
 tion  of  crucial  significance  and  ¥  want  you
 to  make  some  observations  on  behalf  of  the
 whole  House.

 SHRI  VIKRAM  CHAND  MAHAJAN
 (Chamba)  :  May  I  ask  you  to  refer  to
 articles  2  and  3  of  the  Constitution...
 (  Interruptions.)  An  amendment  can  be
 passed  by  a  majority  of  the  House.

 MR.  SPEAKER  :  I  have  already  given
 my  ruling  that  it  was  not  passed  and  my
 ruling  cannot  be  questioned  now.  I  do  not
 want  to  hear  views  on  that  question;  that
 is  closed  now.

 श्री  भंवरलाल  गुप्त  :  भ्रध्यक्ष  महोदय,  जो

 कुछ  भी  हुमा  वह  प्रनप्रिसिडेंटेड  हुमा  है।  मैं  तो
 भगवान  का  शुक्रिया  अदा  करता  हूं  कि  जो
 डिस्क ड्  शन  का  बीज  राज  बोया  जा  रहा  था
 उसे  भगवान  ने  बचा  लिया  |  मैं  तो  समझता  हूं
 कि  उसने  यह  मौका  सरकार  को  दिया  है  कि

 वह  इस  पर  दुबारा  विचार  करे  कौर  यहां  पर
 कोई  अच्छा  सोल्यूशन  लाये  जिससे  देश  की
 एकता  बनी  रहे  ।

 मैं  इतना  ही  कहना  चाहता  हूं  कि  यह
 सरकार  के  भाये  पर  एक  कलंक  है।  भ्रमर
 सरकार  भ्रच्छी  तरह  से  मेहनत  कर  के  तौर  सारे
 देश  को  एक  रख  कर  कोई  अच्छा  बिल  लाये  तो

 बेहतर  होगा  |

 श्री  जाज  फरनेर्डीज  (बम्बई  दक्षिण)  :
 प्रधान  मंत्री  को  इस्तीफा  देना  चाहिये  (व्यवधान)

 श्री  मधु  लिमये  :  प्रधान  मंत्री  को  भ्रफसोस
 प्रकट  करना  चाहिये।
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 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGAU  RAMAIAH):
 I  only  wanted  to  say  that  what  has  happened
 is  unfortunate  but  it  is  wrong  to  conclude
 from  it  that  the  Government  had  lost  its
 majority  and  have  no  majority.  That  state-
 ment  had  been  made  and  I  should  like  to  put
 the  record  straight.  After  all  it  happened
 in  966  also.  I  wanted  to  clarify  that
 position.  ..(/nterruptions.)

 SHRI  RANGA  (Srikakulam):  I  am
 sorry  that  this  had  happened.  Ido  not
 know  whether  the  Minister  of  Parliamentary
 Affairs  has  the  approval  of  his  Prime
 Minister  for  saying  such  a  thing  in  such  a
 light-hearted  manner.  I  do  not  think  that
 it  redounds  to  their  credit...  (Interruptions).
 When  I  was  approached  to  offer  our  co-
 operation,  we  took  the  trouble  to  sent  our
 whip  also  and  as  many  of  them  as  could
 possibly  come  over  had  come  over.  What
 has  happened  is  this.  My  leader  Rajaji
 has  been  saying  from  housetops  for  such  a
 long  period  that  something  rotten  had  been
 going  on.

 Now,  you  see  the  visible  results.  They
 have  a  majority;  they  speak  of  their  majority
 all  the  time:  they  talk  about  it,  with  little
 respect  to  us,  saying  that  they  are  here  on
 behalf  of  the  whole  population.  But  now
 something  has  gone  wrong  not  only  with
 their  discipline  but  with  their  morale,  so
 that  this  thing  has  happened.  This  is  not
 the  first  time  ;true.  it  is  the  second  time.  But
 on  the  earlier  occasion,  we  were  all  opposed
 to  that,  but  this  time,  we  were  trying  to
 support  them.  And  mind  you,  Sir,  what
 we  have  got  to  consider  is  this.  It  is  not
 that  there  are  not  sufficient  people  here  in
 this  House  and  in  the  lobbies.  We  had
 sufficient  majority  in  the  first  instance,  but
 later  on,  20  or  30  of  them  preferred  to  go
 to  the  Central  Hall  to  their  essential
 duty  in  this  House.  And  that  is  the
 sense  of  loyalty  that  they  have  shown  to
 us,  to  this  House  and  to  their  own  Prime
 Minister  and  hor  Cabiact.  It  is  for  the
 Prime  Minister  and  the  Home  Minister  and
 ali  of  them  to  consider  whetber  they  deserve
 to  continue  in  office  like  this  and  allow
 their  party  to  function  in  the  way  it  has
 done  now.
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 SEVERAL  HON.  MEMBERS  rose.-

 MR.  SPEAKER  :  Order,  order.  I  am
 going  to  the  next  item  on  the  agenda.

 SHRI  BAL  RAJ  MADHOK  (South
 Delhi)  :  Sir,  I  just  want  to  say  one  word.
 Iam  really  very  sorry  aboutit  all.  You
 have  allowed  Mr.  Ranga  to  say  a  few  words,
 and  I  would  also  like  to  say  one  thing.  It
 is  not  just  a  question  of  the  clause  being
 lost.  There  is  something  more  important,
 and  I  will  say  it  if  I  am  allowed  to  say  it.
 Please  allow  me  to  say  a  few  words.  I  have
 a  right  to  say  it  just  as  the  others  had  their
 right  to  say.

 MR.  SPEAKER  :  Everybody,  all  the
 time,  have  a  right  to  say.

 SHRI  BAL  RAJ  MADHOK  :  Here  is
 an  amendment  of  the  Constitution.  (Jnter-
 ruption).  There  is  no  question  of  party.
 The  Constitution  is  amended,  nd  we  have
 been  amending  the  Constitution  for  the
 last  20  years  as  if  it  is  just  a  piece  of  ordi-
 nary  legislation.  I  want  to  say  this,  and  I
 want  it  to  be  on  the  records.  We  have
 been  amending  our  Constitution  as  if  it  is  a
 piece  of  ordinary  legislation.  And  this  is
 how  they  have  brought  this  amendment
 also.  If  they  had  been  really  very  serious
 about  this,  if  they  had  taken  all  parts  of
 the  House  into  confidence.  if  they.  had
 consulted  everybody  and  brought  this
 amendment  of  the  Constitutiun  which  is
 an  organic  law,  this  situation  would  not
 have  arisen.  So,  in  future.  they  should  not
 bring  any  amendment  to  the  Constitution  in
 such  a  cavalier  way  as  they  have  tried  to  do
 on  this  occasion.  (Interruption).

 MR,  SPEAKER  :  Order.  order.  What
 additional  thing  have  you  said  now  ?  Even
 if  senior  Members  like  you  want  to  say  like
 this,  what  can  one  do  ?  I  had  allowed  Shri
 Gupta  of  your  party  to  say  what  he  wanted
 to  say,  because  he  shouts.  I  have  allowed
 one  or  two  from  other  parties  to  say.  If
 everybody  thinks  he  has  to  say.  where  will
 it  lead  to  ?  (  Interruption.)  It  has  been
 defeated.  It  has  gone  now.  We  are  discus-
 sing  a  thing  which  is  absolutely  not  there.
 As  Mr.  Ranga  has  said,  in  spite  of  the
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 opposition’s  support,  this  has  happened.
 Shri  Mukerjee  said  that  it  is  lost.  Therefore,
 I  say,  it  is  not  that  one  party  alone  gave
 its  support.  All  the  parties  gave  support
 for  this  law.  But  it  is  uufortunate.  There-
 fore,  now,  let  us  not  try  to  proceed  with  it.
 Shri  Mukerjee  wanted  that  I  should  make
 some  remarks.  What  remarks  can  I  make
 now  ?  There  were  265  Members  at  that
 time,  but  within  5  minutes  it  became  248.
 They  said  all  the  time  that  all  the  parties
 were  s'!pporting  it.

 SHRI  ATAL  BIHARI  VAJPAYEE  :  No;
 not  the  Jansangh.

 MR.  SPEAKER  :  Of  course,  not  all
 parties.  Now,  no  remarks  are  needed.  |
 pass  on  to  the  next  item.

 SHRI  ATAL  BIHARI  VAJPAYEE  :
 Not  a  word  from  the  Leader  of  the  House.

 MR.  SPEAKER  :  It  is  al!  now  over.
 (Interruption).

 श्री  शिक चन्द्र  का  :  प्रधान  मंत्री  इस्तीफा  दें  ।

 तो  जाज॑  फरनेन्डीज  :  अफसोस  की  बात
 है  कि  प्रधान  मंत्री  ने  एक  शब्द  भी  नहीं  कहा  ny
 कमसे  कम  उनको  बोलने  के  लिए  कहिए  वह
 सदन  की  नेता  हैं  |  कुछ  भी  वह  बोलना  नहीं
 चाह  दी  हैं  ?  (Interruption).

 MR  SPEAKER  :  I  pass  on  to  the  next
 item.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMILY
 PLANNING  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI  8.
 S.  MURTHY)  rose—

 SHRI  SRINIBAS  MISRA:  Sir,  on  a  po-
 int  of  order  You  must  go  according  to  the
 tules.

 MR.  SPEAKER:  What  is  the  point  of
 order?

 SHRI  SRINIBAS  MISRA:  What  has
 happened  to  the  Bill  ?  One  clause  has  been
 defeated.  What  about  the  other  clauses  ?
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 MR.  SPEAKER:  I  have  already
 Proceeded  to  the  next  item.  He  is  already
 moving  the  other  motion.

 SHRI  SRINIBAS  MISRA:  It  cannot
 be  done.  [t  must  be  withdrawn  before  we
 cap  go  to  the  next  item.

 MR.  SPEAKER:  The  Home  Minister
 has  declared  that  we  withdraw  it  now  and
 we  will  re-introduce  it.  He  has  said  it.

 £8.4]  hrs.

 INDIAN  MEDICINE  AND  HOMOEO-
 PATHY  CENTRAL  COUNCIL  BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEHLTH  AND
 FAMILY  PLANING  AND  WORKS.
 HOUSING  AND  URBAN  DEVELOPMNNT
 (SHRI  B.  S.  MURTHY)  :  I  beg  to  move  :

 That  this  House  do  concur  in  there  com-
 mendation  of  Rajya  Sabha  that  the
 House  do  join  in  the  Joint  Committee
 of  the  Houses  on  the  Bill  to  provide  for
 the  constitution  of  a  Central  Council
 of  Indian  Medicine  and  Homoeopathy
 and  the  maintenance  of  a  Central  Regi-
 ster  of  Indian  Medicine  and  Homoeop-
 athy  and  for  matters  connected  there-
 with,  made  inthe  motion  adopted  by
 Rajya  Sabba  at  its  sitting  held  on  the
 25th  February,  969  and  communicated
 to  this  House  on  the  26th  February,
 969  and  do  resolve  that  the  following
 twenty-two  members  of  Lok  Sabha  be
 nominated  to  serve  on  the  said  Joint
 Committee,  namely:--

 Shri  Arjun  Singh  Bhadoria,  Sbri  B.N.
 Bhargava,  Shrimati  Jyotsna  Chanda,
 Shri  P.  P.  Esthose,  Shri  M.  Kamalana-
 than,  Nawabzada  Syed  Zulfiquar  Ali
 Khan,  Shri  G.  P.  Mangalathumadam,
 Shri  Kamal  Misra  (Madhukar),  Shri  B.S.
 Murthy,  Shri  Nardeo  Snatak,  Shri  Par-
 tap  Singh,  Shri  Mrityunjay  Prasad,  Shri
 P.  Ganga  Reddy.  Shri  S.  C.  Samanta,
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 Shri  A.  T.  Sharma,  Shri  Sambhu  Nath,
 Pandit,  Shiv  Sharma,  Shri  Yajna  Datt
 Sharma,  Shri  S.  K.  Tuapuriah,  Shri
 Venkatarao  Tarodekar,  Shri  M.  G.
 Uikey,  Shri  Ram  Chander  Veerappa.”

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  concur  in  the  recom:
 mendation  of  Rajya  Sabha  that  the
 House  do  join  in  the  Joint  Committee  of
 the  Houses  on  the  Bill  to  provide
 for  the  constitution  of  a  Central  Counc-
 il  of  Indian  Medicine  and  Homoeopathy
 and  the  maintenance  of  a  Central  Regis
 ter  of  Indian  Medicine  nnd  Homoeopathy
 and  for  matters  connected  therewith  made
 in  the  motion  adopted  by  Rajya  Sabha
 at  its  sitting  held  on  the  25th  February,
 969  and  communicated  to  this  House
 on  the  26th  February,  1969  and  do
 resolve  that  the  following  twenty-two
 members  of  Lok  Sabha  be  nominated
 to  serve  on  the  said  Joint  Committee,
 namely  tee

 Shri  Arjun  Singh  Bhadoria,  Shri  B.N.
 Bhargava,  Shrimati  Jyotsna  Chanda,  Shri
 P.  P.  Esthose,  Shri  M.  Kamalanathan,
 Nawabzada  Syed  Zulfiquar  All  Khan,
 Shri  0.  P.  Mangalathumadam,  Shri
 Kamal  Misra  (  Madhukar  )  Shri  B.  Ss.
 Murthy,  Shri  Nardeo  Snatak,  Shri  Par-
 tap  Siogh,  Shri  Mrityunjay  Prasad,  Shri
 P.  Ganga  Reddy,  Shri  S.C.  Samanta,
 Shri  A.  T.  Sarma,  Shri  Shambhu  Nath,
 Pandit  Shiv  Sharma,  Shri  Yajna  Datt
 Sharma,  Shri  S.  K.  Tapuriah,  Shri
 Venkatarao  Tarodekar,  Shri  M.  D.
 Uikey,  Shri  Ram  Chander  Veerappa.”

 The  motion  was  adopted

 MR  SPEAKER:  The  House  stands  adj-
 ourned  till  ]॥  A.  M.  tomorrow.

 38.22  brs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clack  on  wednesday,  March  26,  +1969]
 Chaitra  5,  89]  (SAKA).


